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 ̂ r  CORRIGENDA

In the Parliamentary Debates (Part I—Questions and Answers), First Session, 
1950­

In Vglume I,—
1. No. S, dated the 3rd February, 1950,—

(i) Page 55, line 8, for "Shiromoni”  read "Shiromani” ;
(ii) Page 68, line 18 from bottom, for "S eht”  read

2. No. *, dated the 6th February, 1950,—
(i) Pagp 70, l i^ ,1 9  from bottom, after “ W ill”  insert " th e " ;
(ii) Page 82, omit line 10; •

8. No. 5, dated the 7th February, 1950,—
(i) Page 98, line 4 from bottom, for “ or”  read “ o f” ;

(ii) Page 112, line 9, /or “ fields”  read “ oil-fields” ;

4. No. 6, dated the 8th Februnry, 1950,—
(i) Page 186, last line, for “ does not go”  read “ goea” ;
(ii) Page 189, line 21 from bottom, for “ SMiUr”  read “ fltn lir” ;

(iii) Page 140, line 11 from bottom, for “ peased”  read “ pleaaed” ;
(iv) Page 348, line 11 from bottom, for “ delaying”  read “ defying’ *;

5. No. 7, dated the 9th February, 1950,—
Page 174, last line, for “ (52)”  read “ (25)” ;

6. No. 8, dated the 10th February, 1950,—
(i) Page 196, line 11, for “ completed”  read “ complete” ;

. (ii) Page 204, line 4, for “ lakhs”  read “ lakh” ;
7. No. 9, dated the 13th February, 1950,—

Page 208, line 8, after “ in”  insert “ a” ;
8. No. 11, dated the 16th February, 1950,—

(i) Page 280, line 8, after “ apart”  in$ert “ from'*;
(ii) Page 281, insert “ Improvbmbnt op Tobacco Cui.tivation”  as 

heading to Starred Question No. 270;
9. No. 18, dated the 20th February, 1950,—

(i^Page 827, line 2, for “ WU”  read “ Will” ;
(ii) Page 836, lines 2 and 8, for "hydronieteorologica”  read "hydro­

meteorological”  ;
(iii) Page 848, line 18, for "N o. P-65/50”  read "N o. P -64/50";

10. No. 14, dated the 21st February, 1950,—
(i) Page 886, line 8 from bottom, before “ Will”  insert “ (a)” ;
(ii) Page 888, in beading to Unatarred Questioa No. 40, for “ AUD**

read “ AND” ;



11. No. 15, dftied the 22nd Febninry, 1950,—
Page 415, line 10 from bottom, for **Appendix V  read Appendix

l ir^ ; ^
12. No. 16, dated the 28rd Febniary, 1950,—

(i) Page 428, line 8, for “ Eailway”  read
(li) Page 424, line 12, after “ Railway”  imert “ survey”  and line 27, 

for “ have’ ’ reod “ baa” ;
(iii) Page 444, line 9 from bottom, for ‘ *Sum”  read “ S un '';

13. No. 17, dated the 24th Fetw’uairy, 1950,—
(i) Pnge 471, Hiae 4 fi’oin ^bottom, for “ catting’ ' rMfd “ calling” ;
(ii) Page 472, line 19, for “ Government”  read “ Governments” ;

14 No. 18, dated the 27th February, 1950,—̂
(i) Page 490, Jine 2, for “ had”  read **hard” ;
(ii) Page 500, for existing heading to Starred Question No. 580, read

“ Export of M ica” ; ^
15. No. 19, dated the 28th FeJ)ruary, 1950,—

(i) Page 516, line 1, for “ remiasi of th”  reo'd “ remission of the” ;
(ii) Page 522, line 1, for “ lik”  r&ad “ likely” ;
(iii) Pqige 526. line 8 from bottom, before “ diwQntinue”  insert “ to”

and for “ telegram”  read “ telegrams” ;

16. No. 20, dated the 1st March, 1950,—
(i) P ^ e  553, last line, omit “ the”  before “ so-called”•;
(ii) Page 554, line 17, for “ Gove nment”  read “ G«vernment” ;

(iii) Page 560, line 10, for “ re-introduction”  read “ re-introduced” ;
17. No. 21, dated the 2nd March, 1950,—
- (i) Page 567, line 14 from bottom, after “ put”  insert “ up” ; /

(ii) Page 578, line 2 from bottom, after “ that”  imert “ may” ;
(iii) Page 585, in heading to Starred Question No. 609, for

“ PpERSONS” rend “ l^ s o K s " ’ ;
18. No. 22, dated the 6th March, 1950,—

Page 616, line 1, before “ limits”  insert “ age” ;
19. No. 23, dated the 7th March, 1950,—

Page 640, lines 1 and 2, for “ Infomation”  read “ Information” ;
20. No. 24, dated the 8th March, 1950,

Page 658, line 8, for “ ot”  read “ to” ;
21. No. 26, dated the 10th March, 1950,— ,

Page 717, line 14, for “ not”  read “ note” ;
22. No. 27, dated the 11th March, 1950,— >

(i) Page 749, line 10, for “ pudchase”  read “ purchase” ;
(ii) Page 755, line 2 from bottom, for “ corruption”  read *«eon8ump-

* tion” ;
2ft. No. 28, dated the IBlh March, 1950,—

(i) Page 787, line 8, for “ outpt”  read “ output” ;
(ii/ Page 788, line 17, for “ is”  occurring after “ There”  read “ are” ;



In Volume IT,—
24. No. 1, dated the 14th March, 1950,—

(5) Page 825, Hue 0 from bottom, for *‘P’erbuorj*’ read ‘ Tebruary*';
(ii) Page 833, Hue 16 from bottom, for “ Far’ ' read “ far” ;

25. No. 2, dated the 15th Murch, 1950,—
Page 857, line 16, for “ Boy«’ ' read “ B oy” ;

26. No. 4, dated the 17th March. 1950,—  ^
(i) Page 899, for line 22, read **that if he was invited he would be

prepared to come again, and, if so, is thftre’ *;
(ii) Page 901, omit line 9 from bottom;
(iii) Page 918, in heading to Starred Question No. 944, for “ CoM-

MUNicATN*' read “ Communication^”  ;

27. No. 5, dated the 20th March, 1950,-­
Page 927, line 11 from bottom, for “ instalments”  r&ad “ instal- 

mental” :

28. No. 6, dated the 21st March, 1950,—
Page 989, for existing last two lines read 8« P. Mookerjee: 

I  think tihai question will arise after th^ Institute comes into 
existence” ; ’

29. No. 8, dated the 2Brd March, 1960,—
Page 1020, line 14 from bottom, for “ moring”  read “ morning” ;

30. No. 9, dated the 24th March, IWO,—
Page 10.59, line 21, for “ pltased”  read “ pleased” ;

31. No. 10, dated the 27tli March, 1950,—
(i) Page 1075, line 5 from bottom, for “ go”  road “ got” ;
(ii) Page 1082, line 3 from bottom, after “ of”  insert “ the” ;

(iii) Page 1101, last line, for “ strinency”  read “ srtringency” ;

82. No. 11, dkt^d the 29th Mar«h, 1950,—
(i) Page 1125, omit line 5 from bottom and after line 3 from bottom,

insert **Appendix VI, Aunexurc No. 6**;
(ii) Page 1131, line 1, after ” blocJt”  insert “ grant” ;

(iii) Page 1138, line 20, for “ Cindhya”  read “ Vindhya*” ;

83. No, 12, dated the 30th March, 1950,—
(i) Page omit line l(i and in line 17, for “ 1848-* read “ 1948” ;
(ii) Page 1177, in heading to Starred Question No. 1252, for ‘ ' I mmi­

g r an t s”  read “ I nsu r g en ts” ;

84. No. 13, dated the 31st March, 1950,—
Page 1213, line 23, for “ 1:74 and 1 :17”  read *‘ 1*74 and 1 1 7 ” ;

35. No. 14, dated, the 1st April, 1950,—
' Page 12i42, line 13 from, bottom, for read “ lTt86*'.



•6. No. 15, dated the 8rd April. 1950,—
(i) Page 1254, Une 1, /or “ Dr. P. B. Mbokerlee”  read “ Dr. 8. Tj 

Hbokerlee” ;
(li) Page 1268, line 16 from bottom, for **rehhiwala8*  ̂ read **Rdhn- 

waXo8*\
(iii) Page 1271, line 9 from bottom, for ‘ 'Ministry’ ' read “ Minister’ *;

37. No. 16, dated the 4th April, 1950,—
(i) Page 1282, line 2 from bottom, for ‘ ‘happend”  read “ happened" 

and line 1 from bottom, omit “ here” ;
(H) Page 1291, line 5 from bottom, after 'H h a f' insert “ may be” ;

38 No. 18, dated the 6th April, 1950,—
(i) Page 1858, in heading to Starred Question No. 1467, for 

“ E x p e r ts”  read “ E x p o r ts”  ; line 21, for “ 4”  read “ 41”  and 
line 6 from bottom, for “ spending”  read “ sending” ;

(li) Page 1364, line 4, for “ hunred”  read “ hundred” ;
(iii) Page 1372, line 1, for “ (i)”  read “ (ii)” ;

39. No. 19, dated the 8th April, 1950,—
(i) Page 1879, line 16, after “ fact’ ' insert “ that*';
(ii) Page 1888, line 5, for “ ond”  read “ and’ ' and line 15, /or “ held’ *

reod “ help” ;

40. No. 20, dated the 10th April. 1950,—  ‘
Page 1438, last line, for “ of broadcasting is completed”  read 

“ devolved upon the Government of India?” ;

41. No. 21, dated the 11th April, 1950,—
Page 1460, line 11, for “ No. I I ”  read “ No. 11” ;

42. No. 22, dated the 12th April, 1950,—
(i) Page 1486, lines 2 and 1 from bottom, for '*’intstituted”  read 

“ instituted” ;
(li) Page 1496, between lines 12 and 13 from bottom, insert 

“ Statement by M inister  op State foe T ransport re 
E xpenditure in  A ssa m ” ;

(Hi) Page 1499, in heading to Starred Question No. 1664, for 
“ ndorb”  read “ I ndore” ;

(iv) Page 1601, line 9 from bottom, for “ Telgu’ ' read “ Telugu” ;
48. No. 23, dated the 14th April, 1950,—

Page 1605, line 8, for “ Homea'* read “ Home” ;

44. No. 25, dated the 17th April, 1950,—
(i) Page 1572, line 8, for “ acrerage”  read “ acreage” ;
(ii) Page 1594, line 5, for “ Project’ * read “ Projects” ;

(iii) Page 1597, line 3 from bottom, Offter **to** insert “ a” ;
(iv) Page 1598, line 20 from bottom, for “ 1773”  read “ 1788” ;
(v) Page 1608, in heading to Starred Question No. 1794, for “ Se e d s”  

rmd “ Sbbds";



Ill Volume 111,^
45. No. 1, dated the 18th April, 1950,—

(i) Page 1622, line 2 from bottom, for ‘ ^28,78’ ' read **28,739'*;
(ii) Page 1634, m heading to Starred Question No. 1795, for

“ I ncume-t a x ' '  read ‘ ' I ncome-t a x ’ *;

(iii) Page 1636, in heading to Starred Question No. 1827, for “ K am -
pu r”  read ‘̂ K am alpur ’ * ;

46. No. .2, dated the 19th April, 1950,—
(i) Page 1657, line 3 from hottom, for ‘ Uoging** read “ losing’ *; and
(ii) Page 1670, line 9, fpr hutch*' read ^'Kutcha'\

In Volume 1,—
1. No. 9, dated the 18th Februai’y, 1950,—

(i) TO  ̂ ^  qj I
îi) ^ ^  3?TC apt  ̂«Tc  ̂ vr t qf i

(iii) K qrr ^  qf i
2. No. 11, dated the 16th February, 1950.—

^  qr ^  «Tf‘ I
3. No. 12, dated the I7th February, 1950,—

(i) <TftF5T CR “  5 ”  T't anr? " 5T " w  I
(ii) <l'!5 <T.TRT n  Tt ‘ ”  Jift ant? *' I

(iii) fss trfw qr “ ar̂nsT ” "  awf? ” qf i
(iv) <T<!5 % sPT’r «ift V (re " 'j,a*n ”  anr? “ [̂W7 i
(v) 755 itSpt k t». " jftf^  ’* vr anr?" "  qf i -
(vi) t,«5 qFw t trr ‘ 4  ̂ ” ?m "  wnw ” VI nnn

“  ”  i f  I
(vii) i«5 <Tfw Tc "  ftref ’’ ar»T?“ fii5rf "q f  i
(viii) <j«5 «fl^ TT" I "  ainf "  ? "  qf i

(ix) f«5 «trf?r qr ■' apTf » i

4. No. 14, dated the 21 »t February, 195(J,— '

(i) fS5 ^\o, «frw T< “ «Pt#?T " ^  •
(ii) qfiRr 5̂ v tTT“ 53PT? “ ” «r|' I

5. No. 16, dated the 23rd February, 1950,—

(i) 1«5 TT •' qifT ”  ^  apr? “  T f r " q f  I
(ii) i<ss #»?r ?o «n: “ ?»r#f ’’ ar»rf "  irraft ”  qf i



(iii) n  "K " ’fw ^  ’’ qf i
(iv) 755 v̂ <J, <Tft?r*fpir vc  "  “ tm*rvr» ”

V f I
( t )  ^  «rtw  ?TT HT"  ^  apnr"  ’ * «t| 1

6. No. 17, dated the 24th February, 1950,—
•jss v\9t, «TpRt % ®qr n  " 3r«r|" i{f5T«r%#r ”
qf I

7 . No. ao, dfl4wd tt»e 1st March, I960,—
«j53 <rft?r n  ‘ flf^^psr ”  ‘  1

8. No. 23, dated the 7th March, 1950,—
«Tr«RT <TT'' >nr4>i5 ”  # j p n i  '* >rw5f ê ” «w i

9. No. 26, dated the 10th March, 1950,—
<j«5 »̂ v», «T^ It K TT " ^  anT5 “  asnft ”  <i« ,i

In Volume II,—
10. No. 2, dated the 15th March, 1950,—

(i) 'j«5 "ifiw % STC ^  aftr  ̂ T< “ ”  vY annr
‘‘ >ftf5|55 ’ ’ I

(ii) «j«5<:yo, 3ftr(» <tt " ̂  ">TTf'«r’ 'q f  i
(iii) <J«5 <iW «Tfw ITT " ^  ”  Tf I

11. No. 6, dated the 21st March, 1950,—
(i) V \ o ,  % 3W?: Y 'R “ t » ” apT? “  ! »  ” q fi

(ii) i«5 «rft{T \ 6  qr “  'Vfinr Ttr " “  ftfrr <Tf i
12. No. 15, dated, tjie 3rd April 1950,—

t W ,  'T.ftW  ̂ ^  am? " t ” Til
18. No. 17, dated the 6th April, I960,—

TO \\\\, <rpRr 'Tt, “  jnpr” f̂t “  iijer ’ ’ q f  i

14. No. 18, dated the 6th April, I960,—
^  <Tfw ^̂ <TT "ftRpn̂ T ani?" ftRPrr ” q? I

15. No. 24. dated the 15th April, 1950,—
(i) ' { ^  UY?, <ifiRT “ sft̂  " anr? "ift? ” # »

(ii) U  "T? " ^  ^  “ ar̂ i#w-f " qf I:
16. No. 25, dated the 17th April, I960,—

(i) V ITT " 3Rf ” ar»T5 “ 3fKip ” qf i
(ii) 7^ qftw  ̂ qr “ jttjht ” am? " «ftapn ” qf i

Xu Volume III,—
17. No. 1, dated the 18th April, 1950,—

q^ \ \ X \ ,  •' ”  ^api? “ v̂ !*r ”  q f i



In Volume I—
1. No. 7, dnted the Dth February, 1950.

(t i .  «  »» - II ^  4is -  16V *aaA^

2. No. 9, eluted the 13th February, 1950.
. »» i_i<f »» £  tt t-ii «  - r  >lk«. ^  - f I ♦ 11)
’ L>**W ** ** ^  -  I I )fa«. -  r I I  ̂f )

8. No. 12, dated the 17th February, 19r)0.
• « *uf u £  « a!| M . 11 ^  - r I r

4. No. 14, dated tht* 21st February, 1950.

t^X « ^ 1  » . 11 ^ -• rvv (')
u>**X «« L̂j M £ ft II - 1II .-rvA isaJ^ (r)

5. No. 17, dated the 24th February, 1950.

L>**X ft H »  l̂ap< £ ft iS II - r• ■■ no (1)
»» UJy- )) £ ff U9  ̂II - r ^ •-n y i r )
ff <dlf it i (( !UJ| II - r 4fef ■ rvi (r)

f). No. 20, dated the 1st March, 1950.

l>**K ♦f j|5? £ tt 4>|)f II - IV -s? oor (0
t^K ” uJSŴ ** i - - oir X.er\Â (r)

7. No. 21, dated the 2nd March, 1950.

o**w «  i.»*> M i (f II - lA ^ - OAV
8. No. 23, dated the 7th March, 1950.

U 2^  i  « ** - IV >la- - in  (I)
«  v , ^  »» i  »i ^  ^  ^  -  i r v  (r )

i  »* » » -  V >i»- 4-  -  i r v  *»A-» ( r )
9. No. 2fi, dated the lOth March, 1950.

0 * ^ } i  ** £  »» -  V >1»- -  V f 0 < » /U  ( I )

,£ «  M -  A )la«. -  vro  :̂aaA-» ( r )
*» i  « -  0 ^ 1 " t j *-«  -  0 )i»«. - vrV teu-» (r )

■ u**J< ”
i } **K « « f^ ) » » i  «  ( * - i ) »» -  !♦  r*»- -* '»'♦  (f ')
t>**K «» * * ^ -  r >«I»- - v r A i « » l # ( 9 )

»« *.UJ *» Jlqpi< ^  »» UU.» »i -  J8 ^  -  VrA to»<u (1 )
tHk*X «  - |0 >la«, ^  VfA  < * 0 -*  (v )

♦« ****^ «  i  «  »» - 1 - vr* tofc- (a)
u * »je  ** urtf^y I  » » « - v >u. «  v r*  <«»*-» (^)

<« A.)W »» J. **- ir  v r *  ( !♦ )
M itlyii it t, fifil *» -  1 * jlâ  ^  -  fre ■ual* (I I )
«  l)f)J »» ^  ^  -  vr© *«»*-» ( Ir)



10. No. 27, dated the 11th Maroli, 19f)0.
-  «  ») ))l *» 2 - ^  i  ««»> ))(»»  -  r  ^  -  VO I *»*-»

lu  Volume II—
1. No. 2, dated the lotJi March,

“  '♦ f '-  ** ft ♦ »» -  9 >tu, ^  -  Aor ( I )
" t>**K ”  i. «  - h >ia“ - ver (r)

2. No. 6, dated the 2()th IMiirch, 19')0.
-  *< i !  «  ‘i f ) t »» “ r  >i«- <*• 9r^

s. No. 11, dated the 20th Mnreli, 10.50.
-  «< )<5j< )) i_ <( y^ fj »» -  r  )Ja- ^  m3^  • I • V ( I 1

- »» J. « - ) yb«, - I I 10 &3aA-» (r)

-  » » w - 1r  >ia-> <- -  h r *  *»*-» ( r )
4. No. 20, dated the lOth April, 1950.

■ L>**K ”  «̂ >»» X «  «̂ ) «  - |A - |r*A *aoi-<» (I)
** ** ^ ** ** " M “ irff *3ii< (r)

5. No. 23, dated the Mtli April, I9'.().

■ ** Lf^S^ “  ** '  f f Of -  10 ' ♦ fcoArf ( ) )
-  ♦« VJJy.* i i  X  ** t^Vf^ it -  V )Jo- -  ) 0 • f * aai^  ( r )

- « £)S )) ̂ ipu! X f( iyS it - r jja* ^ - 101 r *«>»<<» (r)
“ '* T)»* ** 1 »» M - r )fa- “ |0M (r)

« vvr* i. •« vv i*  »* ir > t > - I o n  (o)

“ L>**K ** Wj#*> *» UJjJo )* - r  - 10 M <laxA-» (1 )
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PARLIAMENTARY DEBATES 
( P a r t  I — Q u e s t io n s  an d  A n s w e r s )

Monday, 2Hh February, 1960

The House met at a Quarter to Eleven of the Clock

[ M r , Spj:aker in the Chair]

MEMBEK SWORN 
Pandit Hirday Nath Kunzru (Uttar Pradesh).

OKAL ANSWPIIS TO QUESTIONS
I n d ia n  N a t io n a l  F l a g  on S t a f f  Q u a b t e h s  o f  I n d ia n  H i o n  C o m m is b io n k ii

IN P a k is t a n

'̂ 509. Shii Sidhva: (a) Will the PMm# Ministar be pleaded to Btate whether 
it ifi a fact that objection was raised to the hoisting of the Indian Union Flag 
-on the 15th August, 1949 on the staff quarters of the Indian High CororaisBioner 
in Pakistan?

(b) If so, was any protest made by Government to the Government of 
Pakistan ?

(c) What is the International practice regarding the hoisting of flags on the 
office buildings, residences of the Ambassadors and the staff quarters of the 
Embassy?

The Prime Minister (Shri Jawahsrlal Hebra): (a) Yes, Objection was 
taken by some passers-by, who were presumably refugees from a refugee colony 
which was near to the house occupied by the clerical staff of our mission. A 

’ large and hostile crowd collect^ed. The police guard outside the building was 
reinforced by additional police and firtJ was opened on the crowd resulting is 
one death and seven persons injured. The Prime Minister of Pakistaji him­
self went to the scene soon after rind was helpful in getting the crowd to dis­
perse. The Government of Pakistan appointed a Court of Enquiry to enquire 
into the incident. The Court found that the crowd which hfid collected was 
an urlaw'fuf^aftsenibly nnd that the firing by the police was justified.

(b) A reference was made to the Government of Pakistan by our High Com­
missioner at Karachi enquiring whether the flying of tlie Indian National Fla|f 
by Indian nationals over their premises on occ/asions of national rejoicing would 
aoconl with the practice followed by the nationals of other States on Bimi)ar 
occasions. The Government of Pakistan in their reply stated that this matter 
igf̂  not governed by practice but by rule and that the wishes of the Government

Pakistan are that foreign flags should be hoisted only on diplomatic pinmmen 
^  on the cars of beads of diplomatic miflsions.

 ̂ (488)
171 P.D,



(c) liitenmtional i)ractice, as fur iis it could be ascertained, is that the flag: 
of a foreign country may be flown by the diplomatic and consular representa­
tives ot that country, subject to any regulations made by the receiving Govern- 
m^nit on that behdf. As a matter of courtesy, most Goveniments do not 
object t-) tiie flying by foreigners of their own flag on the days of their notional 
festivals. Isormally this courtesy is reciprocated by foreign nationals by flying 
side by side both their own flag and the national flag of the country in which 
they reside.

Shri Kamath: Has any instance been brought to the notice of the Prime 
Minister when the office or the staff quarters of ^the High Commissioner for 
Pakistan in India did not fly the Indian Flag along with their own on cere­
monial occasions?

Shri Jawaharlai Nehru: No Sir; I do not know.

Dr. Deahmukh: Are there any rules that we have framed which are more 
or le^s analogous to the Pakistan rules?

Shri Jawaharlal Nehru: So far as I am aware, neither Pakistan nor we 
have any specific rules on this subject.

Dr. Deihmukh: But I thought the Prime Minister said . . .

Hr. Speaker: No, he says there are no rules.

Shri Kamath: Have our Government framed any rules in this connection?

Mr. Speaker: Same question again; the Prime Minister has said, “ N o.’ "
Nevt question.

484 PAllLlAMENTARY DEBATES [27TH FEB. 1950

U. N. 80HKMB FOR ASSISTANCE TO UNDER-DBVBLOPED COUNTRIES

'“610. ShjrtL Sidhva: (a) Will the Prime Minister be pleased to state whether 
the Econcmic and Social Council of the United Nations Organisation have 
approve<l of a large scheme for giving technical assistance to under-developed 
countries?

(b) If SO; what IS the amount to be spent on these schemes?
(0) How much of this is to be allotted to India?
(d) Have our representatives made any definite demand for this purpotte?
The Deputy Mlniater of Xztemal Aflaln (Dr. Keskar): (a) Yes, through 

different specialised agencies of the United Nations.
(b) No final decisions taken but provisionally $20 million for the first year 

have been proposed.
(c) No details have been worked out yet.
(d) No occasion hsw yet arisen for any such demand. Our preferences in 

respect of technical assistance schemes will have to be communicated in detail 
Ister to the participating organisations themselves when we apply for the grant

technical assistance for such schemes under the expanded progmmme,

Shll SidhTa: Sir, am I to understand that we shall have a voice when this 
sum of $20 millions that has been allotted is being distributed among the 
various countries?



Or. Keskai: I think my hoii. friend htis not understood the position. It 
has been to allot this sum of $‘20 niillions. That is the j>ropo»*Al
whic'i has iHien made by the U.N. Oeneral Assembly for thie particular pur­
pose of teclujieal assistance, as it does for diffei^ut U N. organisations. This 
proposal will now be discussed at the Tenth Session of the Eoonoinic and 
Social Council of the U.N.O.

Shri Sldhyft: 1 only wanted to know as far as India is conoemed.
Dr. Keskar: Our delegation which is there, will discuss this when the matter 

comes up
Dr. Deshmukfa: Has India been able to obtain any percentage out of the 

amount fixed so far?
Dr. Kaskar: This is the whole proposal. The percentages for the various 

countries will be discussed at the present session of the Economic and Social 
Council.

Sbri Eamath: On'what tenns and conditions, if any, has the Eoonomio 
and Social Council of the U.N.O. agreed to lend technical assistanoe to ts?

Dr. Keskar: The Economic and Social Council has not yet decided to lend 
technical assistanoe to any specific country. They have, in general, decided 
to give the benefit of technical assistance to vindci-developed countries. Thtf 
principle has been decided upon; but the specific countries to which this 
assistanoe should be given have not yet been decided upon.

Shri Kamath: Have they attached any conditions for the lending of this 
assistance?

Dr. Kedcar: As I said, the whole question is now in the stage of discussion. 
Though the general principle has been agreed on, the details have not yet been 
worked out. ‘

Tn dbn tu rbd  I n dian  L a b o ’ r  foe  F iji

'‘'511. Shri Sldhya: Will the Prime Minister be pleased to state whether
emigration of indentured Indian labour to Fiji is still continuing?

Th/b Depaty Minister of Zxtemal Aflaiis (Dr. Kesktf): No, Sir.
Shri Sidhva: May I know what is the total number of Indians in Fiji?
Dr. Kedm: The population of Indians on the 31st December, 1948 was 

129,761.
Shri Sidhva: What percentage of the total population do they form?
Dr. Keskar: At present Indians form nearly half the population of l^ji.

Commission on goods purchased from abroad

*514. Dr. Deshmukh; (a) Will the Minister of Indnstqr and Supply be
pleased to st<ite if it is a fact that foreign manufacturers allow comml^sicns 
on purchases of manufactured goods to every purchaser?

(b) Is it a fact that very often this percentage of commission is as hi|»h as 40 
per cent?

(c) Is any scrutiny made of the accrual of this commission to the Govera- 
ment of India on the State purchases made by them from foreign countries ?
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(d) Have Government come across any oases where no commiBsion was 
credited to the accounts of the Government of India?

The Miniflter of Industry and Supply (Dr. S. P* Mookerjee): (a) In some 
cases discounts ure allowed by certain foreign manufacturers on listed prices.

(b) The discounts in some cases are even more than 40 per cent.
(c) Government Purchasing Organisations abroad always try to obtain

maximum discounts from manufacturers and suppliers.
(d) The i)rices quoted by mnnufacturers or suppliers ore normally net prices 

after deduction of any discounts. Where discounts are shown as a separate 
item full credit is obtained by Governnient.

Dr. DeshmuUi: May I know whether no courtesy discounts are allowed to 
the individuals who negotiate the deal and fix the purchases?

Dr. S. P. Mookerjea: Government has no information regarding such
courtesies or discourtesies.

Dr. PeBhmukh; Has the 'hon. Minister ever calculated the discountsv that 
have accrued to India in the course of his tenure of office? What is the gain 
that India made by way of discounts?

. Dr. 8. p. Mboiker]e6: I have here a few specific cases for 1949. In the 
case of loconiotive bearings and sii)ares we saved 600,000 dollars. In the case
o f military vehicles spares the estimated saving will be more than 500,000
'dollars. With regard to certain supplies of Koil testing equipment and non- 
iferrous equipment the saving will be 85,000 dollars.

These are a few specific cases on which I can lay my hands on.

Shri Tya«i: May 1 take it that in cases where discounts were allowed there
was no agency commisHion or broker’s (;ommission given by the manufacturers?

Dr. S. P. Hookerlee: No, Sir. These were direct deals through our organi­
sation abroad.

Slirl M. A. Ayyangar: May T know whether no case at all has come to the
notice of the (rovernnient where brokerage or commission has not been
credited to the Government? ,

Dr. 8. P. Mookerjee: No, 8ir; not one single case.

8hri M. A. Ayyangar: I know whether any ships were purchased from
<"anada or the U.S.A. last year?

Dr. S. P. Mookerjee: I cannot say anything about ships here. In some
cause the benefit of discount that accrued to the Government went even to the 
<»xteul of r>r> per cei)t. *

Shri Oautam: What is the agency abroad which compares the prices of 
tile different countries and the, commissions offered by them?

Dr S. P. MookerJ^: Our organisation abroad deals with all those ques­
tions. There is no separate agency outside the organisation that we have got 
in the TT.K. and the U.S.A.

8hll Gkautam: My question is very particular. What is the agency that 
compares the different offer?* of different people who deal in the articles?

Xr. Speaker: That has been an&wered. It is the same agency. .
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Shri Qautam: How does this agency compare the different prices of the 
different people offering the goods, whether . . .  '

Mr. Speaker: Order, order.

Dr. ]>efihznukh: What was the method of enquiry in answering this ques­
tion that 1 had put? Did the hon. Minister merely see from the papers that 
no discount or commission was credited or did he make any enquiries as to 
whether there were any hidden commissions which were not shown?

Mr. Speaker: I do not see how the question will be permissible. It con­
tains an inference that some commission has been t îken by somebody with­
out the knowledge of the hon. Minister which will be disclosed through 
personal enquiries by him. If the hon. Member has any information the best 
way would be for him to apprcjach the hon. Minister.

Skw ing  Machtnes

'̂ 615. Dr. Deshmukh: Will the Minister of Industry and Supply be pleased 
to lay on the table a statement showing:

(a) the number of sewing machines imported into India during the years
1947-48 and 1949-50 up to 1st January, 1950?

(b) How many factories manufacture sewing machines in India?
(c) What are tlie names of the companies which manufacture them and where

are they located?
(d) What are the prices at which Indian manufactured sewing machines are

sold? ■
* (e) What is the price of the same kind of sewing machines im ports into
India?

(f) What is the customs revenue derived by the import duty on sewing 
machines for the years 1947-48, 1948-49 and 1949-50 up to 1st January, 1950?

The Minister of Industry and Supply (Dr. S. P. Mookerjee): (a) 53.885
and 41,822.

(b) Two.
(c) Messrs. Jay Engineering W\)rks I.td., and Messrs. K. C. Mullick <k 

Sons, both at Calcutta.
(d) From Ks. 200 to Hs. 250 each.
(e) Hs. 8(H) to Hs. B50 for Singer machines and lis. 435 to lis. 540 for 

Pfaff machines.
( f ) '1947-48, 28,36,fKX); 1948-49 30,98,000; 1949-50 (upto 81-12-49)

25,04,0(X). These figures include duty collected on f)tt;tB.

Dr. Deshmukh.: Is there any proposal to set up any additional factories?

Dr. S. P. Mookerjee: There is a proposal from another party which of course 
has not materialised. Some tentative proposal has been made.

Shri M. A. Ayyaagar: Was he a foreigner or a local individtial?
Dr. S. P. Mookeijee: I think it is an Indian company which has proposed 

to establish a factory.
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Shri M. A. Ayyangu: What steps arc being taken to see that progressively 
ttie quantities that a e imported are reduced so that they may not compete witii 
Indian jiroducts in our markets?

Dr. S. F. Mookerjee: We arc giving all the encouragement to the producers, 
which will he uppareiit f cm the fact that in 1947 India produced 5,860 sewing 
machine'^ and in 1949 the production increixsed to 25,029.

Shri Deabbaadhu Gupta: May I know whether it is a fact that some of 
these iinporkrK imported nil the sewing machine parte in bulk, assembled 
thern hero and sold tli(3 machines thereby saving a good deal of money cn
customs? 'Has it been brought to the notice of the Government?

Dr. S. P. Mookerjee: I have not any definite information. If the hon. 
Memb.'r knows nnything definite ht? can let me know.

Shri Defihbandhu Gupta: May I know whether the hon. Minister is awaT'e 
of tlie fact thal some of these people also imported sewing machines as light 
indusfcrinl machinery and in that way too they saved a good deal of money 
customs ?

Dr. S. P. Mookerjee: Some mnchines were imported which were alleged to 
have been for industrial use but which were capable of being used for domestic 
purposes as well. That we are checking.

Shri R. 0. TJpadhyaya: Is it a fact that the Indian companies are assembling 
the machines?

Dr. S. P. Mookerjee: They are manufacturing them. The only part which 
ifi not inanufactured here is the needle. For that also the Jay Engineering 
Works have now arranged to import machinery from Japan, so that in the
oourso of the. next year, needles also will be manufactured in India.

H fndu a n d  . 'ik h  Prisoners  in Pakistan

*516. Dr« M. M. Das: (a) Will the Minister of BehaifaUitatioii be pleased to
gtate whethei all the Hindu and Sikh prisoners have been brought from 
Pakistan ?

(b) If not, how many are still left in Pakistan?
(c) Have the Hindu inhabitants of Skardu in Kashmir, who were taken as

prisoners by the Pakistan army, been released and brought to India?

The Minister of State for Rehabilitation (Shri Mohan Lai Sakflena): (a) and
(b). The hon. Member is refer.ed to the reply given by me to Starred Ques­
tion No. 838 by Sardar Hukam Singh on the 22nd December, 1949.

(c) No. The matter is under discussion witli the Government of Pakistan.

Dr. M. M. Das: What is the present condition of those prisoners that 
were captured by the Pakistan army?

Shii Mohan Lai Saksena: 1 am afraid I am not in a position to give the 
infonnatio]!. The matt-er is l)eing taken up by ou.- High Commissioner in 
Karachi.

Dr. M. M. Daa: In* answer to a similar question during the last session the 
hon. Minister said that negotiations ŵ ere going on with the Pakistan Qovem- 
icnen't about the release of these prisoners. May I know what results h^ve 
been achieved by these negotiations?
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Shri Mohan Lai Bakseiu: Up till now no results have como out of ttiese
negotiations ?

Bhri Samath: le it a fact that many of the civilian inhabitants of Skardu 
were massacred ?

Mr. Speaker: After being taken prisoners?
Shri Kamath: Just before they were taken.

Shri Median Lai Baksena: I am afraid it is not possible to give the exact
number. Our information is that a large number of the male population was
JTiassacred

Shri Kamath: Is it a fact that several of them have died in the camps in
Pakista»i where they were lodged?

Shri MohazL Lai Sakaena: We have to depend for all this information of
the International lied Crom 0  ganisation. Our information is that during the 
winter there were a number of deaths but the exact number is not available.

Dr. M. M. Dai: What percentage of the (total number of prisoners that are 
fitill held by Pakistan are people who come from Kashmir?

Bhri Mohan Lai Sakaena: As a matter of fact the agreement relates to 
•exchange of prisoners not belonging to Pakistan and the number was given.
As regards the number of persons who are held as prisoners in Skardu they
are not covered by our agreement.

Oh. Kanbir Singh: What is the number of the Hindu inhabitants of Skardu
■\̂ ĥo were taken by Pakistan?

Shri Mohan Lai Baksena: I have not got the information here. If my hon.
frieud requires the information he can put another question.

Shri Kamath: Does the information show whether the women f-re also 
lodged in campp or whether they are untraceable or have been abducted?

Shri Mohan Lai Sakaena: Well, some of them are in camps and others, of
•course, have been abducted. But we do not know the exact number of those 
-who have been abducted.
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I mport of T in ned  F jodstubps

•̂617. Pandit M. B. Bhargava: Will the Minister of Oommerce be pleased
to  state:

(a) the total quantity and value of tinned vegetables, fruits, milk powder, 
fruit and vegetable juice and syrups imported into India from foreign countries 
during the years 1946-47, 1947-48, 1948-49, and 1949-60;

(b) the total quantity and value of similar articles manufactured in India 
•during the said years;

(c) what was the quantity and value of articles referred to above imported 
into India from soft and hard currency areas separately during the year 1949-60; 
snd

(d) whether Government propose to stop the import of such articles into 
India from outside and if not, why not?



The MixUater of Oommerce (ShU Neogy): (a) and (c). I lay on the Table 
a statement showing importB from had and soft surrency areas of canned or 
bottled fruits and milk powder during the three financial years ending 1948-49, 
and for eight months of the current financial year. [See Appendix H I, 
annexure No, 14]. Similar information in regard to imports of tinned 
vegetables and fruit and vegetable juice and syrups is not available, as these 
items are not separately recorded in the import trade returns.

(b) The detailed information required by the hon. Member is not available. 
I place on the Table, however, a statement giving figures for the year ending 
30th June 1948 of production in India of fruit beverages and canned fruits and 
vegetables, and estimated total overall production during 1949. [See Appendix 
III, Annexure No. 15].

(d) Plxcept for limited imports of milk powder, which is not pioduced in 
India it has been decided not to allow importe of the other items namely 
catnu^d vegetables and fruits or their juice and syrups, during the licensing 
period January-June 1960.

Shrl B. 0. TJpadhyaya: Are we exporting any of these commodities to any 
country ?

Shri Neogy: As far as I can recollect, not in any appreciable quantity.
Shrl Brajeshwar Prasad: Is nira being exported?
Mr. Speaker: Order, order.

Shrl Neogy It is needed for internal consumption I
Shri M. A.. Ayyangar: May I know why and whether it is for the Army 

or for the civilian population that milk powder is being imported?

Shri Neogy: 1 am glad that my hon. friend has put this ([uewtion as this 
gives me an oppo tunity of rofen*ing to a letter which I received from the 
Civil Supplies Ministtir of Bombay only yesterday, and with your permission, 
Sir, 1 would read a small extract from it which would indicate the great urgency 
and iin])ortanctv of the importation of milk powder. This is what he. says— 
he is not satisfied with our import, policy in this matter—he says:

''Against our demand for 1,600 tons, licence for only 400 tons granted so far. The 
authorities ha\e been informed that the procurement and distribution of skim milk powder 
form an integral part of the Government arrangements for supply of milk to Bombay. We 
are not yet in a position to supplement it with fresh milk and if such an attempt wus made 
it will ruise llie price of fresh milk beyond the reach of the average domofltic ctmsunier. 
Fre.sh milk prices in Bombay area have already risen to Rs. 1-2 0 per seer. With additional 
demand from hotels^ etc., one does not knovr to what levels they may reach. The importation 
of skiiji milk powdei is therefore essential for the next three or four years pnd as once 
desired by the Fooa and Finance Ministries we have now made arrangements for procuiing 
it from Soft Currency areas only.”

It a long letter, but this indicates the position as it obtains in the country 
at th  ̂ present moment.

Shri M. A. Ajryug&r: May r know if milk powder is being produced in this 
country ?

Shri Neogy: As far as I am aware, milk powder is not produced in the* 
country to any appreciable extent.

Shri Shiya Bio: Apart from milk powder, has the hon. Minister taken any 
steps to manufacture any of the other ariacles specified in part (a) of ther 
question?
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Shrt Ve0gy: This is a question which niy hon. friend might) add:eas to my 
hon. colleague yitting in front of him—the Minister of Industry nnd Supply.

Shri Hossain Imam: Has the attention of the hon. Minister been drawn to 
€he report in today’s newspaper about the scarcity of milk in Madras?

Shri Keogy: Yes, I have seen that.
Shri Hossain Imam: May I know what steps Government propose to take 

in the matter?

Bliri Keogy: So far as I am conce ned, make jnoro milk powder available 
to Madras!

Oh. BaaUr Singh: Is it not a fact that the scarcity of milk powder is due 
to want of machines for the production of milk powder?

Shri Neogy: I am not in a portion to state anything on that as it is for
the Minister of Industry, ag I have already stated, to deal with this aspect of 
the matter.

Shri M. A. Ayyangar: Sir, on a point of order, with espect to such con­
nected matters as these, particularly as the Cabinet is jointly responsible, is 
it not desirable that the Government moves as a whole, in broad outline? If 
a particular Minister is not in a position to give an answer to a particular 
aspect of the subject, we are driven to unothe/ Minister, as in this case to* 
the Industries Minister, who in turn might direct us to some other Minister, 
and in between them we are helpless,

Shri Keogy: Unfortunately Government’s responsibilities are divided as
between dilTertmt Ministries and I do not like, while answering supplementary 
questions, to make any statement on a subject with respect to which th(̂  
primary responsibility belongs to another Ministry atid which might r ot tally
with the exact fact-s of the* situation. If my hon. friend were to give me notice
of the question 1 would certtunly endeavour to give more comprehensive leplies.

Mr. Speaker: The hon. Member does not want any ruling from me, I 
believe.
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M o t o r  V k h ic l k s  f o r  C i v i l  D e p a u t m e n t s  o f  G o v e r n m k n t  of  I n d ia

Dr. Deshmukh: (u) Will the Minister of Indostiy and Supply be
pleased to state whether there is any system , of importing motor cars, trncks, 
buses, jeeps and motor-cycles for the use of the civil departments of the Gov- 
eminent of India?

(b) If so, since when has this practice been resorted to?
(c) What was the number of vehicles imported during 1946-47, 1947-48,.

1948-49 and 1949-50 per year for this purpose, and at what cost each?

The Minister of Industry and Snpi^ (Dr. S. P. Mookerlee): (a). No. Sir,
There is no separate system as such for the import of motor vehicles required
for the civil departments of the Government of India.

(b) and (c). Do not arise.
Shri Brajeahwar Pracad: May I know what is the number of staff cars? 
An Hon» Member: Where are staff cars' nere?



Mr. Speaker: Carn required for the use of the civil Departments are known 
S3 ‘ staff cars’. That is what he means.

Dr. S P. Mookerjee: I have not got the number of staff cars in each depart­
ment But this includes chassis, load vehicles and passenger vehicles, all of 
whifih are not used as staff ca s.

Dr. Deshmukh: May I know if any of the Disposals trucks and other cars 
•were taken over by the Government for the use of civil departments?

Dr. S. P. Mookerjee: Yes, Sir, a number of them were. But this question 
relates to the purchase of motor vehicles for civil departments of the Qovein- 
iTient of India.

Shli Tyagi: May I know what is. the total number of motor cars— staff cars
— ill possession of the Government?

Mr. Speaker: He said that he has no information.
Shri Tyagi: I wanted the total number.
Dr. S. P. Mookerjee: I have got the total number actually purchased foi* 

the different years. In 1946-47 only eight ŵ ere purchased; in 1947-48 fifty 
were purchased; in 1948-49, 616 were purchased and in 1949-50 (up to
Deceniber) the total purchase comes to about 350.

Shri Tyagi? May I know from where they were purchased?
Dr. S. P. Mookerjee: They were purchased from stocks in India—the bulk 

o f them—and some demands were cross-mandated to London and the U.S.A.

Shri Tyagi: May I know if there were any vehicles lying in the Disposals 
— jeepp and other vehicles— and if there had been any vehicles lying, why 
were new ones purchased?

Dr. S. P. Mookerjee: That I have answered already. Thiŝ  relates only to 
purchases niad« by Government— not to the number of Disposals vehicles.

Shri Tyagi: That is the very question. Why did Government purchase 
when there were already vehicles available in the Disposals?

Dr. S. P. Mookerjee: Quite a number of them were used. If the hon. 
Member wants to have definite figures I can give them. J tried to answer the 
■question.

Shri Sir, tlie question is not being replied to. I wanted to know if
•there wer3 jeeps or other vehicles lying in the government depots and if so 
why they wen* not utilised and new ones purchased.

Mr. Speaker: The question is clear. His reply is that the hon. Member 
must table another question.

Shri Kamath: Have any instances been brought to the notice of the hon. 
Minister where staff ears have been used by officials for private purposes?

Dr. S. P. Mookerjee: 1 have not any information about that.

Shri Tyagi: Is it not a fact that the total number of these staff cars as 
indicated by my hon. friend is ten times more tlian what it used to be previous 
to the war days?

Dr. S. P. Mookerjee: I have got figures for all the departments only from 
1946-47.
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Shri Sidhva: May I know whether the 616 vehicles were purchased through 
the Stores Department or through direct orders?

Dp. s . p . Mookttr]ee: 606 were purchased from fttocka in India; nine 
through tho D.G., I.S.D., London; and one through the Washington.

Shri Sidhva: What is meant by ‘stocks in India’ ?
Dr. S. JP. Moolcerjee: From the dealers.

Dr. P. S. DeduniiUi: Is it not a fact that before 1946-47 no vehicles for 
civil administration purposes were purchased by the Government of India?

Dr. S. P. Mookerjee: I have got figures for 1946-47— that year oiily eight 
were purchased. I have not got figures for the period prior to that.

D e v b l o im k n t  of CoTrAOE Ind ustries

*519. Shri Eesava Bao: (a) Will the Minister of Behabilitation be pleased 
to state whether the Technicians brought from Japan for the development of 
cottage industries have begun their work?

(b) What are the industries select-ed for development?
(c) What is the programme of work for training personnel in these 

industries?
The Hinisier of State for BehabiUtatioii (Shri Hohan Lai Saksena): (a)

Yes.
(b) and (c). These Technicians have been posted at the Training and Work 

Centre, Arab-ki-Sarai, Nizam-ud-Din, New Delhi. A few copies of tho 
pamphlet containing iniJorma.tion regarding the industH^s Hieleotled Bind tihe 
programme, of training have been placed in the library of the House.

Shri Kesava Bao: IIow’ many technicians have been brought from Japan?
Shri Mohan Lai Saksena: Seven.
Shri Sidhva: On what terms and conditions have these technicians been 

brought from Japan?

Shri Mohan Lai Sakaena: 1 have not got full particulars, but some of them 
have be«̂ n brought for, in the first instance, thn^ months. In addition to 
their expenses here they are paid a monthly allowance for being remitted to 
Japan. T have not got that figure with me now.

Shri Sidhva: What is the monthly allowance?
Shri Mohan Lai Sakaena: I have not got the exac.t information here, but if 

the hon. Member wants it I will give it to him.

Shri Deogirikar: May I knoŵ  whether Government contemplate to manu­
facture similar cottage industry machines in this country?

Shri Mohan Lai Sakaena: The Government intend to manufacture these 
cottvige industry machines here in India; some of them have already been 
manufactured

Dr. V. Snbramaniam: Along with the technicians, was all the necessary
machinery also imported into the country?

Shri Mohan Lai Sakaena: Yes, Sir.
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Shri D60gil1kar: H ab any State Govemment asked for these cottage indus­
try machines?

Shri Holian Lai Sakffexia: ^'es, they have asked for them.

flhri l>eogirikar: Jfi that machinery available in India?

Shri Mohan Lai Saksena: Fresh orders have already been placed for new'
machinery-. When it arrives it will be supplied to such of the Governments^
as are j)repared to manufacture these machines in their own workshops— we
are prr,]>ared to supply one or two machines by way of sample.

Shil A. P. Jain: The hon. xMinister said that these technicians are getting 
some allfjwancv. Are we to understand that they have not been brought on a 
wilary basis ? ‘

SW Mohan Lai Saksena: In addition to their expenses here, they have to 
be paid an allow''anc6, whether you call salary or allowance.

Shri A. P. Jain: What i.̂  the criterion for the expenses paid to them—
actual residence and bcmrd, or what?

Shri Mohan Lai Saksena: Their boarding and lodging expenses here.

Shxi Kijalingappa: Have we received any definite proposal on the basis of 
which we can proceed? ‘

Shri Mohan Lai Saksena: The technicians have been brought here and they 
have also brought some njachinery which they are working.

Shri Deshbandhu Gupta: Has the wr)rk of these technicians been satis­
factory ?

Shri Mohan Lai Sftkaena: Yes, the progi'ess of the work has been satis­
factory. Some hon. Members have had an opportunity of visiting the centre
and have seen the work for themselves. 1 would extend invitation to others. 
If they so desire, they are wehrome to go and see the working of these 
machines themselves.
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Indian L abourers in Soxtth African Gold Mines

'̂620. pandit M. B. Bhaî ava: Will the Prime MiniJtter be pleased to 
state :

(a) what is the number of Indian labourers working in the gold mines of 
South Africa;

(b) whether it is a fact that these labourers have to sign a contract in favour 
of the owners of the nlines to the effect that during the period of employment 
they would not go out of the premises without permission; and

(c) whether the Govemment of India have exerted influence on the South 
African Government to secure justice for the labourers concerned in this respect 
and if not, why not?

The Deputy Minister of External Aflairs (Dr. Kedcai): (a) There are at 
present 49 Indians employed in gold mines.

(b) and (c). According to our information there is no restriction on their 
movements
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U. LIF. OF SOHEDDUCD CaSTBS > ND TB1BJB8

’’‘621. Shri KesAva Bi^: Will the Pitme Minlstar be pleased to state v 
ensures Government propofie to tnke tor the uplift of the Scheduled Ca

what
measures Government propose to tnke tor the uplift of the Scheduled CaBtes 
4Wicl Scheduled Tribes?

The Prime Minister (Sliri Jawaluurlal Keliru): (Tovernment will shortly
consider the steps to be taken to improve the conditions of the Scheduled Castes 
and Tribes.

Dr, Detiunukh: Are any steps being taken for the uppointment of the 
backward classes Commission envisaged under article B40 of the Constitution?

Shri JawaharUl Nehru: Not yet, Sir. We shall consider that.
Shri R. SubramBJliam: May 1 know whether the Special Officer, aa 

envisaged under article of the Constitution, has been appointed to investi­
gate all matters relating to safeguards provided for Harijans and backwaTd

asses?
Shri Jawaharlal Nehru: No, Sir, he has not yet been appointed.
Shri R. E. Ohaudhuri: May I know whether any money will be allotted out

of the noct yt:ar’s Budget lor the uplift of the Scheduled Tribes?
Shri Jftwaharlal Nehru: I do not know, Sir. It in for the Finance Minister

to say.
Shri J. N. Hazarika: May I know whetlier the Government intends to 

introduce as early as possible free compulsory primary erlucafeion us provided 
in the Directive Princi])les of the Constitution?

Mr. Spealcer: I am afraid the question does not arise.
Shri R. K. Ohaudhuri: With reference to question which I asked

earlier, has any request been made by the hon. the Prime Minister to the 
Finance DepaHment for allotment of such funds?

Shri Jawahftjrlal Nehru: Request being made by me? Not that 1 cau 
recollect.

R k c o g n it io n  of  t h e  S t a t e  o f  I s r a e l

*522. Shri R. 0. XJpadhyaya: (a) Will the Prime Minister be pleased to 
state whether Goveriuiient have taken a decision about the recognition of the 
State of Israel?

(b) If not, how long will Government take to decide it?
The Prime Minister (Shil Jawaharlal Nahru):* (a) and (b). No decision has

been taken vet and no date can be fixed at ])resent as to when such a decision
will be taken. The fact that the State of Israel t xists is of course recognised 
by the Government of India. But formal recognition involving an exchange 
of . diplomatic, m issions hjiK to \ye considered in connection with a number of 
factors. *

Shri Brajeshwar Prasad: Ih the Prime Minister in a position to state the 
gpev'iftc caiiM'8 which have led to this inordhmte delny in acconling recof^ition 
to the Stat^ of Israel?

8bXt JawalUUlal N«lini: I atn in a position to state, but I do not think it
will be desirablt: to take advantage of that position.



Shri Kamath: When was the first approach made by the Government of 
iBrael to India for recognition?

Shrl Jawaharlal Neliru: T cannot give the date without reference to ĵ apers.
Shri Tyagi: May I know whether Israel is a member of the United Nations 

Organisation?
Shrl Jawaharlal Nehru: Yes, Sir.
Shri Tyagi: I could not follow what the Prime Minister said oariier. Has 

Israel not been recognised by us yet?
Shri Jawaharlal Nehru: As I have said, if “ recognition’ ' involves a formal

recognition with an exchange of diplomatic mi&sions, we have not done that,
of course, the fact of Israel being there as a State is recognised by us.

I n d u n s  in  Sol'TH A frica , Siam  an d  I ndon esia

*623. Shri V. Bamaiah: (a) Will the Prime Minister be pleased to lay on 
the Table of the House u stotement showing the figures of Indian population in 
the following countries: (i) South Africa; (ii) Siam and (iii) Indonesia?

(b) Will Government give an estimate of Indian capital in each of the above 
countries?

The Deputy Miiiister of Xxteifnal Aflaftrs (Dr. Keokar): (a) By *Isdian
Nationals’ the hon. Member presumably means persons of Indian origin. The 
estimat43d numbers of such persons are:

(i) South Africa 282,639 (out o f theeo 90 per cent ore South
Africa nationalfl)

(ii) Siam 30,000
(iii) Indonesia 30,00C

Separate figures are not available of persons of Indian origin as distinguished 
from Pakistan origin. The above figures refer to persons who originated from 
India aA it was before the partition of the country. It is believed, however, 
that the number of persons of Pakistan origin is very small in most of these 
countries.

(b) No reliable statistics are available.
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R aids  b y  P ak istan is  on I n dian  B order

*526. Shri Nandklshoire Daa: Will the Prime Minister be pleased to. state:
(a) how many border-raids have been committied by Pakistanis on the 

Indian side of the border line in Kashniir since the cease-fire agreement between 
the two countries;

(b) the sufferings caused to the Indian citizens as a result of the raids;
(c) casualties inflicted on the raiders from the Indian side;
(d) whether the question of these raids has been taken up with the 

U.N.C.I.P. authorities and if so, with what result; and
(e) whether border raids have been committed by Pakistanis at points other 

than Kashmir area on the entire border-line between India and Pakistan and 
if so, w’here the raids have been committed and what have . been the conse­
quences?



The Prime Minister (Shri Jawaharial Kehru): (a) Ten.

(b) In the course of these raids the raiders killed 4 persons, wounded 2, 
kidnapped 2 and lifted about 63 heads of cattle.

(c) Definit^  ̂ information is not available.

(d) These raids were reported to the United Nations Observers. Since the 
raiders appeared to be civilians and not members of the Pakistan cr Azad 
Aniiod Forces the view hitherto taken by the Observers has been that these 
raids do not constitute a breach of the ceaee-fire agreement but are a separate 
matter for settlement between the two Govenimente.

(e) Apart from the Kashmir border, there have been raids on the Indo- 
Pakistan borders in Kuijch, Rajlasiifhan,; Punjab, West Bengal, Assam and 
Tripura resulting in some loss of life and property. This matter of border 
raids by civilians has been the Kubject of discussion and correspondence 
between us and the Government of Pakistan for sometime but I have to note, 
with regret, that the results have not been satisfactory thus far.

Shri Nandkidiore Das: Have the sufferers or their families been compensated 
by the Gpvernment of India for their losses?

Shri Jawaharlal Nehru: I do not know what steps have been taken, but I 
may mention that these raids a e very unfortunate— deplorable— but they are 
on a very small scale and chiefly, I believe, tliey are the result of attempts
to steal cattle. They lift cattle and then a conflict takes place.

Shri Gautam: What steps do Government propose to ^ k e  in order to put
an end to this state of affairs?

Shri Jawaharlal Nehru: The normal steps that a Government takes in suoh 
matters.

Shri Deshbandhu Gupta: May I know whether the Prime Minister’s atten- 
tio.i has been d awn to a Press report that Pakistan has built an aei-odrome in 
Skardn; if so, whether it is not against the Cease Fire Agreement?

Mr. Speaker: Does it arise out of this question?
Shri Deshbandhu Gupta: The question relates to Kashmir and tlie Cease 

Fire Agreement.

Mr. Speaker: But everything relating to that Agreement will not be in 
order here.

Shri Tyagi: Have any steps been taken by Government towards .-irming the 
population living on the borders of India?

Shri Jawaharlal Nehru: Government have, naturally, taken steps to pro> 
tect the borders, and not to arm the population generally, but to have armed 
units at various points in the order.

Shri Tyagi: May I know if licences for arms have been liberally issued in 
those areas, so that when there are sporadic raids, the people there might use 
arms in self-defence?

Shri Jawaharlal Nehru: That is a difficult policy. It sometimes has 
reverse effect. Government is quite content about the security of the border.
It is impossible to prevent odd individuals, specially civilians, coming across 
the border to steal something. It is rather a law and order matter than wiy 
bigger matte/.
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Dr. Deflhmukh: Encouraged by the impunity with which these raids were 
carried out in Kashmir, are not the Pakistanis being encouraged to invade and 
raid other part-s of the Indian Union?

Mr, Speaker: Order, order. .That is a matter of opinion.
l>r. Deshmukh: j want to know the facts. I want to know whetiier there 

has rc'cently been any raid near about Faziika in Punjab.
Shri Jawaharlal Kehru: That will be a difficult question.

’ A
Shri Poonacha: Is it a fact that these raiders are generally assisted by

Pakist'iji troops and police? •
Shri Jawaharlal Nehru: I have stated in answer to the main question that 

these are civilian raids. If any Pakistan troops come in civilian dress, one 
does not know, but they a e not, generally speaking, raids which have any­
thing t< do with troops as such.

Mr. Speaker: What is the specific point that Dr. Deshmukh wanted to ask 
information about?

Dr. Deslunukh: Has the attention of the Prime Minister been drawn to a 
Press report that there have been similar raids near about Fazilka in Punjab?

Shri Jawahaxlal Nehru: I do not know. I will have to refer to this matter. 
But I may poijit out that while these raids are deplorable, chiefly because 
they cause some damage and create a certain excitement, they have no parti­
cular importance in the scheme of things. *

Shri A. P. Jaln:^Iay 1 know whether any raiders have been captured, and 
if so, how nuiny lind what has been done to them?

Shri Jawaharlal Nehru: I could not answe/ that question. May be, some­
times they are captured. These are just like thieves who steal something, 
and just as a thief may or may not be captured, so is the case with them too.

Co m m issio n  to  in v e s t ig a t e  c o n d it io n s  o f  S o o ia l l y  B a c k w a tid  C l a sse s

^521. Shri Audlkeeavalu Naicker: Will the Prime Minister be pleased to 
state:

(a) when the CommiKsion to investigate the conditions of socially and 
educationally backward classes in the territory of India, as envisaged under 
Article 840 of the Constitution of India will be appointed;

(b) the steps that the Government of India have been pleased to take in 
appointing the said Commission;

(c) whether Government propose to consider the question of affording repre­
sentation in the said Commission to the backward classes of the States when 
the Commission will be going round and studying in the respective States; 
and

(d) the time by which the said Commission w'ill begin to function?

The Prime Minister (Shri Jawaharlal Nehru): (a) to (d). Government have 
not thus fa." advised the President regarding th^ appointment of a Commis­
sion under Article 840 of the Constitution. Gove nment attach importance to 
canying out this investigation and to taking steps to improve the conditions 
of the backward classes in India, both socially and educationally. But they 
feel that a Commission should be appointed at a somewhat later stage.
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Audikesavalu Naicker: Mhv 1 ask whether Govenintenl; will give du© 
rd^(*s(‘iitation to backward clas8o« iji South India when tho Commission 10 
appoir.ted?

Mr. Speaker: Order, order. Tii:it will he p obleniaticd at this stage.
, , Shri Sonavane: Will the rriine Minister state the jeasons whi îh hft'Wr 
"j^iiipted G()V('injiient to defer the appointment of this ConimiBSion?

Mr. Speaker: Why have (TOvenmient considered it not proper to appoinA 
 ̂this Conjrnisfiion? That is the question.

Shri Jawaharlal Nehru: There i;s no question of impropriety. It is « qM»- 
tion of doing tl]e right thing at the right time with effect. * ‘

Shri Ethirajulu Naidu: Will advantage be taken of the census operatiom
to gather the necessary statistics beiiring in mind this aspect of the matter'?'

Shari Jawaharlal Kehru: Yes. That is an idea which 1 jiass on /far
cor»sidtration.

Shri Ethirajulu Kaidu: Is it a fact that coinnmnities and sub-oommutnysiaft 
will not be ascertained in the census operations? Has any decision been 
in the matter of collecting these statistics fo;* this specific purpose?

Shri Jawaharlal Nehru: I do not know exactly the det îils of the cenilus 
operations. On the one hand, we want as much information as possible. On 
the other hand, we do not wish to encourage any kind of disruptive ceoeai 
operations, if I may say so. What 1 mean is this: we do not wish io  
encourage all kinds of little castes being put down.

Dr. Deshmukh: is it not self-contradictory?
Au Hdn. Member: It is!

Shri R. Velayudhan: May 1 know whether this CoujTnissfon will
appointed during the tenure of this Parliament?

Mr. Speaker: Before the end of 1950: that is what he means.
Shri Jawaharlal Nehru; I could not say.

Stabch  from  T apioca

*528. Shri l^unni: (a) Will the Minister of Znduatry and Supptf be pleai^
to state whether there is any restriction or control in the manufacture of etmtpk 
from tapioca, and on the movement of the same to other part« of the Itepu))li&t

(b) In view of the shortage of it, do Government propof<e to enoowage tbe 
cultivation of tapioca?

. T h e  Minister o f Induatry and Supply (Dr. S. P. Mookerle< :̂ (a) There 1m
no restriction or control in the manufacture of starch from xapiooQ. JXhe 
United States of Travancore and Cochin have, however, placed a f>an 
movement of tapiocji from the United States of Travancore and Oochin.

(b) Steps have already been taken by the Ministry of Food for enoouHBging 
the cultivation of tapioca under the Grow More Food' Campaign.

Shri Deshbandhu Oupta: May 1 know whether starch is stilJ being naasM- 
factured from maize, and if so what is the quantity so manufactured?

Dr* S. P. Mookerjee: The quantity is very small— about B to 4 thoueeoi 
tons.
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Shri Deshbandhu Oupta: Is it not a fact that the United State of Trava4-
tJQi’O and Co(;hin h.avt* ofitired to tlie Gove ninerit of India to phice 7,000 acres 
Jfnare under oultivation for suppl}  ̂ of tapio(;a for the starch industry?

S. P. Mookerjee: That is what 1 have said: the Ministry of Food is 
a3C6v:i aging the cultiviition oi more tapioca.

Shri lyyunni: May J know whether during the last* two years thei’e has
been any control or .tistriction iniposed on the manufacture of stoich from
ta))loca ?

Dr, S. P, Mookerj6e: There Iihh been some restriction ot\ account of the 
food requirenientft of the country.

Shri Karuiiakara Menon: May 1 know whether thsre.is control'on the inove- 
meiit or tapioca from State to State within the Indian Union?

Dr. S. P. Mookerjee: The question relates to only the Unit^xl States of 
Ttavancore and .Cochin, and suggestion have now been made to the Govern- 
mejit of that State that a certain relaxation should be allowed after meeting 
theuL requirements.
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] n d ia n 8 in  T h a il a n d

■’*̂ 29. .Shd Biuragohain: Will tho Prime Minister be pleased to state:
•(a).-tho''riuinhar of Indians in Thailand who have elected in favour of 

fliigi^esc ■ •citi^dnahip *
(b) the principal occupations of Indians resident in that country;

' (c) whether Government are aware of the activities of the institution known 
•ft: the Thai-Bharat Cultural Lodge in iJangkok; and

{d) ii . 80; whether Government ore giving any financial assistance to that 
ctttJiUral institution ?

Ihe Deputy* Minister of External Allalra (Dr. Keskar); (a) About 25.

(b) The ])rincipal occupations are (i) merchants engaged mostly in piece- 
ggjds, (ii) darwans, and (iii) milkmen.

(e) Government are jiwai'c of the activities of the Lodge in question.
. (d) No Sir,

A n  Buragobain: May I know, Sir, who are the General Secretary and the
Cfiairm^f.i of this Lodge?

Ar. Keskar: 1 have i-.iea. I think this is a private organisation—it is 
m t a government organipotio.n. 1 am not aware of the names of the Secretary 

the ( '̂hairmari.

. . M ^ a K x p

^30. Shri Jnaai Ram: (a) Will the Mittister of Oommerce be pleased to 
fllaXe the voluo of Mica exported every year from India since 1940 onwards?

(b) Which were the principal countries which purchased Mica?
(c) Wliat was the arrangement of purchasing Mica by foreign countries?

Tft that system not continuing, and if so, why not?



(e) What is the present system of purchase by foreign countries?

(f) Has foreign Mica captured India's markets in foreign countries?
The MiiUstei of Oommerce (Shri Neogy): (a) A statement is laid on the 

Table showing the information asked for.

(b) The United States of America and the United Kingdom.
(e) and (d). Dui’ing wartime the Anglo-American Joint Mica Mission was 

' set up in Calcutta for purchase and export of Mica to the U.K., the U .S.A., 
the Drminion countries, China and Kussia.

With tho cessation of the war, there was no necessity for purchase of Mica 
for war purposes and this system was discontinued by the U.K. and tlie U.S.A.

(e) At present purchases of Mica by foreign coimtries are made through 
the ordina-y trade channels.

(f) No, sir.
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STATEMENT
Fa/v*! of mica exported by sea from India duriny th% nine years sndinj 1948^ 1949

Year Value in thousands
1940-41 1,47,38
1941-42 3,06,41
1942^43 2,71,16
1943-44 2,80.41
1944.45 2,94,43
1946-40 2,46,39
1946-47 3,00,09
1947-48 5,66.14
1948-49 6.92.39

Sliri Jnani Ram: How far has India been able to regain her market in
enemy countries of the last war?  ̂ ’

Shri Neogy: I do not think we had any very considerable market in the 
enemy countries. I have already indicated that our principal markets have 
been the United States of America, and the United Kingdom; but I would 
look into this point if my hon. friend so desires.

Babu Ramnarayan Singh.; Is it a fact, Sir, that before the war more than 
half the mica produced by India was exported to Germany and Japan?

Shri Neogy: More than half? I do not quite recollect these figures.
Babu Ramnarayan Singh: What is the position of that trade with Germany 

and Japan ? .
Shri Neogy: I do not suppose the mica trade with Germany and Japan has 

started on a normal basis yet, in spite of our efforts.
. Shn Gautam: Is the Government aware that some of the mica dealers so 

misbehave that they bring a bad name to the country and the trade?
Shri Neogy: I am not prepared to accept that proposition as a veiy cc.Tveot 

one; but there have been complaints about quality— that much I caa say.



Shri Oautftm: Is the Governnient aware that some of the buyers in the 
foreign countries say: “ You first produce the material, then we will buy; we 
do not depend upon your sflniples or upon your words.’ '

Shri N€K)gy: I have seen allegaiions to this effect.
Bftbu Ramnarayaii Singh: Wliat is the attitude of the Govenuneut towards 

the restoration of mica trade with Germany and Japan*?
Shil Neogy: We will do our best when the time comes and of)portunity 

arises.
Shri B. R, Bhagat; May T know, Sir, what is the percentage of export to 

the total quantity p:oduced in the country?
Shri Neogy: I may tell my hon. friend that we have no reliable statistics 

about ])roduction of mic4i in the country. But as almost all the mica that i& 
available is exj)orted, we generally take the export, figures roughly to represent 
the production.

Shri Syamnandan Sahaya: Are Government aware that raw mica is 
exported from this count: y and processed mica imported and also that mica 
dust which could be turned into verj  ̂ useful exportable material, is not being 
so utilized in this country; if so, what steps are Government taking to 
encourage it?

Shri Neogy: As a matter of fact, these are some of the matters which are* 
engaging the attention of the Government.— as to how to improve the position 
of the mica industry.

Shri Oautam: What steps are Gove nment taking to put an end to thi»
state of affairs of th« dealers bringing a bad name to the country?

Hr. Speaker: Order, order.

Shri Neogy: T do not know what steps my hon. friend wants Government 
to adopt An this matter.

1 M iconitb P lant

*5U. Shri Jnani Bam: (a) Will the Minister of Ihduatry and Supply he 
pleased to state whether there is any Mioonite plant in India?

(b) Are Government taking any steps to install such a plant, either Govern­
ment owned or private?

Ihe Miniiter ci Industry and Supply (Dr. S. P. Mookerjee): (a) No, Sir.
(b) Yes, the Bihar Government are moving in the matter in consultation 

with the Central Government.

Shri Jnani Bam: Are any attempts made by any private firm or company 
to install a miconite plant? . ‘ '

Dr. S P. Modcerjee: T have no information beyond what I have stated 
already. ‘

N ew sprint  foe  Sm alle   ̂ N bw spapkes

^682. Shri Gk)pinath Singh: (a) Will the Minister of Oommerce be pleased 
to state whether it is a fact that the licences of most of the dealers in news­
print have recently been cancelled?
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(b) Are Government aware that the smaller newspapers are findmg it diffi- 
■cult to obtain iheir normal requirements at a fair price?

(c) What action do Government propose to take in this matter?
The Minister of Oommerce (Shri Neogy): (a) No, Sir.
(b) With tfie increase in the landed cost of newsprint, the selling price of

newsprint in the market has gone up. The stocks with the dealers are not
known, but art* understood to be low. It is, therefore, possible that a few
newspapers have experienced some difficulty in obtaining supplies of news­
print.

(c) Fo«’ the half yearly January-June 1950 period it has been decided to
issue impoii) licences to the established importers, and this will meet the
•difficulties of small newspapers which are not in a position to import newsprint 
direct. The question as to what other steps are necessary in the interest of 
the smaller newspapers is under consideration.

Shri Z>eahbandliii Gupta: May 1 know. Sir, what is the ceiling fixed for 
the import of newsprint in 1950?

S-hri Neogy: It is’ proposed to fix a ceiling of 1,80,00,000 for the half year 
January-June 1950; that is the proposal.

Stall Deslibandhtt Gupta: What is the approximate tonnage?

Shri Neogy: The tonnage would be for this half-yearly period about 28,000
according to the calculations that we have made; it may be more.

Shri Deahbandhu Gupta: Is it a fact that there has been a rise in price
from £84 to /£48 per ton, and if so, what will be the fall in tonnage on
account of the rise in price?

Shri Neogy: There has been a rise. But it is very difficult to make a
^lite calculation, because the price as determining the volume of import 

would iiuctuate, I take it, from time to time. But my hon. friend may easily 
make the calculation for himself. ‘

Shri Deshbaudhu Gupta: My point is whether in view of this rise in the 
price which affects the import tonnage, is it proposed to rais^ the tonnage?

Shri Neogy: I have merely given the figure of ceiling as is proposed. If 
that ir, foiuul to be inadequate for the purpose, ce tainly the matter would be 
reconsidered.

Shri Deshbandhu Gupta: Do Government propose to allow some imports 
froiti Canada, and if so, to what extent? •

Shri Neogy: My hon. friend knows the position very well; Canada being a 
hard currency area, it is not quite easy for us to import newsprint from that 
area, but the matter is under consideration.

Dr. JJeshmukh: Would it not be possible for the hon. Minister to reserve
some quotu for the smaller newspa]>ers?

Shri Neogy: Well, as I have already said, the trader is being allowed a 
quota for purposes of importation of newsprint which I dare flay will be avail­
able for the smaller newspapers. But I may assume my hon. friend that I 
shall have the interests of the smaller newspapers adequately safeguarded, as 
far as possible.
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I ntbenationv»l  Con ventions

*612. Seth Ckjvind Daa: Will the Prime MiUiisteIr be pleased to state the 
number of International Conventions or agi’eements that have been executed or 
ratified by the Government of India in 1949-60?

The Deputy Minister of External Afladrs (Dr. Keekar): The Government of 
India have executed and ratified 9 International Conventions and 30 Agree­
ments during the year 1949-50.

E x p o r t  of Cloth  to T ib e t , X e p a l , B h u tan  / nh  v' ik k im

*618. Shri A. B. Ounmg: Will the Minister of Oonmierce be pleased to 
state:

(a) the quantity of cloth in yardage exported to Tibet, Nepal, Bhutan and 
Sikkim every year; and

(b) the total tonnage of wool imported into India from Tibet?
The Minister of Commerce (Shri Neogy): (a) A statement (No. 1) showing 

quantity of cloth in yardage exported to Tibet, Nepal, Bhutan and Sikkim 
for the "years 1946-47 to 1948-49, and from April to October 1949 is laid on the 
table.

(b) A statement (No. II) showing total tonnage of raw wool imported into 
India from Tibet for the yea: s 1946-47 to 1948-49, and from April to October 
1949 is laid on the Table^

WRITTEN ANSWERS TO QUESTIONS

STATEMENT I
Experts ofolothfrom India io Tibet, Nepal, Bhutan and Sikkim during the Iasi three financial 

year$ and tl^ seven months April to October 1949,

Export 1946-47 1947-48 1948-49 7 months, 
April to 

October 1949

Cloth-^Yds. 24,193,382 29,85iM6l 18,600.415 16,627,899

STATEMENT II
Jmpoita qf Wool raw into India from Tibet during the three financial y^ara 1946-47 to 1948^49' 

and the seven months April to October 1949-

Import 1946-47 1947-48 1948-49
7 monthfl, 

April to 
Ootobor 1949

Wool raw—Tons 2,657 2,613 3,187 1:238

Note. — The figures given above are bafied on atatiatios of arrivals and despatches from  ̂
oertain selected Railway Stations whioh are adjaoent to the more important trade routee. 
These should, therefore, be treated as approximate only.
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I m port  of Ccjiton •

*624. Shri R. L. Mftlviya: (a) Will the Minister of Oommerce be pleus’M 
to state wliat is the requirement of the eoiiiitrj^ of Egyptian and African cotton?

(b) Is it a fact that representation has been made to the Government ior 
abolition of import and excise duties on cotton and it so, what steps have Gov­
ernment taken or propose to take in this matter?

The Minister of Oommerce (Shri Neogy): (a) Our estimated annual requin- 
mont^ arci about 6 *2 lakh bales of 400 lbs. each.

(b) Yes; s o ’ far as import duty on cotion is concerned Government haffi 
already njade an announcenient on the ^Mst rranuary, .11)50, the uffect thai 
a refund of the import duty on cotton uould be allowed at the rate of two anp1» 
per lb on the weight of fine and superfine itixtiles actuaiJy expo ted. Thaee 
is no excise duty on cotton.

(“Kss ON Coal and o k 'r

*525. Shri R. L. Malviya: (a) Will the Minister of Industry and Suppif
be pleased to state whether it is a fact that the Government of Bihar has 
posed to enhance the cess on coal and coko and if so, what is the proposed rai© 
of enhancement?

(b) Have Government received any representation from the Coal Indystiy 
asking for interfei’ence, and if so, what steps do Government propose tc *take 
in the matter?

The Minister of Industry and Supply (Dr. S. P. Mookeijee): (a) The
inforinati.^n is being colltcied.

(b) No.

S c ie n t is t s  ix  N a tio n a l  LABortATORiiss

**̂ 533. Shri Kamath: Will the Prime Minister be pleased to state:
(a) the number of scientists, Indian and foreign, who are at present working 

in the National Physical T>aboratory and the National Chemical Laboratory; ^nd
(b) the amount which Covernment propose to spend on each of them ia t 

research and other work annually?

The Prime Minister (Shri JawaharUtl Nehru): (n) National Physiosl
Laboratory- Indians !);]; foreigners Nil.

National Chemical Ljiboratorj^—Indians 77, foreigners 2.

(b) The expenditu e for 1040-50 is expect^ed to be:
National Physical Laboratory Hs. 6,90,600
National Cheinioal Laboratory Hs. 7,08,000

• For 1050-51 the budgets are:
National Physical Laboratory Bs. 8 ,5 0 ,0 0 0

National Chemical Laboratory Kb. 8 ,8 0 ,0 0 0
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Mon-M c; slim D isplackd P ersons* C amps in P akistan

aiani O. S. Mu«aflr: V\'ill the Prime Minister be pleased to state :

(a) the number of non-Muslim dis})laced persons’ camps excluding the 
camps of abducted women in Pakistan;

(b) the number of persons in these camps; and
(c) whether the Oov^nunent of India have ascertained that these persons are

being provided witii good food and are treated well?

The Prime* Minister (Shri Jawaharlal Neliru): (a) So far the Government
India are awjire there are at present four camps for non-Muslim displaced 

persons in WcKt Pakistan—one in Kar&chi, one in Lahore; one at Gurukul 
flhathwar (nca n-nvfii})indi) and one at Mangla Mahi (District Jhelum-West 
Bunjab) In addition, following recent communal troubles, there are, accord­
ing to the lateat information, eight camps in Dacca town and one in Barisal.
. (b) 68 ill Karachi camp; 258 in Gurukul Bhathw^ar camp; 57 in Mangla
Mahi camp 1’here are 4,(X)0 displaced persons in the camps at Dacca and 

in the caTn|) at liarisal. About 3,000 persons have also taken shelter in 
prTvate houses in Dacca town.

(c) The campfi in Karachi and Lahore a e controlled and maintained by 
ttie Gavemment of India.

The Government of India have not been able to get any definite information 
wg&rding the treiitrnent and food provided in the camps at Gurukul Bhathwar 

Mangla Mahi.

Conditions in the camps in Dacca and Barisal which our High Commis- 
aioner has recejitly seen are now, on the whole, satisfactory but it is stated 
that, there is need for more l ations aiKi more clothing.
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' Grant of I mport L icences

♦635. Shri Saaiivayya: (a) Will the Minister of Oommeroe be pleased to 
a(ate whether it is a fact that import licences are not given to those applicants 
who have not done business in imports during the period 1942-46?

If it is 60, do Government propose to exempt from this condition such 
of tnese applicants who took part in the 1942 Movement and as such could not 
do business as they were detained during 1942-45?

(c) If the answer to part (b) above be in the affirmative, what is the number 
of ^uch applications and what is the number rejected?

The Minister of Commerce (Shii Neogy): (a) and (b). So far as the grant
of import licei^oefi i> concerned, the h’censing policy was liberalised during 
1946 and the first half of 1947. When the restrictions were re-imposed, the 
basic ])eriod was so fixed that irnnorts; made in any complete financial year 
canid be taken int/o aceount fo- the purpose of granting quota licences. Every­
body had ihe»efore ahnf^st equal chance>; to enter the import trade ainl secure 
licences When tieceŝ ^̂ âiy, during the period of liberalisation. Thereafter as 
imports in any r.ne of the financial years 19B7-38 to 1948-49, at the* choice of 
tKSi importers, are tiken into consideration for the purpose of g anting quota 
IkfjBnces, persons who entered the trade for the first time in 1946 or 1947 would 

be eligible for import licences.



Moreover, licences during the periods of restrictions were also granted to 
certain new comers who \vanted to enter the trade.

(c) Does not arise.

Devkl P̂xMBNT P la n  f o . i  N o r t h  E a st F r >nt[br A r e a s

*536. Shrl Boroô ah: Will the Prime Minister he i)leased to state:

(a) the amounts of money proposed to be spent under the Development Plan 
of the North East Frontier Areas under different heads vie., Education, AgricuL 
ture, Medical and Public Health and Communications;

(b) the number of schools of different types and standards that have been
started imder that plan; "

(c) the number of pupils in these schools; and
(d) the number of dispensaries opened and doctors appointed?

The Deputy IfiUijffter of External Aflairs <Dr. Eeskar): (a) A statement of 
proposed Budget Provisions for the ensuing year (1950-51), in connection with 
the Development of the No:*th East Frontier Tribal Areas, \mder various heads 
is placed on the Table of the House. [See Appendix III, annexure No. 16J

(b) to (d). The requisite information is being obtained from the local 
authorities concerned and will be laid on the Table of the House in due course.

S u b sid y  to  T r ib e s  on B a l ipa r a  F r o n tier  T ract

*587. Shri Borooah: Will the Prime Minister be pleased to state:
(a) the amounts of ‘ T o sa ”  (subsidy) paid to each of the different tribes 

inhabiting the Balipara Frontier Tract in the North East Frontier Area of Assam, 
and

(b) whether Government propose to consider the desirabihty of discontinu­
ing the payment of “ Posa”  in view of the large amount of money which is 
being spent for these Tribes under the Development Plan?

The Deputy Minister of Eztemal AflainB (Dr. Eeskar): (a) and (b). The 
rexinisite information is being collected and will be laid on the' Table of the 
Hou?>e as soon as possible.
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I m po rt  I / icen ce  fou C au stic  S oda

'•'588. Shri D. S. Seith: Will the Minister of Oomwrce he pleased to state:
(a) whether the attention of Governinent has been draŵ n to an article under 

the caption “ Import Licence Scandal”  published in the Curreni of Bonibay 
dated the 8th February, 1950, with the photostat of Licence No. 040996.C.G.I;

(b) what representations had the licencee made about his past import of 
caustic soda; and

(c) whether the Import Controller's Office had enquired into the hona fdc9
of the information supplied and the veracity of the statement made by the 
applicant? ,



The Minister of Oommerce (Shri Neogy): (a) Yes, Sir.
(b) Owing to world scarcity, totally insufficient donie«tie production ami 

the crying need for these essential raw materials by a number of other n ajor 
indu8trie8 ns well as small consumers, it ŵ as decided that a system of free 
licensing should be introduced from January 1948. The Chief Controller of 
imports public notice dated the 22nd January 1948, announcing this policy 
laid down the priviciples in acco dance with which applications for licences for 
CauBtie Soda were to be made. It was not necessary for the applicants to 
produce evidence of past imports of caustic soda. Under this notification 
licences were* to be issued freely to all applicants who produced evidence of 
supplier s offer to show that they were in a position to import the article within 
the limits of the prescribed. price ceiling. The Licensing autlio:ity was only 
to be satisfied that the applicant had a bona fide offer from the foreign supplier 
and was in a position to procure this badly needed article at a price not higher 
than the ceiling limit lixed. In addition a further condition was endorsed on 
tb(t licence to the effect that the goods on importation will not be disposed of 
without the prior sanction o f  the Development Office:*, Directorate General of 
Industries and Supplies, New Delhi. Mr. F. Patel made the application in 
t'erms o f  the aforesaid public notice and fulfilled the conditions for the grant 
of a licence. It was not necessary for him to make a stat-ement of his past 
imports and none was made.

(c) For the reasons mentioned in (b) above this necessity did not arise. 
That goods valued at about Us. 18 laklis were imported against the licence 
shows that the firm were in a position to make the impoitft.

As so m e  c r it ic is m s  h a v e  l)een  m a d e  fr o m  t im e  to t im e  on the floor of this 
House regardiJ ig  th e  p o l ic y  o f  free  l ic e n s in g  o f  ( '!a u st ic  Soda and Soda Ash 
during th e  first h a lf  of 1948, 1 ta k e  this opportunity o f  laying on the Table a 
detailed statement on the subject for th e  information of hon. Members. [Gopij 
placed in the Library. See No. P-05/5(). |
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Maintenance Ali/  wa ce to Displach> Persons

*̂ '639. Shri Munavalli: (a) Will the Minister of Rehabilitation be pleased 
to state how i!iany displaced pei*sons a|)plied for maintenance allowance?

(b) How many applicants belong to the low’er income group?
(c) How fnany applicants of the lower income group were given mainte­

nance allowance?

(d) Is the same allowance given to all individuals or does it differ from 
individual to individual?

(e) What is the aggregate sum so given ?

(f) Were any applicants of higher income group given maintenance allo\v- 
ance and if so, how many and on what basis?

The Minister of State loor RehabiUtation (Shri Mohan Lai Saksena): (a) So
far 14,880 apphcations have been received in the Ministry of Rehabilitation.

(b) It is not possible to give this information unless all the applications 
have been scrutinized.

(c) 317.

(3) Allowance differs from individual to individual. .



(e) About) Rs. 7,000.

(f) Cases are being scrutinized and paynient will be made very fehortly.

E x p o r t  o f  C o ir  G :o d s ]

*640. Sbri R. Velayudhan: (a) Will the Minister of Oommerco be pleased 
to state whether Government have got any scheme for encouraging the export 
of coir goods from India?

(b) Have Government received any such scheme or request from the Gov­
ernment of the Travancore-Cochin Union?

(c) Have the coir manufacturers from the Travancore-Cochin Union sub­
mitted any memorandum to the Government of India regarding their difficul­
ties in the export of coir goods?

The Minister of Oommerce (Shri Neogy): (a) There is no separate scheme as 
such for encouraging export of coir goods f.om India. Coir goods, however, 
figure prominently in our export promotion measures such as publicity, trade 
LUid tarilT agreements, quality control, etc.

(b) iind (e). llepiesentatioi’R have been received fi’om time to time from 
the late (lovenunents of Truvanco e and Cochin, the (lovernment of Travan­
core-Cochin l.'uion and thi* coir goods manufacturers in those territories against 
the import restrictions on coir goods in various countries. An enquiry from 
our trade rep: esentatives abroad reveals that these restrictions arc mainly due 
to foreign exchange difHculties. These are being gradually removed as for 
example in the case of U. K. "

R eparation s  P urchasing  M ission

*541. Shri Krishnanand Bai: Will the Minister of Industry and Supply be
pleased to state:

(a) whether the Reparations Purchasing Mission fbr acquiring Industrial 
plants from Germany that was sent by the Government of India has finished 
its work;

(b) if so, what machineries and plants have been purchased by the above 
mission and what the total cost of these purchases is; and

(c) whether the plants and machines purchased have reached India and if 
so, what has been the totartransit charges?

The Minister of Industry and Supply (Dr. S. P. Mookerjee): (n) No Pur­
chasing Mission was sent by Government.

(b) and (c). Do not arise.

Conversion  of  HARUANfe tn P akistan

^542. Dr. M. V. Gugadhara Siva: Will the Prime Minister be pleased to ■ 
state:

(a) whether Government are aware that Harijans are forcibly converted to 
Islam in Pakistan; and!

(b) if so, how many of them are converted and how many came to India aa 
displaced persons?

 ̂ WRITTEN ANSWERS 60^



The Minister of TraHBport and Railways (Shri Gk>pala»waml): (a) and (b). 
Govommeuc hav^ now and then seen reports in newspapers about forcible con­
version of Harijans to Islam in Pakistan, but have no official information. 
About lOJ lacs of Jlorijans have come to India from Pakistan.

E xchange op A m bassadors v iih  P ekin g  G o v b rn m b n t

*543. Shri S. N. Sinha: Will the Prime Minirter be pleased to state the 
probable date by which exchange of Ambassadors ŵ ith the Peking Cjovernment 
is likely to take place ?

The Prime Minisrter (Shri Jawaharlal Nehru): I cannot indicate any date 
but exchang‘d of ambassadors with the Peking Government is likely to tak^ 
place in the near future. At the instance of the Peking Government, preli­
minary and procedural matters in connection with the exchange of diplomatic 
missions are now inider negotiation. '

M atch  In d u stry  in  South  I n dia

*644. Shri Bamaawamy Kaidu: Will the Minister of Industry and Supply
be pleased to state:

(a) whether Government are aware that the match industry in South India 
is mainly a cottage industry;

(b) whether it has been brought to the notice of Government that many of 
the factories are closed down for the past two years;

(c) whether Government are aware that the reason for such closure is the
cempetition by a foreign mechanised match factory?

(d) whether Government propose to give any aid to such factories; and
(e) whether it is a fact that the foreign match factory has been given a

large supply of wood at concession rates?
The Minister ot Industry and Supply (Dr. S. P. Mookerjee): (a) Yes, Sir.
(b) Government are aware of the temporary closure of a few small manu­

facturing units during the last two years, but 35 new" units have also started 
production during this period.

(c) These ti niporary closures cannot be attributed to the competition by
mechanised factories. A])nrt from their higher cost and inferior quality of
product? ,̂ the closures have been due to the loss of the export market.

(d) Every possible facility, like concession in excise duty, supply of
<*hernicHls etc., have already been given to these cottage factories.

(e) No, Sir.

E x p o r t  o f  T ea  t o  U.S.A.

*645. Shri B. Velayudhan: (a) Will the Minister of Oommeroe be pleased 
to state whether Government have received any intimation from the President 
of the Tea Association Board regarding, the promotion of export of tea to the 
United States of America?

(b) If so, what is the nature of the same?
Have Government any plan to help the promotion of tea consinnption
?
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(c) -
abroad?



The Minister of Commerce (Shri Neogy): (a) Yes. Govemrnent have
received a ])roposal from the Chairman, Central Tea Board, relating to expan­
sion of piopagaiida for increasing the consumption of t<̂ a in the Ihiited States 
of America '

(b) The ])roi)csal is |hat the |)ropagandji campaign for consumption of tea 
in the U.S.A. should be expanded, the expenses being shared jointly by the 
U.S.A. Tea Association and the International Tea Market Expansion Board. 
The expanded proi)aganda will cost about $2,000,000 a yea:\ The contribution 
will be placed in a fund and will be controlled by a council with 50 : 50 repre­
sentation of the U.S.A. Tea Association and the International Tea Market 
Expansion Board.

(c) The Central Tea Board which is constituted under the Central Tea 
Board Act, 1949, is entrusted with the work of carrying on propaganda for 
increasing tea consumption; and, for this purpose, the Central Tea Board con­
tributes towards expenses of the International Tea Market Expansion Board, 
which actually carries on propaganda for tea in foreign countries.

Cy c l e  F actoeibs

*546. Shri Ratimaswamy: (a) Will the Minister of Industry and Supply
be pleased to state how many cyck factories were started in the years 1948 
and 1949 in India? '

(b) How many were started in Madras alone during these years?
(e) How many are proposed to be started in 1950?
(d) What steps do Government propose to take to reduce the prices of 

cycles?

The Minister of Industry and Supply (Dr. S. P. Mookeijea): (a) No factories 
for the manufacture of complete bicycles were started in the years 1948 and 
1949 in India but two factories, namely (i) Messrs. Indo-Belga Engineering 
Co. Ltd., Gomtipur, Ahmedabad, and (ii) Messrs Bampur Engineering Co. 
Ltd., Kampur, have started manufacturing bicycle components and accessories. 
The latter firm existed before 1948 but started the manufacture of bicyclo 
accessories last year.

(b) None.
(c) Three.
fd) The Government are assisting the indigenous industry in improving its 

production— both in quantity and quality. .

Olosubb of Oil Mhlî  in U. P.

*547. Sliri Bathnaswamy: (a) Will the Minister of Induatiy and S u ^ y  be
pleased to state whether Government are aware that Uttar Pradesh Oil Mills 
Association decided to close down their Mills indefinitely?

(b) If so, what are the reasons that led to this decision?
(c) What steps do Government contemplate to take in the matter?
The Minister d  Industry and Supply (Dr. S. P. MocAerJee): fa) to (c).

The information is being collected and will be laid on the Table of the House
in due course.
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TRii^aPOET 10 I JUTi^

’*'■648. Shri B. E. Bhagat: (a) Will the Minister of Commerce be pleased to 
state whether it is a fact that the jute g own in the district of Saharsa in Bihar 
cannot be marketed due to transport difficulty?

(b) 11 so, what steps do Government intend to take to remove this difficul­
ty?

The Minister of Oommerce (Shri Neogy): (a) Enquiries reveal that ever 
■since the O.T. JIailway was called upon to move the raw jute grown in North 
Bengal and Assam which used to go to Calcutta normally in transit through 
East Bengal, the transport position in other jute growing areas including 
Saharsa in Bihar has been more difficult,

(b) The movement of raw jute from different growing areas to the mills 
in Calcutta, is subject to constant watch by a Committee consisting among 
others of representatives of jute inte -ests as well as transport- authorities, and 
special measures which include the grant of higher priority, the improvement 
of ferry facilities and increased allotment of wagotis, are taken according to 
the needs of cacli grow'ing area. Some long-term measures for the construc­
tion of additional road and rail transport facilities are also under consideration.

N a t i o n a l  L a b o r a t o b t r s

60. Lala Ba] Kanwar: Will the Prime Minister be pleased to state:
(a) the number of National Laboratories proposed to be opened in the near 

future for promoting scientific and industrial advancement in the country;
(b) the names of such laboratories, the places of their location and the prob­

able dat^s on which they are likely to be opened; and
(c) what steps are being taken to obtain suitable personnel for all such labo­

ratories?

The Prime Minister (Shri Jawaharlal Nehru): (a) Three during 1950 apart 
from the two already opened in January, 1950.

(b) (i) Fuel Besearch Institute, Dhanbad— April 1950.
(ii) Central Glass & Ceramic Besearch Institute, Calcutta—June 1950.
(iii) National Metallargical lleseiirch institute, Jamshedpur— October 1950.
(c) The posts a e advertised in the leading Indian newspapers. Univer­

sities, educational institutions and th(' Ministry of Education are asked to
invite applications from outstanding students and scholars who have qualified 
abroa.l. The npnlinaiions received are examined by a Selection Committee
consisting of to]) ranking scientists on w'hose commendations all appoint­
ments are made.

T rade  bktw ee  j I ndia  and  Ma l a y  l

01. Shri Sidhva: (a) Will the Minister of Qommerce be pleased to state 
whether any trade facilities exist between India and Malaya and if so, v/hat 
are they?

(b) Is the export of gunny bags to Malaya prohibited?
(c) What are the articles that are exported from Malaya to India?
(d) How many Indians are engaged in commerce in Malaya?
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The Minister oI Commerce (Shrl Neogy): (a) No special facilities have been 
given for trade between India and Malaya. Trade between them is carried on 
through no jnal commercial channels and is subject to the import and export 
control regulations in force in either country from time to time.

(b) No.
* «

(c) The main articles that Jire exported from Malaya to India are gums 
iind resins, metals and ores, oils, rubber (raw), spices and wood and timber.

(d) According to the last Pan-Malayan census taken in July, 1947, and 
’ ecogniseri iis correct up to date the number of Indians engaged in commerce 
in Malaya is 9,308.

A td u n d e r  P oi \t  F our  P rogram m e

62. Shri Sidhva: Will the Prime Minister be pleased to state whether the 
Minister for Ext^inial AflFairs had any discussion with the rjnited States 
Embassy in Delhi in connection with the $45 million aid proposed by President 
Truman ?

The Prime Minister (Shri Jawaharlal Nehru): No, but with a view to
checking the U.S.A. administrations' own estimates of the provision to be 
proposed to the Congress, officials of the United States of America Embassy 
in Delhi held, under instructions from the State Department, infonnal talks 
with officials of the Ministry of Finance in regard to possible utilisation of 
technical aid by India. The discussions were exploratory only and there were 
no commitments.

F r u it  PRESERVATrcN a n d  Ca n n in g  I n d u s t r y

63. Pandit M. B. Bhargava: (a) Will the Minister of Industry and Supply
be i>leased to Ftak' the number of the factories for Food preservation and 
canning industi-y situated in the UnioA of India and the total investment 
thereon ?

(b) Have the Govennnent of India any control over such factories and have 
they got any administrative machinery to check and test the product from 
these factories before they are put in the markf't?

(c) What assistance or encouragement do these industries receive from the 
Oovernment of India and State Governments?

(d) Hoŵ  do the products of these factories compare in quality and vaUie 
wiih similar imported products from foreign countries?

(e) How does the Indian Industry of Fruit Technology help the develop­
ment of these industries?

The Minister of Industry and Supply (Dr. S. P. Mookeilee): (a) The hon. 
Member presumablv wanU information on Food Processing and Fruit Canning 
Industries. If so, information is:

Number qf Factories Amount Inve$Ud

Food Prooessing Industry 494 Re. 41*61 crorea
Fruit Canning InduBtry 296 Information rot avail-
(Liceneod faotorie ?)
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(b) Gen^irally speaking the Government of India have neither any control 
nor any administrative machinery to check and test all food processed articles 
except breweries and preserved fruits before they aiN3 put out in the market.

(c) Government of India assist theiii in getting raw materials which are in 
short supply. Technical advice and facilities for research and training the 
necessary personnel are also provided to the industries. A protective duty on 
the import of fruit products has been levied.

Information regardmg assistance given by Part (A) State Governments 
been called for and will be laid on the Table of the House.

(d) Generally speaking the quality and price of the products of the Food 
Processing Industries compare favourably with those of the imported products,

(e) By conducting research, t aining classes and rendering advice.
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CORRIGENDA
to

the Parliamentary Debates (Part II— Other than Questions and Answers), 1st Session, 1950,—

In Voliftne II,—
1. No. I, dated the 24th February, 1950,—

(i) Page 809, line 19 for “ cbroadly** read “ broadly” .
(ii) Page 814, line 20 for “ alsod”  read “ also a**.

(iii) Page 826, line 24 after “ have” read “ got” .
(iv) Page 831, line 12 for “ stile”  read “ still”  and in line 13 for *‘wonld” read “ would” .

( v )  <J«5 % PTW TT ‘t 5»r” i f  I
( v i )  V #  “s s ff”  % “ aftr”  f  I

(vii) Page 865, last line for “ 15th” read “ 25th” .

2. No. 2, dated the25th February, 1950,—
(i) Page 884, line 27 from bottom for “ latterly” read “ laterly” .
(ii) Page 898, line 11 for “ fact”  read “ feet” .

(iii)'Page 901, line 11 omit “ a” after “ had” .
(iv) Page 903, line 10 from bottom for “ low”  read “ law” .

3. No. 3, dated the 27th February, 1950,—
(i) Page 950 , line 5 from bottom for “ alternation”  read “alteration” .

( i i)  755 ^  ^ #  “«ft 1̂ 0 "fto r ^ ” % tc «̂<> «fto
Tf I

( iii)  ^  \ #  “ >tt” % 7?: “ m” T? I
(iv) Page 967, line 9 for “ ot”  read “ to” .
(v) Page 970, line 9 for “ Mangers”  read “ Managers” .

4. No. 4, dated the 28th February, 1950,—
(i) Page 984, line 11 for “ Mr. Chairman :—  The question is'"read “ The motion was 

adopted” .
(ii) Rage 986, for the existing last line read **The House then adjourned for lunch tU lhilJ  

past two of the clock**.
(iii) Page 994, line 27 from bottom for “ onse”  read “ ones” .
(iv) ^ e  lo io , line 16 from bottom fo f  “ Mr. Gaganvinari lal”  read -‘Mr. Gaganvihari

5. No. 5, dated the ist March, i 950>—•
(i) Page 1021, line 22 for “ has been callous”  read “ has been even callous” .

(ii) Page 1033, line 25 from bottom for “ on”  read “ or” .
(iii) Page 1053, line 21 for “ Shri Ethirajula Naidu”  read “ Shri Ethirajulu Naidu” .

. (iv) Page 1054, transfer lines 29 and 30 after line 31.
(v) Page 1064, line 4 for “ cadamom” read “cardamom” .

6. No. 6, dated the 2nd March, I950>—
(i) Page 1090, line 17 for “ Hon. Members three minutes” read “ Hon. Members say 

three minutes” .
(ii) Page 1096, first line for “ section”  read “ selection” .

7. No. 7, dated the 6th March, 1950,—
(i) Page 1143, line 11 from bottom for “ fact”  read “ face” ,

CU ;Page 1150, line i^for “ in”  read 
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(itf) Page 1060, line 13 ftom bottom deUu “ no**.
(iv) Page 1164, line 4 from bottom for “ Shri Satis Chandra”  read "Shri Satish Chandra**.
(v) Page 1165, line 26/w  “ Dr.”  Mattriii ’ read “ Dr. Matbai” .

(vi) Page X171, line 2/1^ *‘as”  read “ or” .
(vii) Page 1174* la*t line /w- “ Hudget”  read ‘"Bndget” .

P. No. 8, dated the 7th March, i950>—
(i) Page 1179, line 11 for “ question” read “ questions” .
(U) Page 1221, line 13 for “ by”  read “ but” . ^

9 No. 9, dated the 8th March, 1950,—
Page 1260, line 21 from bottom qfter “ so far,”  read “ but no” .

10. No. 10, dated the 9th March, 1950,—

(1) Page 1306, line 28 from bonom/w* “ gah”  read “ Durgah” .
(ii) Page 1321, line 28 for “ has ”  read “ This” .

11. No. II , dated the loth March, 1950,—
(i) Page 1342, line 23 from bottom for “ panel”  read “ penal” .
(ii) Page 1352, line 3 from bottom for “ Houses” read “ House” .

12 No. 12, dated the n th  March, 1950,—
Page 1385,/w  the existing line 18 from bonom read “ another thing that I wish to 
submit is this. It is but fair that, when the” .

13. No. 14, dated the 14th March, 1950,—
Page 1507, line 11 from bottom for “ Shri A. P. Fain”  read “ Shri A. P. Jain” . •

(ii)
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PAELIAMENTARY DEBATES 

(P a r t  I I — P roceedings other  than  Q uestions  and A n sw e r s )

Monday, 2'Jth February, 1960.

The House met at a Quarter to Eleven of the Clock.

[M r . Speaker in the Chair]

QUESTIONS AND ANSWEES 
(See Part I)

11-45 A.M.

DEATH OF SHRI JADUBANS SAHAY
Mr. Speaker: Before wo proceed to the next business, I regret to have to

convey to the House the very sad news of the demise in tragic circumstances of 
one of the ^lernbers of the Constituent Assembly, namely, Shri Jadubans 
Sahay. I am informed that he succumbed to a motor accident. Hon. Members 
know that he was a Member of the Bihar Provincial Congress Committee; he 
was also a Member of the Bihar Assembly and he was a Member of the Patna 
University Senate; he was elected to this Assembly on 22nd July 1946 and 
continued to be its Member till its termination. Naturally our sympathies ga 
to the iamily of the deceased and we will convey our condolences to them.

The Leader of the House (Shri Jawaharlal Nehru): Sir, I have heard from 
you of this sudden and tragic death. I should like to associate myself with thp 
remarks which have fallen from you.

Mr. Speaker: The House may stand for a minute in memory of thi& 
deceased.

MOTION FOR ADJOURNMENT
COXCENTRATIOX OF PAKISTAN A r MED F o RCES ON BORDERS OF PuRKBA

Mr. speaker: I have received notice of an adjournment motion that the 
business of the Parliament he adjourned for the purpose of discussing a definite 
niattei* of urgent public importance:

‘ The concentration of Pakistan Armed Forces on the Borders of the district of P«rnea 
in the State of Bihar.”

Alay I know what the Leader of the House has to say?
The Prime Minister (Shri Jawaharial Nehru): It is for you, Sir, to deeid© 

whether such a motion is admissible or not. So far as the Government are con- 
cerne l, they have no such information and they attach no importance what­
ever to the various reports that have appeared in the public press in this regard,
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Mr. Bpeaker: Under the circumstaaces there appears to be no factual basis 
for further consideration whether the motion is admissible or not.

An Hon. Member: Will not the mover of the motion be given a chance to 
explain it?

Hr. Speaker: No. It is not necessary. Government have given the facts as 
(they are aild when they say that there is no basis for this, I must accept the 
statement of the hon. Leader of the House that the newspaper reports are 
incorrect.

Shri Syamnandaa Sahaya (Bihar): The Chief Minister of Bihar has said..*
 ̂Mr. Speaker: That is a newspaper report, at any rate, as to what the Chief 

Ministe*- of Bihar has said. So, I do not think that I peed take that into 
consideration.

V 3 ir  PABLIAIOSNTAST BEBATB8 J?BBnVJSO

JUDICIAL COMMISSIONERS’ COURTS (DECLARATION AS HIGH
COURTS) BILL

The Minister of Home Aflairs and the States (Sardar Patel): I beg lo move 
for leave to introduce a Bill to declare the Judicial Commissioners’ Courts in 
Part C States to be High Courts for certain purposes of the Constitution.

Mr. Speaker: The question is;
• grnntef) to introduce a Hill to declare the Judicial ('ommissioners’ Courts
an i'art C ..tates to be High Courts for certain purposes of the Constitation.”

The moiion watt adopted.

Sardar Patel: I introduce the Bill.

RAILWAY RUDGET— LIST OF DEMANDS 
Second Stage

Mr. Speaker: The House will now discuss Demands for Grants in respccO 
of Rnihvftys. As regards tlie time limit for speeches the usual practice has 
been to fix a limit of 15 minut^ ŝ for all speakers iiiclvuling movers of cut motions 
and 20 minutes for tlie lion. Minister replying. 1 trust that this will suit hon. 
Members.

I iniderstai'»l that there has been an agreement that the following cut 
motions only will 1)e moved today. This is a substantial agreement between 
the Members of the House as I un«lerstand fi-om the communication under the 
fiignature of the hon. Minister for Parliamentary Affairs.

Hern 1 in the consolidated list— Mr. Sidhva’s motion to discuss general 
policy;

Item 74 in the consolirlated list— Mr. Goenka’s motion to discuss the re­
organisation of the Railway Board and the Railway system;

Item 157 in the consolidated list— Mr. Venkataraman's motion to discuss 
labour welfare measures.

That means that Nos. 1 and 74 will be moved together and the discussion 
•will proceed till 3-30 P.M., when the hon. Minister will reply to both the cut 
jnotions together and No. 157 will be taken up at 4 P.M. and the hon. Minister 
will reply at 4-45 P.M. Only three cuts will be taken up in respect of Demand 
No. 1 and Demand No. 9A. If any hon. Member wishes to move any other*



unless there is an agreement between all the Members of the House, I do not 
propose to debar any one from moving any cut motion which he likes. What 
I have got is a substantial agreement. I will first place before the House 
Demand No. 1.

D em an d  N o. 1— R a il w a y  B o a r d .

Mr. Speaker: Motion is:
“ That a sum not exceeding Es. 34,43,000 be granted to the President to defray the 

•charges whicli will come in course of payment during the year ending the 31st day of 
iMarch, 1951, in respect of ‘Railway Board*.**

(i) General Policy.

(ii) Reorganisation of the Railway Board and the Railway System,

Shri Sidhva (Madhya Pradesh): I beg to move:
“ That the demand under the head ‘Railway Board’ be reduced by Rs. 100.”

Shri Goenka (Madras): I beg to move:
“ That *;ie demand under the head ‘Railway Board’ be reduced by Rs. 100.*’

Mr. Speaker: Cut motions moved:
(i) “ That the demand under the head ‘Railway Board’ be reduced by Rs. 100.’*

(ii) “ That the demand under the head ‘Railway Board’ be reduced by Rs. 100.’*

Sliri Sidhva: This Demand includes an item of Rs. 10,92,000 for the salaries 
of the Railway Board officials. I would like to discuss the constitution of the 
Railway Board. This subject has been coming up for discussion in this House 
frequently and more so in the last session, but I do not find in the hon. the 
Railway Minister’s speech any definite proposal as regards the re-constitution 
or reorganisation of this Railway Board.

Before this subject is being discussed in this House I was myself very 
particular to see that I should get an opportunity to discuss this in the Railway 
Standing Finance Committee meeting in which Committee I am a Member. 
I wanted to satisfy mvself as regards this matter and to avoid any discussion 
here if I was convinced that the present composition and constitution are quite 
in consonance with the nev/ set up. Accordingly I sent a motion for consider­
ation of this subject in the Standing Finance Committee. Unfortunately ray 
friend the Railway Minister Mr. Gopalaswamy was not present and in his 
absence Mr. Santhanam ruled it out of order on the ground that that was not 
the foruni and the proper forum for discussing this was then the Constituent 
Assembly and now this Parliament. You will thus see that I was very keen 
to understand the position in a Committee where I was a Member before dis­
cussing it here and I w\anted to avoid discussion here if I was satisfied. But 
I was ruled out and therefore I am compelled to bring this before this House. 
You will see my bona fides in this matter that T did not desire to raise this 
point for the purpose of mere discussion. Because we have an old Constitution 
of the Railway Board which I felt was not in conformity with the new set up, I  
requested the hon. Minister to at least supply me a copy of the Constitution
and although Mr. Gopalaswamy passed an order that I should be supplied
with a copy, despite my six reminders, I could not get a copy of the Constitu­
tion When I took up the matter personally witli my friend, then I got a reply 
on the 10th June 1949 which states: ‘ There are no printed publications givinir
this information as it was to be done from orders and other correspomdence
issjed from time to time. This is the reason for the delay in sending tho
memorandum to you which is very much regretted. That' is to say, to-diw 
there is no printed constitution of the Railway Board but as the fleoretaiy
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[«lm  SidhTft]

writes to me, it has been picked up from the various orders and notifications' 
and compiled into a Constitution*'. Whatever that may be, it is rather surprising 
that the asset of the Bailway Board to the tune of 800 crores to-day is managed 
withoul auy specific constitutional clauses but the constitution has been made, 
according to this letter, from the various orders issued, I do not know, by 
wliom—previously may be, by the Financial Commissioner but the Eailway 
Board wa^ the supreme body as far as Kailway administration was concerned. 
The (imposition of the Railway Board is, a Chief Commissioner of Railways, 
a Fii.aneial Commissioner and three other members. The Chief Commissioner 
has the power to overrule the other members of the Board except that the* 
FinantiHl Commissioner in case of disagreement in any matter with the* 
decision of the Chief Commissioner, has the right to refer it to the hon. Minister 
for Finance, because he is the liaison between the Finance Minister and the- 
Bailway Minister. That is one point.

The other power vested in the Railway Board is that the Chief Commissioner 
is vested with full powers of the Government of India to sanction railway 
expendij^ure subject to the general control of the hon. Ministers for Railways 
and Fiiviiii-e. Of course there is that saving clause but w’e do not know to* 
what extent the Chief Commissioner is responsible to these two Ministers. 
Then it says that the Board functions as a Ministry of the Government of India 
and exercises all the powers in respect of the regulation and construction, 

12NOOW ‘ “̂ <1 operation cf Railways. By virtue of inclusion of
the Financial Commissioner in its Constitution, the Board exercises 

the fuH powers of the Government of India in regard to railway expenditure.
 ̂ Now how many of these clauses have been framed before w*e achieved our 
independence and how many are new, I do not know. But some of them must 
be new as they mention the Ministers' names. Therefore I presume there 
have been some sort of amendments to this Constitution.

I denied the right to discussion in the Committee where we mi^ht 
have txchan^ed views and understood each other and avoided this discussion 
Now H want to know from the hon. Minister for Railways as to whether the 
necessrty Uxiay continues for the <^xistence of a Railway Board This Railway 
Board has 85 Directors, Deputy Directors. Joint Directors and Assistant 
J7irect̂ >:s The salaries are:

1 Chief Commissioner _ 5 000/­
1 Financial Commissioner _ j ĝ 4 0 Q0/-
3 Members 4,000/-
• ... Rs. 3,000/.
5 Dy. Directors 1 250/­

... Rs. 3,000/­

... Bs. 2,250/.

... Rs. 1,600/­
6 Jt. Directors Bs. 1,600/­
7 Dy. Directors
8 Aset. Directors I 250/ .

the functions o f

■ide»4,*hi8 matter and finds this necessary now. I do not say i l y  from.
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the retrenchment point of view— I say from the poliey point of view, whether 
he feels that the Board is necessary under the existing circumstances. This is 
A coip.nieicial body. Equally the Government of India has another commercial 
body— t̂hf P. & T. and we have got a Director General in the P. & T. a« well. 
His salary is Bs. 3,500 and there are 13 Directors, Deputy Directors and 
Assistant Directors and the cost of salaries comes to Es. 5,08,000. I do not 
know why the Eailway Board should not be constituted on the same lines. The 
Kailway Board has an Engineering Works also; similarly the P. & T. also have 
Engineers and their salaries are separate as in the Eailway Board. Has any 
thought been given to reconstitute this Board so as to bring the policy on a 
•better system according to the present times or allow the ancient system of 
iihis Boar3 to continue without any scientific research being carried out in the 
Bail ways. I do not know what are the scientific researches that are carried out 
t)ut they are very necessary for the simple reason that to-day there have been 
♦derailments of railways, maybe due to sabotcige or removal of fishplates or 
rails but I remember— if I mistake not— in the year 1929 in this veiy House a 
;̂ great clamour was raised by the Members that there have been accidents and 
^Government do not take any consideration for the safety of passengers. The 
Eailway Member in those days stated that it is so but it is due to the non­
existence of floodlights attached to engines and he was thinking of attaching 
floodlights to all passenger and goods engines so that the drivers or firem eD  
•could see through that light to a very great distance as to whether there is any 
obstruction ahead of them. With that object in view, at a cost of lakhs of 
Rupees, all the engines have been fitted with these lights. I want to know 
from a scientific point of view whether this Board composed of scientists have 
considered whether this is the perfect system or whether any other s\stem is 
necessary. Take, for instance, in the steamers, just in front of the mast, 
•during the whole niglit and day a crew sits— in turns of four hours— looking 
•whether there is any obstacle in front, that is to say, whether any country 
<5raft is passing. He has electric connection with the Engine and if he presses 
:a button, the engine driver sees to it that the steamer is stopped or its course 
•diverted. I am rnaking this humble suggestion; T do not know whether it is 
possible to a^opt it. I do not see any reason why it is not possible unless the 
engineers who have their own fascination to maintain that they possess the 
«uper-human mind and knowledge and would not consider proposal from 
any other person. I am presently coming to'that also. My point is this. In 
front of the engine there should be an air-tight cabin so that one member of 
the staff may sit in turns of four hours, all the twenty-four hours— he cannot 
■flit for more than four hours at one time— and see whether there is any obstacle 
on the way. It may be a costly thing; a large number of staff may be required, 
but not a very large number. Whatever that may be, each derailment costs 
us lakhs of rupees and then we have to pay compensation to the passengeiiB, 
let alone the loss of life. I am only making a lay man's suggestion. 1 want to 
toow  wheiher the Board have considered what steps should be taken to stop
derailments, whether we have got a research authoritv and even if we hare not 

authority whether this Board with 36 Directors have given anv 
M in if f lr ^  I, lu for the coneideration of the hon.
PbTts f B o a r d  could not function on the lines of the

Telegraphs Department and secondly for the safety of the
CMDot'’Lon stopped. Sabotage you

taken’ .-i what are the preventive measures that areveinq taken in regard to this matter?
l^oii remember, Sir, in one of the meetiags, I was responsible for

making a suggestion in regard to ticketless travel. A scientist by name Mr. 
Mukerjee had agreud to devise a system whereby, automatically the train 
would stop, no passengers who have got into the compartment could run away 
without the ticket being produced. When I  brought up that matter in the
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laM session, I was pooh-poohed; subsequently, I had a talk with the hon. 
MiXiister and he was good enough to accede to my request and brought one 
train from Lilooah with the Engineer to make an experiment. I wanted to see 
because the suggestions made by the Engineer were effective. Certain sugges­
tions were made to remove defects; he was requested to complete the work. 
The other day I put a question to the hon. Minister Mr. Santhanam. He 
re lied  that the work is not yet completed because that gentleman had not 
given the device. I have received a communication from that gentleman to 
whom I wrote complaining that he was delaying the matter. His reply is this:

“ The six Coaches, out of nine for the whole train, are complete with the device while 
the remaining three are complete with the necessary wirings and are waiting for some, 
switclies and other fittings.............. ”

He says:
“ X have asked for 50 four-way switches, 24 small good-quality locks with duplicate key?,

2 electric horns, 3 reserve batteries at three places of the trains. I have been asking for 
the supply of these and they are delaying.”

The point I want to draw attention to is this. At the instance of the hon. 
Minister, this device was accepted, but the Engineers in Calcutta are not 
helping this man. I only want to show that when another outside scientist 
comes with a device, these engineeA say that is not good and they would not 
allow it. I request the hon. Minister who was kind enough to consider this 
matter sympathetically to see that this matter is expedited as early as 
possible.

There is another item to which I would also Uke to draw the attention of 
the hon. Minist/er. At present some accidents are due to trains being brought 
to the “VVTong lines. There have been questions in this House recently on this 
subject. 1 put two questions and the hon. Minister Mr. Santhanam said that 
unless a Bpeoiho instance is quoted, he does not know'. I w’ould like to tell 
that on the 20th of i ’ebruary a serious train collision between the 28 Up 
Allahubttd Bouibay Express aud the ‘27 Down Bombay-Allahabad Express was 
avertft.l i-arrowly becauBe the Guard detecting that a wrong point had been 
given and another train was already standing there, suddenly stopped the 
train. This is not a solitary instance; there have been many instances. A 
level crossing gate was kept open in Cuttack on the 15th of February and 
savtiral. persons were killed and 24 injured when the Puri-Talcher lo'̂ ai train 
collided with a passenger bus on the level crossing between ^lalipattapur and 
Bfiihigopal. We know these roadside level crossings are generally kept closed; 
I. do not know why this level crossing gate was kept open or whether the driver 
was not able to see whether the ci*ossing was closed or not. This is absolute 
negligence on the part of the crew. I want to know what the Board doe^ in 
this matter.

I will not take much of your time, Sir; I want to know what steps the Board 
have taken in these matters. In conclusion, Sir, all along during these two 
and a half years, I might say 1 have been a very serious critic of the railway 
budget. Today, I must congratulate from the bottom of my heart the hon. 
Ministers Gopalaswami Ayyangar and Santhanam, not for having produced 
a surplus budget, but because the wretched priority system which had brought 
disrepute to the railways and to the country, and in which coiTuption was 
raiapaot and wagons were being sold for Bs. 500, is going to be stopped from 
the 31st of March. This has brought relief to the trading class. The second 
point î  the introduction of a large number of Janata trains for which we have 
been claniouring. I go by the definite action that has been taken; I would not 
have been satisfied only wiUi the fourteen Crores surplus. Although I am dis- 
ntisfied that the fares have not been reduced, I do not mind that because I
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was told at the meeting that they want to develop much more the railway 
admiiiistr&'ticn and build up a reserve and Depreciation funds so that they may 
make still further progress and give conveniences and facilities to the third 
class passengers. From that point of view, I do not insist that the passenger 
fares should be reduced. But, at the same time, I do feel that some progress 
has beeti made. As regards passenger amenities, all these years, the Amenities 
fund was accumulating. Now, three crores of Rupees are going to be spent. I 
have seen the hon. Minister Mr. Santhanam is very keen in this matter and I  
hope that the hon. Minister has issued definite orders that not a pie of this* 
amount shall be saved, but all the three crores will be spent only on amenities.' 
and not on the extension of railway buildings or platforms.

\V'ith these words, Sir, I congratulate the hon. Minister, and I would be. 
failing in my duty if I did not congratulate him, not as a mutual complimenting, 
society ns one menjber said, but as a sincere believer— for I have been critic-i- 
sing them all along—that today they are on tlie right path and I do feel that if 
they keep on in this way; next year, they would be in a better path.

Shri Goenka: When 1 move for a reduction of Rs. 100 in this demand, I  
do so not because I have any grievance against the railway department, but 
because I want to draw attention to two facts, namely, re-organisation of the. 
Railvvay Board and the Railway system. I do not find fault with them for not 
re-organising the Railway Board, or re-grouping the railway system earlier 
because I know that the hands of the hon. Railway Minister were full. When 
he took over charge of the railway administration, the railway system in this 
country w*as practically in a mess. It was due to ŵ ar conditions. Hi^ first 
duty was to remove the bottlenecks which were practically paralysing the 
economy of the whole country. He very successfully did it, for which thet 
whole House has congratulated him during the general discussion. My friend 
Mr. Sidhva who has been the greatest critic of the railw^ay administration has 
also congratulated him from the bottom of his heart, as he has put it. It is 
not for me to congratulate him any more than the House has already done, but; 
let me say this that he did the first thing first and did not put the cart before 
the liorse. He attended to the bottlenecks first. After removing these bottle­
necks, he had to go into the question of dividing or separating the railway 
finances from the general finances. He moved this House and got adopted by 
the House a sound railway convention by which the general finances will get ,a 
deceat return on the capital invested on the railways, and the railways also, 
with the balance Jeft after this decent rata of interest of 4 per cent to the 
general finances, w’ill do their utmost to improve the railway system in t^is 
country. But, Sir, unfortunately the convention lays down that ail the finances 
that will be saved by the railways will go to the ways and means position of the 
Government of India and that the railway administration will have little 
control over their own finances. Actually they will be something like the 
blocked sterling balances. Whatever finances the railways earn or save or put 
into the Reserve Fund or into the Depreciation Fund, they will not be able to 
utilise them, unless the general finances, the ways and means position of the 
general finances, permit it. But it is but right that it should be so done and 
it has been done.

Now, let not tlie hon. the Railway Minister or the House suffer under any 
ccniplacency because we have removed these bottlenecks. Actually, the 
overcrowding in the railways is so heavy today that I was told by a housewife 
in Bombay that whenever her husband leaves their place, she is not sure 
whether he will return, because the trains by which he has to travel are ao 
overcrowded and people sometimes have to travel on the footpaths. Some 
say that overcrowding is more on the B.B. C.I. and some say that it is more 
on the G .I.P .; but whatever it is, the fact remains that overcrowding is there.
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In additioii, inefficiency still, persists. There are many reasons for this in­
efficiency which I  will discuss very shortly. Then, Sir, the cost of maintenance 
of the railways is very very high indeed. Unfortunately there is nothing to 
compare, there are no figures, no facts, with which we can compare the cost 
of maintenance of the Indian railways with any other railways. In Canada, 
there are two railways, one owned by the State and the other owned by private 
cafHtaL You can compare the work of the one with the other. Unfortunately 
in this country the Indian railways being a monopolistic concern, all that you 
need do for giving a balanced budget or even a surplus budget is to raise the 
freighi a }ittle or the fares a little, and then the job is done, for the travelling 
public willy-nilly have got to use these railways, no other railway system being 
available in this country. I will cite only one or two instances which will show 
;that the inefficiency in the railways is very high. In 1938-39, before the Parti­
tion. we used to employ 641,099 workers for a total route mileage of 32,224, of 
which we lost 0,634 by the Partition. The actual route mileage we work today 
is 25,585. The total number of labour employed in 1938-39 was 641,099, and 
if you take away the number employed in the mileage that was tiansferred to 
Pakistan, actually in 1938-^9 we were employing to work these 25,585 miles
about 5(X),<X)0 labourers. Today, Sir, we are working the same mtleage, or a
little, less than that mileage, because certain railway lines were not working 
during the war, with something like 900,000 labourers.

8hri B. Dm  (Orissa): Is there no labour lt*ader here to reply to you?
Sltfi Ooenka: We will come to that. If we look into the figures, we find 

that the labour employed is being multiplied e\ery day. In 1947-48, after the 
Partition, we had 830,000 labourers. In 1948-49 we had 850,000 U surers and 
in the present year it is certamly more than 850,000. Al] that happens is 
that we go on multiplying the number of labourers. For every mile, we have
five gangmeu. According to me— and 1 have gone into this matter rather
carefully— the railway workers such as the gangmen or fourth class labourers 
are doing the minimum amount of work. I am not suggesting that labour 
should not be maintained. All that I am saying is that when we maintain 
them, we must make sure that we provide them with the necessary amount of 
work for the money that we pay them. Simply because the railways belong to 
the State, it certainly does not mean that these 800,000 labourers should do 
considerably less work than the 2-4 million labourers employed by the industries 
in this country.  ̂ ‘

Then, in regard to this surplus budget, I find that th^re were 18,200 
coaches in the year 1938-39 carrying 355 million passengers. In 1948-49 we
had 17,200 coaches carrying 974-93 million passengers. If we give the same
amenities, the same space, to a passenger now as we used to afford him in the 
year 1938-39, we will have practically to treble our coaches and double our 
locomotive power. If we do that, all this surplus î̂ ill disappear. In fact, we 
wiU have a deficit and what will the Railway Minister do then? The Railway 
Ministei* will come forward and say that he should be allowed to raise the fares 
and freights. I will submit this for the consideration of the hon. Railway 
Minister: Let him assume that the value of the railways is Rs. 3,000 crores
instead of Ra. 800 crores which is about our capital at charge. On this 3,000 
orores, what is the revenue that we have raised, in this surplus budget? The rate 
o f interest w’e get is about 1̂  per cent. And that also on the basis of carrying 
^ e e  passengers in the space meant for one. Tliat is the state of affairs to-day. 
Now. what will be the result when you give the same amenities as you used to 
give in 1938-39? The result will be that you will have a deficit budget instead 
of a eiu-plus budget. Sir, in these circumstances what shall we do? I would 
suggest the following for the consideration of the Minister of Railways. First
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O f all, reorganise the whole of the Eailway Board. I am not suggesting, as 
Mr. Sidhvi did, that the Railway Board is not under the control of the Railway 
Minister. It is in fact the executive of the Railway Ministry. 
It is practically on the same basis as the Secretariat of any other 
Ministry. And if you take the Members of the Railway Board as the Secre­
taries of the Government then you will find that there are the Membei*s of 
the Railway Board, and yoa have also various Directors and Deputy Directors 
and others corresponding to the Joint Secretary, Deputy Secretary, Under 
Secretary, Assistant Secretary and all the others in the long; list.

An Hon. Member: They are Secretaries to Government also.

Slirl Goenka: I know, but not.in the Railway Board, that is in the ins­
port Ministry only. "

 ̂ Therefore, I suggest that the Railway Board should be reorganised. Bring 
an one or two non-officials into the Railway Board, because a non-official alone 
knows the difficulties of the non-officials. Rarely does an official know the diffi- 

•cuJties of the non-officials.

I would also put technical nien in charge of technical matters and I would 
aiot put them in charge of matters of administration. Administration must be 
put in charge of administrators and not in charge of technical men. Technical
22ie«i should look after the technical side of the railways and not after the
administrative side.

I would also suggest that the Railways should be regrouped. Now, in this 
work of re-grouping of the railways, it will be found that a lot of vested 
iiffterests oppose this re-grouping. Many vested interests have been created in 
<5onrection with different rMilways. But se#̂  how many railways there are
to-day? After we have taken out the State railways, there are railways, for 
^stances of 60 and 40 and 70 miles, and also of various gauges. All theBQ 
railways will have to be re-organised and regrouped; and I would suggest for 
the consideration of the hon. Minister of Railways that all the railways in the 
^country should be grouped into half a dozen groups so that our efficiency may 
increase and the cost of administration may decrease, and we get a perfect 

system of railways to meet the ever-growing demand of the public.
Then, I would suggest rationalisation of labour. I will not suggest that 

labour should be thrown out of employment; I would suggest, create more 
railway lines throughout the country. Let us have railway lines connecting 
«very nook and corner of our country, and by properly rationalising our labour, 
let us transfer them to the new lines so that they may be employed for produc­
tive purposes instead of for unproductive purposes as it is the case to-day. I 
^ould like to pay labour as much as we possibly can, but at the same time I 
would like to get as much out of them as any other industry gets out of the 
labour employed. Sir, unfortunately, what happens is this. Labour employed
in the railways gets a high rate of remuneration, and w’e get very little work out 
o i  them, and this has a bad effect upon other industries. Other industries may 
or may not be in a position to afford to pay as high as the railways. But the 
labourer compares his remuneration with what his fellow-worker gets in the 
railways, pnd he says, such and such man gets so much for his labour, why 
not I?  He says that he also should get the same amount. I say. Sir, that if 
we want the industrialisation of this country, it is absolutely necessary that we 
should have cheap industrial labour. But the rates are high in the" railways 
because they can pay, and even if they cannot, the remedy, of course, is s im p le - 
just raise the freights and fares. Therefore, Sir, I would request the hon. 
Minister to apply his mind to this subject. He has increased labour from 
-500,000 to 900,000 Let him go into this matter and find out whether thic has



[Shri Ooenka]
bdto absolutely necessary or whether it has iucreased because it has not beeu. 
possible to get the same amount of work which he used to get from the workefs 
before. Formerly there was greater efficiency. It has been admitted by 
hon. Minister himself that efficiency has gone down by about 33 per cent. 
Let us, therefore, find out how we can increase efficiency and let us find out. 
ways and means of doing this. Let us see how we can mechanise the system. 
I  know for mechanisation money will be required and the general ways and 
menns position of the Government of India may not permit them to spend the 
monay necessary for such mechanisation. But rationalise, mechanise or da 
whatever you want, but see that the cost goes down and also that inefficiency 
goes down.

[Mr. Deputy-Speaker in the Chair]

And you can do this ouly if you separate the technical side from the &d- 
ministrative side. Let technical people go into the technical questions and 
find out ways and means of improving the railway systems. And let the admi­
nistrators aaminister. i-.et there be regrouping of the railways so that the 
existing overlappings may be removed.

These aro the points which 1 wanted to submit for the consideration of the 
hon. Minister. After he has removed the bottle-necks and after the railways 
have been put on a hrin and <ound footing, tliese are the most important 
questions to which lie sliould a[)ply his mind.

8bri B. Das: I was surpri>;ed to heai’ Mr Sidhva saying that the
railways have not njoved forward towards progress. He forgot that there ‘vas 
an Indiaa J\ailway  ̂ Enquiry Committee over w’hich a distinguished Member 
of this House, Pandit Hirday \ath Kunzru preside .!, and that report wras 
partially dis:ussed on the flour of this House last year. Let me take this 
opportunity to welcome Pandit Kunzru to this House to-day after his visit to 
South Africa whence I tliink he has brought a little ray of light on a very 
difficult issue, and I hope that in the Kound Table Conference on South Africa 
when it meets, our Indian brethren will have better rights of citizenship and 
more freedom in South Africa.

Last year, in the month of March, the hon. Railw’aj’ Minister brought the 
Kunaru Beport for consideration. At that time most of us felt that thp time 
was too short, because most of us had not been able to digest that voluminous 
document and we felt that opportunities w'ould be found this year to discuss 
that report. But I felt very much pained when ^fr. Sidhva ignored completely 
the existence of that report. Of course he paid high compliments to our 
t '̂O Minister friends. I also congratulate them for their sound railway budget.*' 
But whatever compliments we give to the hon. Minister friends must have to 
bo share l̂ by the Railway Board, and all the various workers in the railways, 
as the hon. Minister rightly said. If the Bailw’ay Board is to be reorganised— 
fUid all of us are definite al^ut that— we have to see that the Railway Board 
ie properly allotted its duties and that the Board does not carry forward some 
of the old-fashioned ideologies under which it worked under the former British 
rulers. /

I will confine my observations to two aspects. One is the regrouping of 
f^lwajB and I would like to make a few observations on the Railway Board, 
Vue^er it should be a statutory authority or a simplified and reduced Railway 
Boar^i than what escists at present.

As remids regrou]»ng, my bon. friend Mr. Kunzru was verv emphatic that 
we Bbould wait for some time to regroup them as also to form the Statutory 

Authority. We wanted a time lag of five years, during which the-
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Members of Parliament and the country would have experience of how the 
Railways are functioning under the Rei^ublican Government. I am glad to 
know that my hon. friend Mr. Goenka wanted that the regrouping of the 
railways should be done soon and I take this opportunity here to congratulate 
hon. Shri Gopalaswami Ayyangar on his courage. He must have met with 
m a n y  difficulties as also opposition from the various General Managers. Each 
of them is a satrap in his own railway and would not like to lose the power, 
and pelf. My heart went to him when he said that this, question is in an ad­
vanced stage of consideration. As to wheiher it should be six or five railways . 
I  have my doubts. If we regroup the railways it should not be more than 
five: it is ample, unless we ^vant to perpetuate a number of General Mana­
gers who are at present in service. I would advise my hon. friend Shri. 
Gopalaswami not to appoint any more General Managers on a permanent basis.
I would advise him also not to appoint any more members of the Railway 
Board on a permanent basis, until this problem is considered, thrashed out 
and this Parjiament comes to a definite decision in the Autumn Ses-sion. Per-, 
haps it will not be easy for us or the hon. Minister to bring forward definite 
proposals before the House in this session. Let us wait. Let us not fall 
into the trap which our bureaucratic predecessors used to fall into of appointr 
ing persons in high offices permanently, so that the question will subse-’ . 
queutly be raised how to employ these highly paid members of the Railway’ 
Board or the General ^Managers, who may say that under the Constitation* 
they have a lie.a on their appointments.

With these preliminary • observations I ŵ ill proceed further. My friend. 
Mr. Tirumala Rao suggested regrouping on a linguistic basis. That is not  ̂
a right solution, although in Orissa we are overcrowded with Madrassies, the 
pro»nnce from which both the hon. Ministers come. But the Tamilians are;- 
very few in the Orissa Railway Administration. I think that economic basis 
should be the iund&mentixl deside rat U7n ot regrouping. There should be two 
eastern groups and two western groups, and one in the North. Another group­
ing will include ail the technical and state industries.

Last March I stated that I was against a Statutory Railway Authority. 
Since we have attained the Republican stature I feel that no statutory 
Railway Authority is necessary, in view of our experience gathered from the* 
Damodar Valley Corporation and the Delhi Electricity Corporation Authority, 
about which I mentioned last year in the House. It is not necessary to create- 
a republican authority within a liepublic and the Ministers are too miich!' 
otherwise occupied to control the rebellious actions of these republics that we 
create. I would remind the House that the Damodar Valley Corporation and 
the Delhi Electricity Authority are not under the Auditor General of India. 
The constitution of the Delhi Electricity Authority ŵ as so framed by Sir James 
Pitkeathly and the then British rulers that the Auditor General had no autho­
rity, although the Government of India had invested three crores in the shape- 
of debentures and loans. These pitfalls which are the legacj of the Britishers, 
meant for their commercial gains, should not be introduced in the Railway 
administration and I am dead against the Railway Statutory Authority. We 
have two Ministers for the Railways and they are enough. They should have 
technical and administrative advisers.

That brings me to the point which Shi*i Gopalaswami has definitely raised  ̂
whether the administrative side of the railway administration should be separate- 
from the technical side. I agree that the technical side should be takeu away 
from the control of the administrative side of the Railway Board. Let the 
Chittaranjan, where we build our locomotives or the Ajmer Workshop be aH- 
IjiJia concerns. They can carry out repair works for the E.I. and B.B.C.I.v 
These petty General Managers of Eailwajs need not think that the Railwaygi 
are their individual concerns, for by that mentality we cannot develop the
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^effieieDt running of State induBtries. There is the Bangalore Aircraft Factory. 
We are going to establish a factory at Sindhri. We are also going to establish 
a tool steel factory where we are going to make machinery. The railways 
pcssess the biggest engineering industry. If all the State industries do not 
pool their general and technical knowledge towards the general development 
•of the engineering industry, then we will not have a complete overall picture for 
the efficient running of the State industries, about which we are most anxious.

This is an aspect which I hope my hon. friend Shri Gk>palaswami will bear 
an mind. I am glad he said that he will consult the industries and the cham­
bers of 'Jomrnerce as also labour. Mr. Goenka wanted the labour element to 
4)6 transferred from Madras to Assam. We must have a reduction in labour 
personnel for the railway industry cannot stand if it has larger labour than 
toecessary. My hon. friends Messrs Venkataraman and Sastri's wailings made 
jne despair. There are Members coming to this House who always think that 
ilabour is dissatisfied. There was a time when everybody became a leader of 
labour and became a Member of this House and competed for a seat. 1 am 

that there are no more special preserves for labour, capital or any other
interest. My friends who represent lalxjur, although we are now in the
Bepublican era, still talk in terms of special reservatdons. The cost of living,

^ r. Venkatraman pointed out, has no doubt been \ery high. But every­
body is suffering in that respect— I am snfTerin", my hon. friend Shri Gopala- 

-fwami Ayyangar is sufTering and Mr. Venkatraman himself is suffering. Why 
.should railway labour get any special privileges— cheap grain shops, special 
allowances and all that? And still their agitation is for higher wages, which 
are already 200 per cent., T think. My computation of labour wages was 150 per 
cent, and 1 accept the correction of the hon. Minister that they are some- 

*where about 200 per cent. Yet the pi*oduction, according to my friend Mr. 
Shastri, has not gone up very high. The?-e is no man-hour production basis 

■and they want more salaries, more houses and better living conditions. The
Bocialists may come some day and rule this Republican State and they can

•<wilv build houses for the workers and perhaps we will leave our own houses 
anj hand them to the labour-communists! That is not the thing that will 

our national econmoy. Labour must produce. Thej’ say, “ produce or 
pensh’ * is the capitalist cry. No, it is the nationalist cry of India. Unless we 
produce— produce armaments, railway wagons, railway coaches, railway en- 
fiues—we are going to be doomed. Knowing as we do that we are on the eve 
*<jf great tragedy, that at any moment we may come into clash with other 
illations, be they our near neighbour or others. 1 do not want war, I am a 
paoifiBt— but if we have to go to war, who will produce? It is not going to be 
aobieved by paying more money to labour whose representatives say they con- 

•trcl the ‘genius’ of railway development and progress. I hope when the labour 
leaders speak this afternoon on their motions they will give an assurance to 
“this House— to this Parliament— that lalx^ur is determined to work and produce 
on a man-ho\ir basis so that we may be able to employ two persc»ns where five

engaged at present.
I will just add one more suggestion— I have already hinted it. I do hope 

that my hon. friend the Railway Minister will see the State industries have 
a unified sNstem of production. I do not want the railway engineering 
workshops, at Khargpur or Chittaranjan or any other place, to think that 
iheir knowledge and experience are sacrosanct. As & distinguished 
member of the Cabinet it is the duty of my hon. friend to see 
i&at rmlway experience and knowledge are not kept aloof from other State 
industrial developments. He will thereby ensure that national 
industries grow up much quicker and India becomes self-sufBcient. 
1 congratulate him for developing rapidly our railway industries. The darik 

'l^adows that were hovering over us last year are no more to be seen this vear.
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^  I want him to apply the benefit of the experience and knowledige of railway 
engineering and railway workshop to the general industrial development. of th# 
country, whether it is in respect of Ministry of Defence or Industry or any 
other Ministry. If that is not done it will perhaps not hav© a wholesome 
effect and quick result as we all very much desire to have to develop our 
national credit and sound national economy.

Mr. Deputy-Speaker; Mr. Chandrika Ram.
Shri T. Husain (Bihar): On a point of order, Sir, have we to catch the

eye of the Speaker or have we to submit our names?
Mr. Deputy-Speaker: Members have to catch the eye of the Chair even i f  

names are sent.
Shri Chandrika Ram (Bihar): I would only confine myself to my owns 

Ilailway which is the “ Old and Tired’ ' Railway as the hon. Minister termed 
it last year, that is, the O. T. Railway. A few years ago this was taken over 
by Government. The whole House knows that this Railway was very badly 
managed by the Company. In those days Companies used to run the Railways 
for their own benefit. When the Government took them over it was their 
duty to see that the Railways were improved. And in the last three years 
attempts are being made to improve the Railways in the whole of India, 
and anyhow something has been done in this direction. But regarding this
Railway, ever since it was taken over by Government, not enough care has
been bestowed on this Railway. As you know, Sir, this Railway goes throug^i 
a very fertile and very prosperous part of the country. But it is neglected by 
railway officials and the railway administration as a whole. The people who 
are sent over to it as senior officers or as head of the Railway mostly happen 
to possess no imagination of any sort. It was \ery recently that the General 
Manager of the O. T. Railway spoke at a press conference at Patna— I think 
on the 12th of February last— and he said that a lot of improvement has been 
done in that Railway.

Now, let me give you only a few instances regarding the improvement of’ 
this Railway— and these instances are based upon my personal experience.
It was only on 20th last that I happened to travel on that Railway. When I 
reached Savan station by the 2 Down Express, it w^s only late by an hour 
and a half! And then the train which conies there at 10-30 was not there, it 
reached there at 2-15. When I made enquiries about this I was told that 
because it is a “ mixed”  train there is no proper time for arrival at the station I 
And the train which was to leave at 2-40 k*ft at 6-15. This is the usual time. 
But the General Manager said that “ we have made a lot of improvements o»* 
this Railway” .

[ would also like to point out that on this Railway the loop lines parti­
cularly have always been neglected. No officer of the railway administration—  
not even the Traffic Manager or General Manager—takes care to go and see 
what is the condition there. If he does he can see that there is no window, no 
door, no light, nothing of the sort in the carriages, and water—at least in these 
loop lines— is not available. Sir, I have taken so much time on this only to 
impress upon our hon. Railway Minister to take personal interest in the O. T. 
Railway. "

I may also say something in regard to the steamer services. You know 
We have to cross the Ganges from Patna to the other side of north Bihar. 
The General Manager, Mr. Trehan, himself, commenting upon the inefficiency 
of the steamer services, said that most of them were old, some of them* 
having been in service for the last sixty years. However, he igave an assuranee 
that efforts will be made to renew the steamers. I may relate one story re­
garding this steamer service. In October 1948 one big steamer ran aground!
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[Shri Chandrika Bam]
and got stuck up in the mid-stream of the Ganges. Foi* twentyfour hours 
no help could come 'either from Mahendru side or Digha ghat side or Sonepur 
«ide. There were 1,500 passengers aboard and I was one of them. You know 
recently, in 1948 at Sonepur fair the tragedy occurred and the Na^ayani sank 
with a large number of passengers. The whole public of Bihar, the provincial 
Legislative Assembly, the Chamber of Commerce, the engineers are all anxious 
to have a bridge there— if not a rail-road bridge at least a road bridge. But 
the hon. the Railway Minister in answer to a question recently stated that he 
ip “ considering the point’ ', though it is very important. I  would like to 
emphasize that from the commercial point of view, from the point of view of 
the general public and in the interest of general development of north Bihar
this improvement is very nacessary. You are trying to develop your jute
industry. For that you must afford the necessary facilities. But in these 
parts of North Bihar where ]ute is growing there is no facility for its trans­
portation; the Ixisans who grow the jute do not find it possible to transport it 
•outside for commercial purposes.

liecenly, I was for some time a member of the Advisory Committee of 
thiB Railway. Of course, I think most of the recommendations of the Ad­
visory Committee are never taken into consideration. I was a member there 
i r two years and I sent in many recommendations. They might have reached 
the Railway Board, but I do not know how far they were carried into effect.
At present I think there is on the local Advisory Committee not a single mem­
ber of that area who may be in a position to attend to the grievances of the 
general public in regard to that Railway. Recently i  had the good fortune of 
travelling from Suj’avili to Raxaul. Raxaul is a very important station of
O.T.R. on the border of Nepal and thousands from Ijidia visit Nepal through 
that station for pilgrimage and otiier purposes. Well, when I got into the 
train nt midnight I found there was not a single electric bulb in the whole of 
the Train. There was nothing to keep our luggage on. It was as though 
the Railway had nothing to do with any of these things. When I enquired 
about it I was told, “ Nobody cares for this loopline. We run from here to 
Sugviuli and back daily. If we write something about all these things we
will not get a reply nor even an acknowledgment from the otfice of the
Oeheral Manager. ' This is the condition of the O.T.R.

You talk of ticket less travellers, but why do not you ask your own servants
to expedite matters in this regard? Especially in the looplines you find people 
waiting outside the ticket windows for tickets. I found in two stations that 
even after the train comes in the window does not open. People who have 
been waiting there in large numbers finding that they do not get the tickets, 
get into the train without tickets and when the T.E. comes in he makes some 
compromise with those passengers. That is a huge loss for you everywhere on 
the O.T.R., especially on branch lines. Once a friend of mine, a Member of 
the Assembly, and myself got into the train without tickets because we could 
not get them, and later when we paid the proper amount of money to the ticket 
collector for a ticket to Chupra, he issued us tickets from the adjacent station 
to Chupra. We could not identify the man, so we could not take Bny action.

As regards arrangements for water, even at Sonepore in the hottest months 
there is no water available. You will find in the station quite a pucca plat­
form where it is written shudh mitfi, that is pure earth, but still you will find 
no mitti available for the use of piissengers who want to wash their hands.

The condition of this Railw’ay is most deplorable. I would like that the 
Minister himself, or some members of the Railway Board, w'itho\it prior inti­
mation should travel third-class in this Railway, and then they will be able to 
•compare the conditions existing in this Railway with those in other Railways.

"  JgB. lUMi



•Sir, let me tell you a short story, if you do not mind. There was a drama 
-staged at Lucknow in which there was an act with a jtidge and a few accused. 
The accused were sentenced to be hanged, but then the judge gave “
alternative sentence: they were either to be hanged or made to travel t h ^ -  
class in the O. T. Eailway. The accused preferred to be hanged rather 
•travBl third-class in the O. T. R. Well, that is the condition of the O.T.R. 
of which so much has been said by the General Manager.

Sir. in saying all this I am only requesting the hon. Minister to Iwk into 
the affairs of this Kailway. He has paid so much compliment to the Bailway
Board and to members of the Railway staff. It is very good to encouraige 
them, but it should also be seen to that work is done.

Mr. Deputy-Speaker: The hon. Member must now conclude. It is past 
one o ’clock.

The House then adjourned for Lunch till Half Past Two of the Clock.
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The Houfis rc-assembled after Lunch at Half Past Tw;o of the Clock.

[M r . D eputy-S peaker in the Chair.]

Shri Hossain Imam (Bihar): In discussing this demand for grant, I should 
like to deal with only one aspect of the matter, namely, the re-grouping of the 
railway system. I am particularly concerned about the fact that the metre 
gauge trains and metre guage lines do not receive the same attention that the 
broad guage trains and lines do. In the new changed circumstances, the metre 
gauge carries a greater mileage eost-w^est than the broad gauge does. Broad 
gauge begins from Calcutta and terminates either at Amritsar or Bombay; 
whereas metre gauge stretches from Dwaraka right up to Digboi where you 
have the oilfields— a distance of more than 2,000 miles. Between the Southern 
system of M. S. M. and S. I. Rys. and the B. B. & C. I., O. T. R. and the 
Assam Rys. we find a gap of about 200 miles between Manmad and Khandwa. 
If we had a line joining up the southern metre gauge system with the northern 
metre gauge system, we would have an alternative route available to us in 
times of need. It would also avoid transhipments. The entire salt traffic 
from the Sambhar lakes in Rajputana has to go to the south only by tranship­
ment. By introducing a connection as I have suggested, this can be avoided.

Another thing I would like the House to consider is whether it is convenient 
to have the railway headquarters situated at the end of the line. The E. I. B. 
stretches from Calcutta right up to Delhi, but its headquarters, instead of 
being in the centre., is at the eastern end. Similar is the case with the B. B.

C. I. It controls the metre gauge system connecting Kanpur, Agra, Delhi 
and Ahmedabad, but its headquarters, instead of being in Agra or Delhi, are 
in Bombay. It is essential that the headquarters should be in a place from 
where control can be easily exercised. In the olden days, we had to trim our 
trade according to British policy, which was dictated merely by the cors’d^ra- 
tion of how to help keep the trade of the U. K. Now, we have our owij 
internal trade to think of, ^nd that is far more important, even from a money 
point of view, not to say the export point of view. If an analysis is made of 
the amount of goods and freight collected by the Railways, it will be fo-imd 
that internal consumption accounts for the greater part of them. This two 
thousand miles long railway system is controlled at one end in Bombay and 
another in Gorakhpur and another in Assam. There is no line interlinking 
these. It would be better if they are re-constituted and a central system is 
t>rought into being.



[Shri Hosftain Imam]
1 am B01TJ I was not present when the hon. Minister of Bailways introduced 

ids Budget, nor ha^e I  had time to study his speech with the care I should like 
to devote to it. But I  find that t h ^  is no mention in his speech about how 
the States Railways are going to be integrated. Are they going to be kept in 
separate comportments, or are they going to be integrated with existing railway 
systems? If we leave them as they are, they will not serve the purpose®
assigned to them in the scheme of things as they have emerged today. I  refer
particularly to the numerous Railways in Rajputana and Saurashtra which, 
even if they t re kept together under the Rajputana administration, would not 
l>6 an well sti ved as if they were linked up with the B. B. & C. I. with head­
quarters at Ajrner. Similarly, the Nizam's State Railway should be merged in 
A e  M. S. M. <jr it should be re-oiganised, so that these three systems may haye 
a common arrangement for dealing, one, with the broad gauge and the other
with the metre gauge. I do not like this mixing up. The metre gauge is
always treated fis the younger brotlier. It does not get that amount of attention 
from the public as it should. You hear of the G. T. Express and the Janata 
Express. Nobody talks about the O. T. R. A friend from that part of the
country said thnt one might prefer to die rather than travel Third Class in
O. T. R. It i> only by the way that we hear about the metre gauge lines. I
personally regard them as most important and I wish that, in the new set-up o f
things, they slioiili get the care and attention they are entitled to.

Pandit Sunzru (Uttar Pradesh): Many of the questions that have beerif 
raised in the course of the discussion today were dealt with by the Railway 
Enquiry Coininittee. Some discussion about the main recommendations of 
that ( ’ommittf.^ took place about a year ago. We expected that Government 
would bo able to e.xamine the recommendations and circulate to hon. Members 
their decision well before the Railway Budget debate took place this year. 
>\'hen 1 nif;Me enquiries, however, I found that no bon. Member had received  ̂
any information from Government regarding any action taken by them on thê  
recommendations of the Committee. I have been able to get from the Library 
a copy of the report of the action taken by Government. But this had been. 
TOceived there cnly about two or three days ago.

Shri B. Das: We have no information that it has been placed in the Library.

Pandit Kunxm: It is hardly possible, therefore, for hon. Members to dis­
cuss the question of railway policy with full or even any knowledge of the views 
forituilat.‘d l)v (Irviriiment ni rog;ird to the principal recommendations ô  the 
Railway Kn<|iiiry Committee. I hope that my hon. friend the Minister for 
RailwHVft will ».*xplain to us why so much delay has taken place. According to 
my information. Grwenmont considered a good many of the recommendations 
and came to certain decisions months ago. Why were not these decisions- 
cin’uliited i<i hoii. Members much earlier? I think we are justified in bringing 
a ehnr»;e of unreasonable dilatoriness against the Ministry and the Railway 
Board for Imving taken so much time to let the House know what decisions Ihey 
Jiad taken in i-egard to the important matters that formed the subject of discussion 
at this time la t̂ >ear. Not having been able, Sir, to go through the decis’ons 
of the (loviTnment carefully, it is not possible for me to deal in a satisfactory 
manner with th».* subject under discussion. But I should like to draw attention 
to two or three in«tters that have been referred to today.

Xfv tr*ei'd the Ministor for Railways has referred in his Budget Speech 
to the qxu vtion of regrouping of railways and some hon. Members have expressed 
their own vi^ws on this subject today. Not knowing how the mind of 
Govenunvnt is wtaking and what are the principles on which they have ag»'e-?d 
in regard to the regrouping of Railways it is ve y  difficult for any hon. Afemher'
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to express any coiJsidered opinion on the subject. But there are two or three 
observations that I should like to make in this connection. It has seemed to 
me during the discussion today that some hon. Members are attaching more 
importance to a reduction in the number of Eailway Headquarters rather than 
to other matters far more important than this. I hope that the number of 
units alone \vill not determine this important question. What we have to 
consider is the si;'e of a unit, or, rather, the proposed size of a unit, the traflfic 
ILat will be carried by the new unit ana the capacity of a General Manager to 
supervise efficiently the working of the unit controlled by him. I hope all these 
matters will be paid attention to before any decision is arrived at. If the 
General Manager is to be responsible for the working of his Kailway, its size 
should be such, its mileage should be such, as to be well within the capacity 
of an intelligent and hard-working man to supervise. If either purely for reasons 
of economy or in order to reduce the number of units on an a priori basis, the 
present railway units were amalgamated, I seriously doubt whether the results 
wouM be satisfactory.

The next question, Sir, that I should like to refer to is the financial question. 
The Railway Enquiry Committee made many recommendations on this subject, 
but I shall refer to two of them only on this occasion. One of the recommenda­
tions that I wish to draw the attention of the House to is that no 
outlay should be incurred otherwise than on strictly financial considerations, 
unless’ the other factors which might justify the capital expenditure are so 
important that it would be unwise to ignore them. The decision of the Govern­
ment on this point is as follows:

“ The recommendation is not practicable, in view 6f the recommendation of the Railway 
Convention Committee in 1949, since accepted by the House.’*

Surely it behoved Government to state here what the decisions of the Kailway 
Convention Committee were and not compel hon. Members to turn to that 
report in order to understand fully the reasons for Government’s decision. 
But apart from this when one reads the report of the Convention Committee 
one comes across no convincing arguments in favour of its view. We all realise 
that strictly financial considerations cannot be adhered to in all circumstances. 
But as financial considerations are important and very important at the present 
time, it is not merely desirable, but necessary that any dejJsirture from financial 
consideratij'is should be justified by cogent arguments. Merely to say that 
capital expenditure may be necessary for the sake of the indirect benefits that 
it may incur, is, I submit, not a correct way of looking at the question. Govern­
ment should be in a position to state all the indirect benefits it expects from 
a new pi-oject that is not likely to be remunerative. Otherwise, there 
would be no standard by the aid of which we can distinguish between prudent 
expenditure and extravagance. The summary dismissal of the Kailway Enquky 
Committee's recommendation by Government does not seem to me to be at 
all justifiable. The Committee wa's careful enough to point out in certain 
circumstan(!es financial considerations might be overborne by other consider­
ations. Any proposal for unremunerative expenditure should receive the fullest 
consideration before it is decided to disregard the likely financial results of 
the new project.

The other recommendation of the Railway Enquiry Committee to which I 
want to refer is this :

‘The capital at charge includes about Rs.. 68 crores representing intanjfible assets of the 
Indian GoveiTiment Railways. We recommend that a beginning should be made to write 
down the cost of the intangible assets by contributing one per cent, of the gross earnings 
every year to an amortization fund. This should be a charge against the gross traffic re­
ceipts.” ‘
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Government observe with regard to this recommendation simply that it is 

-not accepted, and the reason which they give for it is that the Railway ('on- 
veiition Committee of 1949 did not favour writing down of capital and that the 
House has accepted this view. They further go on to say “ as in future un- 
reinunerative expenditure will not be charged to capital; the creation of an 
amortization fund is also not necessary.”  I read the Railway Convention Com­
mittee’s report when it was supplied to hon. Members. I went through certain 
portions of it again today in order to find out what were the reasons for v;hich 
the Conrunittee did not acccpt the recommendation of the Railway Enquiry 
Committee, but 1 confess that 1 have not come across any paragraph in the 
Committee’s n^port that gives any reasons for the inability of the Committee 
to accept th,̂  Jiailvvay Enquiry Committee’s recommendation. I went through 
the retx>rt hurriedly and may have, therefore, overlooked the passage bearing 
on this matter, but I do not remember having come across any • arguments 
in the report justifying the rejection of the Railway Enquiry Committee's 
recommondaticus. (government say that as in future unremunerative expendi­
ture will not be charged to capital, therefore, the acceptance of the Railway 
Enquiry Committee’s recommendation is unnecessary. This is a curious argu­
ment. That unremunerative expenditure will not be debited to capital in 
future, is put forward as a ground for not redressing the just ‘grievances of the 
Indian Railways. You may not do them any further injustice, but :’s theVe any
reason why you should not try to remove the burden under which they are
labouring on account or past injustice? Whatever formula may be adopted, 
Sir. for dividing the Railway surplus between the (leneral Revenues and the 
Railway;?, I think there can be no justification for not reducing the capital at 
charge in the manner suggested by the Railway Enquiry Committee. If after 
this has been done, the ^^rnniia that has been proposed by the Railway (Con­
vention Committee and accepted by the Government does not enable the hon.
Finance Minister to get the simi that he requires to balance his Budget, by all
means inoreaso the Railway contribution but place the Railway finances on a 
sound basis in accordance with arguments that can be justified, but the method 
adopted by Government is slipshol. It can be justified on no grounds.

The Minister of State for Transport and Railways (Shri Santhanam): May
I say that all these remarks of my hon. friend apply to the House which has
accepted and not to the Ministry. *

Pandit Kunzru: The House has accepted the reconnnendations that my
hon. friend placcd before it. Had my hon, frier.d himself been more ilive to 
the importani'^ ot the matter and had he thought it necessary to proceed on 
certain general groimds that could be justified, T am sure that the 'House, as 
guided by hi'u. would have oome to a sounder conclusion. I think the House 
has a grievance against him for not having given it the right guidance that it 
expected of him.

The Minister oi Traniq>ort and Railways (Shri Oopalaswami) From the
hon. Member’s point of view.

Pandit Konsm: I am putting the hon Member*s point of view.
ttr i Cklpalaswami: When the hon. Member said “ right” , he apparently 

maiUit “ right from his own point of view” .
Pandit Konsm: Whenever I have discussed the matter with any Member 

oi thk House ^utoide the House I have found him in complete agreement with 
me. Tlierefoip, the view that I am expre»sing is not 8impl|^my own ; it is h, 
liiiw that is sfored by many Members who had had time to co^ider this matter 
and if the Bbuse ha^ time to consider it fully, I ais sure the entire House would 

agreed with the Railway Ei^^uiry Committee on this poi^ .
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Shri Oopalaswami; I am sure the House take note o£ this.̂

[M r. S peaker in the Chair]

Pandit Eunzru: I should like during the two minutes that remain to me 
to ask my hen. friend the Railway Minister to tell us a little mofe in detail 
about the operating efficiency of the Railways than he has dolie in his Budget 
speech. The improvements that he pointed out justify our congratulating both 
the Government and the Railway Board on the results that have been achieved, 
but I should like to have a httle more information on the subject than my hon. 
friend'the Minister of Railways has supplied. I should in particular like to 
know how the locomotive workshops and the carriage and wagon workshops are 
working and what steps have been taken by Government to see that the shortage 
of material from which the workshops were suifering has now become a thing 
of the past. ?

Again, in connection with the operating efficiency of the Railways, I should 
like to know what is the daily engine mileage at present and how it compares 
with what it was when the Railway Enquiry Committee reported. These 

3 p m  important and unless more light is thrown on them we
* * caimot have any independent means of knowing to what extent the 

Railways have improved their operational system. The success of the Railways in 
handling traffic of all kinds depends to no small extent on the proper utilization 
of power, on the efficiency of the workshops and on making the best use of the 
present capacity of the Railways to handle the largest amount of traffic and 
to move it as quickly as possible.

SUrimati Jayashri (Bombay): The hon. the Minister for Raihvays the other 
day said that no woman took part in this discussion and I take this opportunity 
to say a few w’orde on this subject. My object is to ventilate ^he grievances of 
the women travelling, especially in Class III. One of the hon. Members the 
other day said that the condition is abominable. I would say it is inhuman, 
cruel considering the congestion in the H I Class compartment. Aged, women, 
nursing women, pregnant women with their little babies have to travel packed 
like sheep. An hen. Member had said, why should women ask for separate 
arrangement for women. I think women would like to travel with the men but 
men themselvr?s would not prefer to travel with women, because women, besides 
looking after the babies, have also to look after heavy trunks and other luggage. 
Men desire t ) travel in comfort and leave the worries to women. I would tell 
one story that v/as told by a very reliable person travelling in such a condition 
in class III compartment. It is a sad story. One woman was travelling %rith 
her baby and another woman walks in with her child and a few trunks and 
in the congestion she tries to put the trunk on the upper berth and the trunk 
falls on the child and the child is crushed. The mother gets furious and throws 
the child of the other woman out of the window. Such tragic things happen 
in class III women’s compartments.

When wo talk of the welfare of women and children, and when we talk of 
the welfare of children in schools and in hospitals, we should not forget the 
welfai:e of children when they are travelling. Travelling should be a pleasure. 
They should look forward to travel which gives so much opportunity to know so 
much of various places, and I would suggest to the Railway Minister when he 
says he is going to give us a few amenities and when we are going to build new 
coaches, we should have some moving space like corridors, as we have in G.I.P. 
trains going to Poona, so that children can move about and at the end of these 
corridors some space should be kept fer putting the heavy luggage. I would 
^Iso suggest that a few welfare service women should be engaged so that fcho
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mothers oian be helped in looking after their children and also they can be 
guided. I do not mean that these women should be of haughty temperament 
behaving like sehocl-teachers scolding the women and behaving in a very 
snobbish way but they should be kind hearted women who would heJp the 
mothers in travelling.

I would also suggest something about the lavatories. A few hoa. Members 
had spoken in this House that these are kept in a very undesirable and dirty 
condition. If the lavatories can be cleaned after every few hours, it would be 
a comfort for womon travellers. We are going to have 3 or 4 classes and I  
would suggest that the colours of the compartraenis are painted in different 
ways so that poor ignorant villagers who try to board these compartments afe 
not treated rudely by snobbish first-class passengers. I have myself 
experienced that when the poor ignorant people try to board the First class 
compartments not knowing that they are treading on the rights of the Class I 
passengers, they are very rudely treated. They are thrown out of the compart­
ments as if they arc curs. I wish that some arrangement can be made so that 
the ignorant people can find out the right compartments. If the colour of t)iê  
compartment is different they can easily find out.

Shrl Borooah: (Assam): I take this opportunity to bring to the notice (jf 
this House as well as Government the necessity of bringing the undeveloped 
areas in India to the same level as the highly developed areas. As is only 
natural, I will base my remarks on my experience of the working of the railways 
in my province or State and I hope I will not be considered to have a provincial, 
or, if I may be allowed to coin a word as my hon. friend Tyagi is often allowed, 
‘ state-ic’ outlook. (

You are awMe that my State or province, Assam, has been always treated 
not only as my hoi. friend Hossain Imam was telling, as a younger brother, 
but as a distant poor relation. We are at a disadvantage for two reasons: one, 
because ,we are at a distance, and the other because our railways are also metre 
gauge railways and therefore do not belong to the higher caste in the railways, 
I mean the broad gauge. I only want to bring to your notice our difficulties 
that have been created mainly due to lack of transport and inadequacy of 
railways. The other day, I heard the hon. Commerce Minister say that the 
two principal commodities that earn dollars for India are jute and tea. We grow 
eixty per cent, of tb.e tea that is grown in India and we earn sixty per cent, of 
the dollars earned by the tea industry for the whole of India. Now, these 
three million pounds of . tea have to be carried from Assam to Calcutta and 
shipped before they can be useful as dollar earners. The price of tea, as I 
understand, is in the neighbourhood of Rs. 1-12-0 per pound. Today, due to 
Jack of transport faciUties, tea is being air-lifted from Assam to Calcutta and 
it is paying anywhere between four annas to six annas per pound. Jute is 
another commodity that ŵ e grow and Assam accounts for about one-third of 
the jute, golden fibre as it is called, that is produced in the whole of India. Jute 
is a thing that is too bulky to be carried by air. But, due to transport diffi­
culties, jute was carried from Assam, and 1 believe it is so even now, h j 
air. The freight per pound was ten pies which works up to Rs. 13 a maund. 
That means that for every maund of jute grown in Assam, the producer l^es 
about Rs, 18. You want to grow more jute; the Government of In^a has 
taken up development schemes for growing more jute and for extending* the 
cultivation of jute. But, how do you expect the people to have any incenti^ 
to grow jute if they lose Rs. 13 a maund only from freight alone?

I will not take up the time of the House by repeating our talê  of woe. I  
will only teU you Uiat today in Assam, trade, industry and agriculture are
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almost at a stand-still. Our food-stuffs, sugar, salt and wheat products have 
to come frori here and they are not available to the cominon peo^e because of 
transport difficulties again. We are placed in a great dilemma. Whereas we 
have to pay a higher price and it costs us more .to get the things that we get 
from outside, for our produce we are getting less due to inadequacy of the 
railway system. As you are aware, we had two means of communication in 
Assam: one was the Steamer company and the other was the railway. Both 
pass through Pakistan. During the last two years, the ways of Pakistan ha^e 
.been erratic. There have been many an occasion when our trains and steamers 
that pass through Pakistan carrying goods to and from Assam have been detain­
ed. The linking up of the Assam railways with the rest of Ipdia has beep a 
great achievement. The Ministry and the Kailway Board deserve congratulations 
and gratitude from the people of Assam. Perhaps I will not be divulging any 
secret or aeting against the public interest if I say that it hardly carries one- 
fourth of the traffic that has to be carried by the steamer and railway in Assam. 
This much for our connection with the rest of India.

So far as the railway system inside the province is concerned, it is still more 
depressing. The Assam Kailway, formerly known as the Assam and Bengal 
.Kailway, passes through the whole of Assam particularly on the southern bank 
of the Brahmaputra. Peculiarly enough, this railway does not touch the head­
quarters either of a district or a sub-division except the town of Gauhati. The 
train passes through wilderness and does not pass through the inhabited areas 
o f Assam. When the line was first laid towards the end of the last century, the 
consideration before the then Government was different. They thought that 
strategic considerations were more important than considerations of interests of 
the people. As a result, today, our towns except one are situated on branch 
lines and where there is a branch line, as you know, there is a bottle-neck. Not 
only that: in the north bank of the Brahamaputra, the railway stops in the middle 
of the provinr»e with the result that this area which grows paddy, jute and tea 
is altogether untouched by the railway at all. There are two Steamer com­
panies that operate in the Brahmaputra and these two constitute the biggest 
river transport system in the country. They are owned by Britishers and they 
are run in the interests of the European tea planters alone. They carry mostly 
not only tea, but also fertilisers and other equipment of the tea industry. Not 
only that, it is a well-known fact in Assam that the motorcars and perambulators 
of the tea-planters are given preference over the essential food-stuffs necessary 
for the people, in these steamers. During the war, the entire railway was the 
monopoly of the Army. Salt which is such an essential commodity was selling 
at Ks. 12 a seer in most parts of the province. Even today everything, food­
stuffs and consumer goods, is selling at a higher price in Assam, because of our 
transport difficulties.

I will give rny own personal experience. Today my honourable friend Shri 
Deshbandhu Gupta was a little unhappy about the rise in the price of newsprint. 
The price of newsprint would be somewhere near eight annas or ten annas a 
lb.. \Ĵ ê purchase newsprint in Calcutta for eight annas or ten annas a ib. 
and then pay another eight annas in freight by air from Calcutta to Gauhati. 
That is how we are managing things in Assam and that is how the Government 
is managing things in Assam. If it was merely a question of the people of Assam,
I would not have pressed this House to take notice of it so much. As you 
know Assam is the eastern frontier of India and the security of Assam means 
the security of India. Therefore, I would suggest that this House and this 
Government should take special care of those backward areas, particularly in 
the eastern frontier.

This criticism of mine should not be interpreted as a criticism of the working 
•of the railways in Assam at present. I know, that there has been a good deal 
-of progress in the efficiency of the working of the railways in India and that is
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very much in evidence in Assam also. Quite a few years ago the working of

Ass im Railway before the war was discussed on the floor of this House and 
a Suropean member clinched the issue by detailing his own experience*. He 
6aid that when he went to a railway station and asked the Station Master 
whether the tiain wat running to time that day, the Station Master replied, 
‘̂ Sir, yesterday’s train has not come yet.”  That was the condition before the 

war and during the war the condition still further deteriorated, but I am glad 
to inform this’ House that the working of the Assam Railway has progressed to 
such an extent that these things are things of the past. I  know that there has 
been a good deal of progress in the w’orking of our railway, but still there are 
grievances. In As.tam, as you know, we have the heaviest rainfall in the world 
and it rairs for eigth months in the year. Unfortunately most of our railway 
stations do not possess waiting rooms where people can take shelter during the 
rains.

Anotlu/r thing I would like to bring to the notice of the hon. iVIinister is 
that, as J was telliji^ the House, the Assam Railway stops at the middle of the 
province in the North Bank and to the north of the Brahmaputra the biggest 
town is Tezpur. The Assam Railway stops 10 miles short of Tezpur, and this 
distance of 10 miles is connected by a light railway called the T. B. Railway 
which is in such a ricki ty, dilapidated condition that it would remind you of a 
T. B. patient. Tliese 10 miles could easily be taken up by the railway 
admimstration. That hght railway is owned by a private company and their 
lease expires about the year 19.)1. The company does not take any interest in 
it and as a result the railway is completely out of order. If Government takes 
it up and link Tezpur to the main line, I think, a lot of difficulties of the people 
of Central Assam, particularly of that area, would be obviated.

1 do not want to take up more time of the House, but I  would again suggest 
that the problem of Assam should not any longer be considered as a provincial 
problem. . It very much concerns the welfare and security of the whole of India. 
The other day, the hon. the Deputy Prime ^linister was telling us that if r.ny 
State needed security, it was Assam and I make bold to say that for that 
purpi^se if any State in India tcxlay deserves and requires special care and special 
attention at the hands of the (Government and the Ministry of Railways, it is 
Assf^m.

Shri Oopalaswami: 1 shall very briefly reply to the debate on these two cut 
motions. Mr. Sidhva’s cut motion refers to general policy, particularly to the 
Railway Board in connection with that general policy. Mr. Goenka's 
cut motion refers to regrouping of railways and reorganisation of the railway 
ndministratio’i. Now, these two have been debated together and in trying to 
meet the points that have been raised in the course of the debate, I shall start 
with Mr. Sidhva. His main point was in regard to the Railway Boaid. He 
seems still disappointed with the information that has been supplied to him 
already regards the constitution and function of the Railway Board. He still 
wants to know whnt exactly is the constitution of this Board. He complains 
he has been supplied with no printed document, giving the constitution of this 
Board. *

Sbxl Sidhva: 1 also wanted to inquire as to whether any alternation has been 
made in the new set-up from the old conslitution.

ShXl Ctopalavwami: I shall give a very brief resume of the history of this 
Railwry Beard so that Mr. Sidhva might realise how it came to be established 
and hclw it hns grown.
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Originally the railways were managed by a branch of the Central Public 
Works Department. Some time about 1902, an officer was placed on special 
duty.; his name was Sir Thomas Robertson. He enquired into the administra­
tion of i*ailways at that time and proposed in 1903, I think eatly in 1903, to 
have a small board consisting of a President or Chief Commissioner who should 
have a thorough practical knowledge of railway working and should be a member 
of the Viceroy's Council for railway matters, and two other Commissioners 
who should be men of high railway standing and should have a similar train­
ing, similar to that of the President. This particular recommendation was 
considered by the Governor-General in Council of the time, and early in 1905, 
about the beginning of February, 1905, the Government decided that the rail­
way branch of the Public Works Department of the Government of India 
should be abolished and that the control of the railway systems in India should 
be transferred to a Railway Board, consisting of three persons, a Chairman 
and two Members.

[ P a x d i t  T h a k u r d a s  B h a r g a v a  in the Chair].

This Board was constituted in the later half, I believe, of February, 1905. 
Now, havincr constituted that Board, it had to be invested with functions and 
powers, and the Governor-General in Council, in its legislative aspect passed 
an Indian Railway Board Act, 1905, Act IV of 1905, the title of which is— “ An 
Act to provide for investing the Railway Board” , which had already been con­
stituted, “ with certain powers or functions under the Indian Railways Act, 
1890/’ Section 2 of that Act said that the Central Government “  may, by 
notification in the official gazette, _yivest the Railway Board either absolutely 
or subject to conditions— (a) with all or any of the powers or functions of the 
Central Government under the Indian Railways Act with respect to all or any 
railways, and (b) with the j)ovvers of the officer referred to in section 47 of the 
said Act, to make general rules for railways administered by the Government. 
Well, delegations were ma le by notifications subsequently under the provisions 
of that Act. Subsequently there were further developments. I might refer to 
some of these. The appointment of a Chief Commissioner was sanctioned some­
where about 1922. He took the place of the President of the then Railway 
Board. And then, after he was appointed, the Railway Board, as reconstituted, 
consisted of the Chief Commissioner or President, a Financial Commissioner and 
two ]\Iembers, the Chief Commissioner being the -Secretary to the Government 
of India, jn the Railway Department. Then there was a further reorganisation 
in 1932 when there was a reduction of one or two members of the Railway Board. 
Subsequently the Railway Board was restored practically to its previous strength, 
and the sui)erior staff in 1938-39 consisted of the Chief Commissioner, tho Fin- 
nnci<s! Commissioner, two members and a number of directors and joint directors 
and deputy directors.

That is how the Railway Board has grown. It is under these provisions that 
the Railway Board derives both its existence and its authority.

Xow, another question that Mr. Sidhva asked was, “ Is it necessary, after 
all , to have a R a i lw a y  Board of this type, with its army of Directors, Deputy 
Directors, Joint Directors, Assistant Directors and so on” . I would only ask 
him to remember the volume of work that the Railway Board has to deal with. 
As the House knows, it has to deal with the administration, till now, of niu^ 
different railway systems; and on the 1st of April next, it will take in also under 
its control, the* various systems under the numerous Indian States. They have 
got to exercise an overall supervision. They have got to lay down policy, both 
technical and administrative. They have got to see that these policies are carried 
cut by the different units of the railwav administration. And when we look at
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the work that this body has got to do, it would be difficult for us to escape the 
conclusion that a body of this sort is absolutely necessary, if the Central G*overn- 
ment is to exercise an efficient control over both policy and execution in regard 
to railwaj^s in the country. We cannot escape it. We can change the character 
of it. We can say that, certain things which they do might well be delegated to 
subordinate authorities. We can say that they should do this and not do that 
and so forth. But taking it from an overall point of view, it is impossible to 
escape the conclusion that a central set-up of some such kind is absolutely ne­
cessary if this great nationalised undertaking is to be administered with anything 
like efficiency. '

Now, Mr. Sidhva further asked, “ Why not follow the example of the Posts & 
Telegraphs Department which manages with a smaller number of Directors, 
Joint Directors, Assistant Directors and so on?”  The answer is obvious. I do 
not think in the scale and volume of the transactions that have to be dealt with, 
the P. & T. set up, as it is to-day, can bear any comparison with the volume of 
work whicl^ the railways have got to shoulder, and, merely because the P. A T . 
might have ten Directors and we may have fifteen Directors, it does not follow 
that we could reduce our fifteen to ten.

And another point that Mr. Sidhva raised was about research. He asked, 
“ Is any research being done?”  He referred particularly to accidents. Both 
in the course of r/iv speech and 1 fhink, in the course of the reply which my 
hon. colleague Mr. Santhanam made to certain points raised in the debate, it 
was very clearly pointed out that in the matter of accidents, Indian Railways 
have a record which compares very favourably with records in other countries, 
not excepting even the U.S.A. and the U.K. But I can quite understand 
Mr. Sidhva saying, though we may have fewer accider.ts, why not avoid them 
altogether? A very f^roper ambition to realise. But accidents are not always 
avoidable in that way. Accidents happen because they are out of the ordinary. 
They do not conform to any particular rules and regulations ar.d so forth. Some 
of them, of course, happen because of neglect of the rules juid regulations; but 
others happen in spite of the best rules and regulations. There was, however, a 
very rovel suggestion which Mr. Sidhva made for the consideration of the Railway 
Board. He said there was something like that on ships sailing over the ocean. 
He asked.  ̂ “ Why not build an air-conditioned cabin in front of the engine. Plant 
one of tiie railway staff in that air-conditioned cabin so that he might wat<?h what 
18 in front of the engine” . No doubt, he would, in spite of the air-conditioning, 
be suffering from excessive heat emai'ating from the engine So, cut short his 
working hours in the cabin to four hours. You put another mrai into the cabin 
after four hours.

Shri Sidhva: What would you have said if an engineer had made the suggest­
ion?

Shri GopaUswuni: WMiile I would be willing to excuse Mr. Sidhva’s aberration 
I would not be willing to excuse an en^neer’s. This is what an engineer has 
Raid and so you may take it for what it is worth. I understand that a flashlight 
stuck on the engine cannot have a range ordinarily of more than about 300 yards. 
You will remember that it is not a wide ocean, with nothing to obstruct your 
vision, over which you are travelling. You are running this engine through the 
oountTy, perhaps through hills and mountains and all sorts of obstructions of an 
artificial nature as well and your vision certainly is not unobstructed. ’ Apart from 
that, the engine unfortunately has to keep to a pair of rails. It îs not like a 
M p  which on your being able to espy an obst.acle in front, can be diverted from 
its course and thus avoid it...........
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Shri Sidhva: HX can stop.

Shri Gopalaswami; What I say is that this is a very novel suggestion..........

An Hon. Membet: It is not the only one.

Shri Gopalaswami: Pnma facie it appears to me to be what I call an aberra­
tion of Mr. Siclhva’s mind but I am quite willing to pass this aberration on to 
my engineers to examine the feasibility of adopting some such device.

Shri Sidhva: I know what an engineer said to another engineer. That is 
what I stated.

Shri Eamath (Madhya Pradesh): On a point of order, Sir, is it fair to say that 
a Member of the House suffers from mental aberration? /

Shri Gopalaswami: Mr. Kamath might give me some credit for using the proper 
language. I  deliberately avoided the expression ‘mental aberration' and said *an 
aberration of the mind'. There is a distinction between the two.

Shri' Eamath: My knowledge of the language is meagre and I would like to 
know the distinction.

Shri Gopalaswami: Perhaps we can have a class together and I can
explain it.

Shri Eamath: Why not have it straight away?

Shri Gopalamami: I come to Mr. Sidhva’s last point, namely Mr. Mookerjee’s 
experiment. *

Shri Sidhva: That is a thing which you pooh-poohed and actually the engineers 
agreed.

Shri Gopalaswami: I quite agree that I did pooh-pooh it.

Shri Sidhva: Tomorrow you will realise that I was right.

Shri Gopalaswami: Yes, right with a difference. Let me explain the position.
I did pooh-pooh it when it was first mentioned by Mr. Sidhva in the House but 
at that time I understood him to refer to a device which had been suggested by 
somebody from Bombay, according to which he had some kind of gadget in the 
engines of two opposing trains, so that when they were within a certain number 
of yards of each other, each train would stop in its pface and would ndt move 
further on to collide with the oth^r. So I pooh-poohed it. But later on I dis­
covered that Mr. Sidhva referred to something else and when I looked into that 
something else I thought that there was something to be said and I did, Mr. 
Sidhva himself admitted, send for coaches fitted on \vith this devici^.t,

Shri Sidhva: So I wa«i talking something sense and my non. friend was say­
ing that my mind was deranged at that time.

Shri Gi^alaswami: Let us pass a veil over that part ot it.......

Shri Eamath: Sir, T wanted your ruling. Is it fair to say..........

Mr. Chainnan: On what point does the hon. Member want me to give a ruling?

Shri Eamath: Whether a Minister or any other Member can be dlowed to 
say that an hon. Member suffers from mental aberration or an aberraton of the 
mind: I want to know whether it is proper.



lb *  OkMnnu: The words ^mental aberration’ were never used. What was 
said was ‘aberration of the mind’, not ‘mental aberration’.

Stall XMiiatlt; I am not quite sure whether it is proper, Sir.

BhTi Sidtava: My purpose is served. His mind is derailed.

Mr. Ohainn&n: Mr. Sidhva has already made good his point.

Shri Oopalaawami: I am quite willing, if in Mr. Sidhva s opinion my mind is 
derailed, to bow to his judgment.

With regard to this Mookerjee experiment, after a sample of it had been 
brought to New Delhi station I took a number of hon. Members to have a look 
at it. 1 decided that a trial should be given to this experiment and instructions 
were 'issued to get together a rake with bogies fitted up with this device and 
to have that rake used on a particular line. Before the rake could be fitted up it 
was necessary to get Mr. Mookerjee's proposals for the equipment that had to 
be j)ut into these various bogies. He sent some particulars. They were found 
incomplete and he was asked to supply the deficiency. As a matter of fact
I found as early as August last that the Gun and Shell Factory, Cossipore, which
had been askeil by Mr. Mookerjee to arrange for the manufacture of the parts, 
bad not i.itimated tĥ . cost of it to the railways. For want of full particulars the 
rake was held up in the shops but since Mr. Sidhva spoke this morning I have 
had the latest i)Osition ascertained by telephone. This is what I have got in reply:

“ The E.l. Kailway have l»een giving Mr. Mookerjee all the assistance necessary. The 
delay that has occurred in finalising the fitting in of the equipment is due to Mr. Mockerjee’s 
plans Wing changed from *imo to time and hence the equipment not getting ready. The 
present position is that a rake has been fitted up with most of the fittings and is ready for 
trial. The fittings haw l-een changing from time to time. The E.l.R. have received re­
quest from Mr. Mookerjee recently for two fans to be fitted in each of the end compart­
ments to keep the electromagnet from heatin>̂  unduly. This is being gone into with Mr. 
Mookerjee. Mr. Mookerjee has been permitted to try these carriages out as and when he 
requires, eubje<’t to their going into- traffic only when the Chief Electric Engineer has had 
an opportunity of satisfying himself that the equipment is safe.”

Let me asstne Mr. Sidhva that 1 am not going to i)ermit the Kailway Admini- 
Etrntion concerned to drop this experiment. This exi)eriment will he made. It is 
only a question of the carriages getting ready for the experiment. As soon as 
they are ready they will be put into commission.

Now 1 wijl pass un to Mr. Goenkji. There is a great deal in what Mr. Goenka 
said as to the need both for reorganising the Railway Board and for regrouping. 
His main suggestion with regard to the reorganisation of the Railway Board was 
the inclusion of one or two non-otfieials. \Vith regard to this 1 would only say 
this: tliat there is a great deal to be said for the view that in the future set up 
of the Railway Board it is not necessary to earmark all the posts in the Railway 
Board for members of the railway st rviee. It is possibV that a time mny come 
when somebody outside the railway services might have sufficient knowledge 
either of railway technique or niilway administration to be thought of for the 
purpose of tilling s(̂  inipoHant a role in the railway administration. The matter 
could be considered when the occasion arises.

So far ps reorganisation itself is concerned it is a ]>robleni bristling with a 
number ofj ditftculties and 1 think even the Indian Railway Inquiry Committee 
■WBS unwilling to make any verv’ firm recommendation as to what should be done: 
they considered a number of alteri>atives. they indicated a certain bias in favour 
of a particjilar alternative, but beyond that they left it to be examined, I believe. 
hj Goven^ent for n decision to be taken. That examination is proceeding and 

" it is very rto«ely inter-connected with the problem of regrouping. A good deal of
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the details of the organisational set-up at the Centre will depend upon the way in 
which we do this regrouping business, and that is why the two problems are being 
tacklei Jogether at the present moment and a plan is being evolved.

With regard to regrouping itself, I  notice that Mr. Goenka favoured something 
like six units of railway administration in the country. Well, we have not yet 
taken a very final decision on tliat matter but I am prepared to tell the House that 
the mind of the Goverr.nv ;‘t the sent moment— subject to any alterations 
that compelling facts may force them to make in the future—̂ is running in the 
direction of having somewhere about six units in the country.

As regards other points which he mentioned^ I think in the economy I have ta 
effect in regard to time I would leave them alone for the present.

Mr. Das, my old friend, who knows so much about railway administration 
and who has been a very severe critic of Government on the railway side for the 
last quarter of a century and more, if I am right, suggested that the regrouping 
should be done soon. I  welcome this because it comes from a member of the 
Indian liailway Jnquiry Committee. [Hon, Members: He was not a member of 
the Committee). I am sorry. But. I remember, he rather blessed the somewhat 
different recommendation of the Railway Inquiry Committee on the last occasion. 
He thought that six groups were unnecessary and that five should suffice. Per­
sonally I think that five groups would be too small, specially in view of the fact 
that \ve will be taking over about 7,500 miles of Indian States lines from the 1st 
April next.

I notice that his view is that a statutory Corporation at the Centre is unneces­
sary. We have been examining this question of whether we should have a statu­
tory Corporation or whether we should carry on in the way we have done, with 
such alterations as the altered circumstances of the present day might require. 
There is a great deal to be said in favour of avoiding statutory independent Cor­
porations so far as Railways are concerned. For one thing—I am not referring 
to any experience in our own country as regards statutory Corporatiojis---1 am not 
quite sure yet whether the British Transport Commission gives promise of the 
success which it was int-ended to achieve when the British Transport Act of 1947 
was passed. It is struggling with difficulties, and whether they will be over­
whelmed by these difficulties or they will be able to get the better of them still 
remains to be seen. In the second place, the statutory Corporation idea has to 
be very carefully considered by hon. Members of this House. If we have a 
statutory Corporation you will not have the Railway Minister standing before you 
so frequently as he does for answering criticisms of all details of railway admini­
stration. They will all go out of your purview. From one point of view, in the 
running of a commercial concern like this it is perhaps desirable? that Parliament 
does not poke its nose into the details of the concern. That is one point of view. 
On the other hand, this is a great nationalised public utihty, affecting large 
masses of the population of the country. Even in the ease of public Corporations 
in England the view is coming to the fore in recent times, and the question has 
been asked, whether after all it is a desirable thing to extend this habit of creat­
ing public Corporations and whether ŵ e might not so alte.'’ the constitution and 
functions of existing Corporations as to enable Parliament to exercise some 
check over their activities. Wei), that is a matter which we are carefulh  ̂
examining.

With regard to the proposals for reorganisation and regrouping as to which my 
hon. friend Pandit Kunzru made some point towards the end of the debate, it is 
the deliberate intention of the Government— and I stated it in my Budget 
speech— that when the proposals have reached a st^e when they could be 
made public for the purpose of inviting informed criticism on those proposals, 
they would be remitted for the advice of Chambers of Commerce, labour and 
other interests concerned, before a final decision was taken.
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It is true that we have not placed our considered views on the Indian Rail­

way Inquiry Committee’s recommendations before the House now. We have 
deliberately not done so because our investigation is not yet complete. There 
is no point in placing a view before the House unless I could characterize it 
as something which is based on certain conclusions reached by us on the 
fullest examination possible to us and worthy of being placed before the House 
for its consideration.

I  might refer here to one minor point which Pandit Kunzru referred to. 
He was naturally annoyed that a printed volume containing the decisions taken

4 ^ l>y Government on the recommendations of the Indian Railway
* Enquiry Committee, was put into his hands only this morning. 

I quite understand the annoyance........ "

Pandit Kunzru: May I point out that it has not been put into my hands by 
Government. The copy that I have has been taken from the Library of Parlia­
ment and the Library received it on the 24th February, 1950. "

Shri Gopalaswami: Of course, I was speaking from 'm y brief in regard to 
this matter... "

Shri Sidhva: Y6ur briefs are always incorrect.

Shri OofMlacwami: The Railways have gone on fairly satisfactorily in spite 
of that incorrectness I "

I have a note here that four copies of this report were sent to Pandit 
Kunzru this morning. .

Pandit Kunstu: This morning? I telephoned to the Secretary, Railway
Board, this afterroon and have just got a copy of the report.

Shri Oopalaswami: That probably was a fifth copy. He will probably find 
his four copies at home. Any way that is a small point...........

Pandit Kuntru: Is that a small point in my hon. friend’s opinion?

Shri OOfMdaSwami: He seems to suĵ ^̂ est that Government had kept all 
this informatiom after passing the orders, for months together without inform­
ing hon. Members of this House. I think, if I remember aright, when we 
discuBsed the subject last year, I said that as orders are passed, that is after
a certain number of orders had been passed, copies of those orders will be
placed in the Library of the House.

Shri Bamalingam Ohettiar (Madras); Would they not be circulated to 
Members?

Shri Ck)pala8wami: They wei*e typed copies—the printing has just been 
done. WelU those copies of orders I understand were placed in the Library 
of the House.

Shri Sidhva: I want to know definitely whether Members were informed 
that the copies were lying-in the Library.

Shri Ctopalagwmmi: I said it in the House and that is as good information 
as any hon. Member may wish, and whnt I committed myself to here has been 
carried out by my office.
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Pandit Euuru: May I inform my hon. friend that I made special enquiries 
in order to find out whether the decisions of the Government were available 
in the Library, and I was told till today, that they were not available.

Shn Gopalasw&mi: That is a matter which I shall have to enquire into. I 
shall probably be able to satisfy the hon. Member that this hifoiination is in­
correct on that point.

Shri Sidliva: When a Member is ac ĵused of speaking a lie, we should know 
the facts.

Shri Gopalaswami: I object to this insinuation. I did not say Pandit 
Kunzru is speaking a lie.

Shri Sidliva: I did not mean that. I said Members should not be treated 
like this.

Shri Gopalaswami: Pandit Kunzru referred to another point. That was 
the decision fojand in this printed volume on the question as to the considera­
tions on which the sanctioning of a new project should be based. The decision 
apparently is—I have not read it myself in this printed copy—that the recom­
mendation could not be accepted because of the Railway Convention Com­
mittee’s recommendation. Well, this point was very fully dealt with by me 
in the Budget Speech. It was referred to by several hon. Members, parti­
cularly my hon. friend Mr. Eamalingam Chettiar, in the course of the general 
debate. I referred to it again in my reply to that general debate. 
The point is this. Nobody said that financial considerations should 
be thrown to the winds. What was said was that because of the mere fact 
that a particular project was not immediately capable of yielding the so-called 
minimum economic return, it should not be turned down if it was a project 
which was necessary to be carried out in the economic interests of the country. 
That is all the proposition that was laid down. I know that there were reser­
vations..........

P&ndit Kunzru: That is not what Government have said here in this report.

Shri Oopalaswami: ]\laybe that was not stated in that very categorical form 
but that is the principle that was recommended by the Convention Committee, 
accepted by Government, approved by the House and made public in the 
most unequivocal terms by me in the course of my reply to the general debate.

Then he referred to the recommendation of the Indian Railway Enquiry 
Committee as to \vriting down certain categories of capital included in the 
capital-at-charge of Railways, and he went on to characterize this particular 
thing as evidencing slipshod methods on the part of Government. I ask the 
pennission of the House to read only a few sentences from my Budget Speech 
and leave it to decide whetjier the decision that has been taken was not deli­
berate, was anything like being slipshod. This is what I said:

“ To what extent there hae been over capitalization in the past is a problem, the solution 
of which bristles with more than ordinary difficulties. And if over-capitalization is estab­
lished, it would be unreasonable in times of general financial stresa, like the present, 
merely to write it down and thereby make the general financial position more difficult t ^  
it is. The issues arising will, however, require consideration at a more appropriate time 
when the general economic situation in the country has improved. The Convration Com­
mittee was not invited to tackle this problem owing to these obvious consideratioiw.’ '
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I  qmte recognise that in the sentence which he read out from this printed 

Tolume, that i»ai*tieular decision has been, I gather, described as one which was 
agaitist a specific recommendation of the Convention Committee. If that is 
450, I think it is perhaps inaccurate and I am prepared to apologise for that 
inaccuracy.^ But, that that decision was deliberate is very clear from what 
I  went on to say iu my Budget Speech:

“ In view, therefore, of the present difficult budgetary position of the Central Gk)vern- 
ment and of the fort that General Revenues have to make subvcntioii3 to States and' 
XJnionii of States during the transition period of 5 years to cover the budgetary gap created 
in their finances by the transfer of federal functions and revenues, including Railway re* 
vennes, to the Centre, I feel that it is only appropriate not only to defer the raising of 
any issue regarding over capitalization now but to include the proforma capital-at-charge 
of thft States’ Railways also in the calculation of the dividend for the period indicated by 
the Con\ention. The whole position will however come under review in the 5th year as 
provided in the Convention.”

I am very grateful to the hon. Member, Shrimati Jayiushri Raiji, for having 
•contributed her quota to the debate. She stressed the improvements that 
are required for making the travel of women in trains, i)articularly in Class III, 
less ‘ inhuman’ , if I may use her language, and more comfortable than it is 
at present. This matter, as hon. Members will have seen from the papers 
circulated with the Budget, is daily receiving our consideration, and I for one 
am prepared to say that I shall not be proud of the Railway Administration, 
or rather, I shall not say that £ am proud of that Administration, until the
conditions of travel in Class HI have been placed at as high a standard as
possible. (Hear, hear.) It is because that stage has not yet been reached 
that you will find that in no portion of my speech have I stated that we have 
reason to be proud of the way in which this undertaking is being run today. 
I^ere is a great deal to be covered in this respect, and it is our determination
to do our best to improve things and finally reach an acceptable standard.

As regards undeveloped areas, I would assure the hon. Alember from As.sam 
that this matter is one which certainly engages our serious attention. It is 
not possible for us to undertake any large programme in the coming year, 
because of the ways, and means considerations. The difficulty of raising capital 
on the General Finances side limits our capacity for capital expenditure on 
expansion, but we will certainly try to devote si)ecial attention to those areas.

Kr. Oluirmaa: I have now to ])ut the cut motioi.s. May I know the inten­
tion of Mr. Sidhva?

Shrl Sidhva: I beg leave to withdraw my cut motion.

The cut inolion was, by leave, withdrawn.

ICr. OhairXDAn: Then there is the cut motion of Mr. (loenka, who I find 
is not present in the House. So I shall put it to vote. The question is:

**That the demind under the head ‘Railway Board’ be reduced by 100.”

Tfcrf motion was negatived.

Demand No. 9A— VVorkino E xpenses— L abour W elfare.

Hr. Ohftirman: Motion is:

“ That a •um not ex«*ê ding Rs. 31,12,68,000 be granted to Predident to defray the 
'otiargee which vr'iW corie in course of payment during ihe yee# «ndiug the 3Ist day of 
M a m . 1951» in respect of ‘Working Expenses— Laboui Welfare*.**
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There is a cut motion to this demand tabled by Shri Venkatraman.
Shri R. K. Chaudhuri (Assam): Will you not put these demands serially, Sir?

Mr. Chairman: No, because, other cut motions may ^ m e which may 
relate to these demands. So they will alL be put together.

Shri R. E. Chaudhuri: For Demand No. 6 I have tabled a cut motion. 
On account of a certain agreement, the Speaker had said earlier in the day 
that these three cut motions will be taken up today. But he said that if ai:y 
other hon. AIemb«-:r wanted to move any other cut motion, he would not stand 
in the way. Now, Sir, I have not had the opportunity of entering into an 
agreement with the hon. Minister or any other person, and if the hon. Minister 
will agree to have a discussion on this cut motion of mine outside the House 
and ree whether he could come to an agreement with me on that, I would 
prefer not to move it.

Shri Gopalaswami: I am always free to receive any suggestions from hon. 
Members, whether they are included in these cut mot'ons or not.

Labour Welfare Measures.

Shri Venkataraman (Madras): I beg to move:
'"That the demand under the head ‘Working Expenses—Labour Welfare' be reduced by 

Rs. 100”

At the very outset, I must say that I am under a handicap. The hon. 
Minister said in the course of his Budget speech that the cost of labour has 
been mounting but efficiency has been going down, and in spite of all my 
protests, of all the statistical acrobatics which I performed during the general 
discussion, I am afraid I have not.been able to dislodge the impression which 
the weight of his personality has created in this House, for I find that, lower 
down, some other hon. Members have given cut motions to discuss the decrease 
in efficiency of labour.

There is another handicap also for me. The Ministry of Labour have 
printed and cric-ulated a beautiful pamphlet explaining the conditions of railway 
workers in India. It is printed on beautiful paper. Its get-up is exceedingly 
good. There are a number of photographs—fine photographs. The genei'al 
impression created by the ])amphlet is that labour is getting everything, and 
even more than what it deserves, and it is not proper that it should go on 
complaining about its condition. I cannot erase this impression, except by 
referring to a very small story. An atheist was taken round a church by the 
priest, and he was shown all the paintings of those who had prayed and were 
saved in the mid sf-.a when they were about to be ship-wrecked. At the end 
of the tour, the priest asked, in triumphant tones, of the atheist, *‘ Now, what 
do you say about the efficiency of prayer?”  The atheist replied. “ Well, 
where are the pictures of those who prayed and were not saved, and where 
are the pictures of those- who have not prayed and yet been saved?" 
In the same manner, may I ask the hon. Minister, “ Where are the pictures of 
those homeless workers living on the pavements and in verandahs under very 
difficult conditions of life? Where are the pictures of those who are not able 
to get accommodation in the hospitals for their medical treatment?”  If 
this brochure had contained pictures not only of the houses provided, but also 
of those who are without houses, thua showing the magnitude of the problem, 
then the impression would have been correct. This is a sort of a suggestio 
falsi, because you have provided some houses and also some hospitals— ŷou 
have certainly provided some amenities—but the greatest complaint of labour 
is that they are not adequate. We do not say that you have not done any­
thing at all. We do recognise that you have tried to do your bfgt under
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the oircumBtancee, but what we do want to say is that that is not ade­
quate and that you have not even touched the fringe of the pr6blem.

First, let me take the question of housing. You have, of course, in the 
course of the Budget Speech, given the figures to show that the number of 
persons employed in railways has increased from 6J lakhs to nearly one million. 
During the period 1938-39 to 1948-49, I ask you, Sir, how many new houses 
have been added to the workers’ quarters? Now, it is not an exaggeration to 
say that the additional labour employed during this period has not been provid­
ed with any'housing whatsoever. The importance of housing, particularly to 
railway workers, has been recognised very well. The Mitra Committee which 
weat mto that question said that you must at least provide housing for those 
who are essential services, that is, persons who are liable to be called to duty 
in an emergency. And, yet the essential services have not yet been provided 
with any housing.

Then, there are some [>eople who are occupying houses in one place and 
.they are suddenly transferred, o^ing to the exigencies of service probably, 
ito another place and they do not^get any housing there. The pitiable con- 
ditioDB of those persons is comparable only to those who have eyes and who 
have suddenly lost sight. The difficulties of finding accommodation all over 
the country is so great that when a person who has been occupying a house in 
.the railways is transferred to some other place where he is not able to find 
accommodation, he is Jiteially on the streets. I wish that the Railway Minis­
try takes a more realistic view of the difficulties that confronts the labour, 
p^icularly those who are in essential services of Railways.

T b / . I come to the next point, namely; the sanitation and electric fittings 
,and other Amenities which are necessary for a proper housing. Though the 
station yard may be beautifully electrified, lit with fluorescent lamps, a hundred 
yards away the workers’ quarters are not provided with any electric light. Sir, 
this is a very serious point for the consideration of the hon. Minister. The  ̂
question of sanitation has been left in the hands of the workers’ colonies 
themselves. On the other hand I consider it the primary duty of the Railway 
Administration itself to see that proper sanitation is provided in the workers’ 
colonies and to si'e that some sort of pleasant surroundings are provided for 
the workers. These are not going to cost the railway administration very much 
and I very strongly urge that sanitation, provision of electric lights and the 
provision of some little garden space around the house to make it more pleasant 
xor the workers should be immediately taken up.

Then, there is the next question of permanency of labour which is con­
nected with its effeciency. A very large number—after all we cannot be accu­
rate in that, we assume that it is about a lakh—of workers are temporary and 
^ e y  do not know whether they will be made permanent or not. How can you 
expect a man to put forth his best when his very future is threatened, when 

,,the sword of Damocles is just hanging over his head, when he is likely to be 
tiirown out of his job and thrown out of employment any moment? I know 
that from time to time assurances have been forthcoming from the railway 
authorities in the matter of making railway workers permanent. But that 
does notr—in fact it has not created sufficient confidence in the workers put 
torfh their best efforts. You have schemes of expansion; you have schemes for 
ex i^ d in g  the, and opening of, new lines. It would not be difficult for the 
Bailway administration to give an assurance that those who are now empkyed 
and who have put in at least twelve months’ service would be made permanent 
and ^ajr need not be in constant and mortal fear of llieir future.
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Then, the next point I have to deal with is the provision of cooperative 
societies about which you have also made mention in your booklet on the 
railway workers. The cooperative societies are a very useful organisation which 
instil into the workers both self-reliancei and self-confidence. The more you 
encourage cooperatives among railway labour, the greater are their chancc-s 
of their realising their sejnse of responsibility. With that end in view Sir, it 
is true you have said that railway labour should be encouraged to form and run 
cooperative societies themselves. But we find that at any rate in so far as 
the Madras Administration is concerned, that unless the Railway Administra­
tion or some nominee of the (reneral Manager agrees to be a Member of the 
Board of Directors of the cooperative societies the Registrar of co­
operative societies refus. s to register it. When we approach the 
General Manager ,«nd request lilim to serve either hin^self or 
instmct a nominee of his to serve on the Board of Directors, the General Manager 
shows us the order issued by tlie Railway Board and says that he has bcjii asked 
to keep himself away from these cooperative societies and encourage the workers 
themselves to form their cooperative societies: therefore he cannot associate 
himself with the Board. 1 am quoting a specific instance in the Golden Rock. 
In the Goldeai Rock a cooperative society which has been formed, in respect of 
which everything has been done, could not be registered for this simple reason 
that the S. I. Railway General Manager would not agre ‘ to nominate one on 
the Board of Directors and the Provincial Government would not agree to 
register it, unless there was a nominee of the General Manager of the Railway.
1 am only urging that you will not interpret—you will not issue strict and 
rigid rules. If you really want the cooperative soc-icvies to function and prosper, 
}ou should give thojn ail the help that is possible aî d even go out of your way 
to help them in the management of their affairs until such time as they are able 
to U\ke charge and run them themselves.

One word more and I have done. The lion. Minister in his speech said that 
he is looking forward to increasii g ass '̂ciation of labour with the managemuiit. 
A suggestion has been made by niy hon. friend Shri Rarnnath Goenka that one 
or two members of the public should be made Members of the Railway Board. I 
will take this opportuity and ask that one or two rej)resentatives of labour organi­
sation should become members of the Railway Board if and when vou reconstitute 
it. ^

gft »To qto IT STT#

^ I 31'TfIT I  %  I

'jft q n ?  ^  f ^ r  I ,  5ft t .  ^
( incom patib le  ) | I

3ftr *nrr «rr ^ f  %

^  ^  f  I

(a rb itrary  dism issal ) ^  g w  f  I filcwRj) 

3TT5B ( security o f service ) %  fetr

t  I ^  TT eft *TT;rft7
5ft % f ir l^ s T  ^  ?  ?r aftr h t r

feyrm  «tt i ^  'n : q jw q r  t ?:
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i ^ sp ( sympathetic consideration ) f̂ ftrr I
^ i <  «rr ^

ifrw 3Tzf fjSJT̂ r̂  ( industrial Tribunal )
*Ft rlTf 3TtT ÎNf I 3Trq%

6*r?T ^  q^r ^  firyrm

■WTfcTT f  :

*‘Nced I eTiphasi?  ̂ that it hag been the constant endeavour of the Government to de^ 
with railway labour not only justly but generously and indeed to set an example in this 
respect for other industrial undertakings?”

^  T̂RT ^  iTPT f̂hr ^̂ 1 ^  ^  ^
^  srrqrr ftp T̂ r  ̂ i ^

^  5t r  I arr'T ^  (Tfr ^ > n

t’ ^  ^  'T'Ff ^  { set up ) f w
 ̂ *F*T % ^  eft ^ ^  !

sft*T>̂ JT ( promotion ) % iTcTrf^' t  I ^ 
arqSHTR 5ft«ft5T̂ T t  ^  ( favouritism ) q̂ : ^  f  I

wNVfrit { seniority ) m f̂tnra'i 'JK ?T t̂̂ FT <SWTfe5»T
( favouritism ) ark ( nepotism ) q^ t  ' ^ ^
ftp Tff ?iT̂  ^  %?T qr ĉTT t- ^  qr ciT̂  ^  ^  =5̂ 5̂  

t  I *TT̂  f t  t  sraR t  I
j  ftp f  f^ . TT̂  31^ jjT ^  TT5T>rft ^  snf^FT # r r  % «pnff 

^ JT̂ R «rr '̂V ^  ifNr ^  ark ^  1

T̂*fhir̂ r ( Central Pay Commission ) %
 ̂I %f  ̂ ^  ( recommendation ) %

( anomalies ) arrt' ^  ^
 ̂ ( Joint Advisory Committee )

I # v r#  3T«^ r̂<T 1% tt ^  ji? wr̂ ft f I  ^ 1

 ̂ 4̂t?ErT %  ̂ ( Pay Scales ) ^  (Structure )
^  ft<fT?'f( revise ) f%in 1T?JT ^  rT̂  % ̂
^  ^  ^̂ f.=rr t f a f t t  t  T5T̂ rr w tr arRrPt'T «iR5n f  i
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^  3TT  ̂ ^ % STT̂  #  5fTt ^  t '

% arr^d ^  t  I ^  cT^f % ^ ;
“The Provident Fund scheme has been extended to the lower categories of railway 

employees, whether permanent or temporary. Though the Central Pay Commission had noi 
made any recommendation on this matter and labour also had not raised the specific issue, 
it was considered only just that the insurancê  against old age and calamity which a provident 
Fti:)d prô îdes should be extended to all railway employees.”

^  t ,  JTf ^  3T5ST ̂ r*r  f^iTT »nrr 3ft %  »r3r?ff #
sftr ^ f^^rr «rr i ^ aftT

5̂rf # ;?iT%  ̂ (Pay Scales) JT̂ir ^  5f|̂  ?TT̂
T TT  ^  I ?rcff ^
^ i T f r  ^  aftT % w  1 1  <iii *T3 rf;^

 ̂^ ^  I —

% i w  ?f «tt % arnr^  #

gft SJT^fTT | 3 n  t  ̂  T T  t  3TT^ft f  I 3TrT^
% ^3f vi, arr^y ifkm  ^fr 3rm%

JT «ll̂  ^ di0*P sTTcr ŜcTT̂
^  I ^  If 3T'T̂  ^

wR-t  'fl’o , srh: f r  Tffr f  i

^  T̂»TdT  ̂ Pf  ̂ I r̂̂ TF?% '̂TIW
?TTi5’ ? ^  WTW ^  'ft?  ^  ^  f%  3rr?o ^5^0 €to ^ o  ?fto ( I .  N .
T. U. C.) % r̂*T % ffdt# ^ 3TPt̂  <̂5riKT f3TT I 5Tf

I  s ftr  arrr^'t ^  ^ r r  i ^  sft an'T#
^ • T if , ^ € t  3rrq-% tr ^  arr^jft ^  fezrr

STTT^ 3TT^ ^f ^+11^ ?ff*TT ^  TT*T »T^  I ^ *i l O
% fecr r̂ t I

3 m P T  ?!Tim5rr a r r r #  V JT s ftft ^nrsTrn ^  i s t ft  “ Hrijirw
spt t  arrr ^  ^  fs r ir ^ r f^ i

^  ^  ^  ?
{I'^nglish trauHlation of the above speech)

Shri A. P. Sinha (Bihar): I should like to place three considerations befoPti 
the hon. Minister. ^Iy personal feeling is that I have notliing to say which is
incompatible with what he has done for the Railways and the Budget speech
deliver.^d by him. Even th^n that is the same old thing to which attention 
was drawn previously also anH I .im sorry that I have been compelled to repeat 
tlie same old things.

The first thing that happens on the Piialways and which is very shtuneful
is the question of arbitrary dismissal, The security of service is the funda-
niental rij2;ht of the Avorkers. I ain \erv sorry to say that a lot of confusion 
prevails on the Railways in regard to this matter. During the course of ditr 
cnssion on the Budget last year, niy hon. friend Shri Harihamath Shastri had
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drawn the attention of the hon. Minister to this aspect. In reply the hon. 
Minister had etfited that sympathetic consideration shall be accorded to this 
matter. He had made a suggestion that to remedy this evil, zonal tribunals 
Bhonld be set up and these tribunals shall be similar to the Industrial Tiibunals 
and function independently. With your permission, Sir, I would like to
invite the attention of the hon. Minister to para. 35 at page 27 of his speech:

“ Need 1 emphasize that it has been the constant endeavour of the Government to deal 
with railway labour not only justly but generously and indeed to* set an example in this 
respect for other industnal undertakings?”

The hon. Shri Jagjivjin Ham is also sitting by his side and he would take 
a lesson from him as to how the Labour Ttibunal is working. The. zonal 
tribunals should be empowered to investigate into the matters of dismissal 
etc. You want to servo as a pattern for the industry, but you should at least
bring into practical working the pattern which the industry have set up
before him.

The second thing relates to promotion. The officers who order promotions 
on the Railways do so on the basis of favouritism. Favouritism and nepotism 
is the criterion for promotion and not the seniority and merit. I do not say 
that this happens in every case, but this applies to many cases. This is an 
admitted fact that seniority is a dominant factor. I want that an efficient 
machinery should be set up for this purpose which should investigate into 
any sort of irregularity in tlie matter of promotion etc. and check this.

The third thing concerns tlie ( ’entral Pay Conmiission. I'ertain anomalies 
arot-io out of the reconnnendations of the ( ’entnd Pay Commission and the 
hon. Minister was pleased to set up a Joinj; Advisory Committee to scrutinize 
these. This Committc'e did very useful work and it is an admitted fact. But 
80 long as the very structure of the pay scales .recommended by the Central 
Pay Commissiun is not revised, full justice cannot be done to tlie workers. 
I phould like to draw his :iitention towards this aspect. He himself has 
referred to many things relatin<r to the Central Pay Commission in the last 
p\ra. of page 20 of his speech. Thest* are as follows:

*'Thc Provi<lont Fund scheme has been extended to the lower categories of railway 
employees, whether permanent or tom|x>rary. 'riiough the C’entral Pay ('ominission had not 
made any recommendation on this matter and labour also had not raised the specific issue, 
it was oonsideied only just that the insurance against ohi age and calamity which a provident 
fund provides should bo extended to all railway employees.”

It is i\ matt(*r of gratification that action had bei*n taken in this direction 
although the labo\ir and the Pay Connnission had not raised this issue. 
Similarly, in other spheres their pay scales cannot be changed so long as full 
justice cannot be done to them. 1 have placed these things before you on behalf 
of the Indian National Railway Workers’ Federation. Out of lakhs of the Rail­
way workers, about 25 per cent. viz. 2  ̂ lakhs are the memb*?rs of the Indian 
Kalional HailwAy Workei*s’ Federation. I resent against the treatment meted 
out to this organisation in your speceh. At page 26 of your speech, you have 
given credit to the All India Railwaymen’s Federation, which is opposed to you, 
that it had averted the strike. Put I am aware of the conditions prevailing 
amongst the labour not only in my own Province of Bihar but also in the U.P.. 
Moghalsami and Asansol. I know full well who had averted the strike. Sir, 
I should like the hon. Minister to take a note of this that we know what action 
of the I.N.T.U.G. has proved useful to you and you must also be aware of it. 
Luter on, you set up a Joint Advisory Committee and you nominated one of 
our representatives on that Committee, but you have not at all made any men­
tion aoout our t'edoration in your speech. It is improper to accord such a 
treatment to our Federation. I do not take this as our insult but consider it 
118 your weakness. You believe in Satyamev Jayete, then why do you not take 
the courage to speak the truth in this matter?
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Shri Santhanam: 1 think I have a comparatively easy task in replying 
to hon. Members who spoke on this motion. Taking the observations of 
Mr. Venkataramaji first, I am prepared to admit that we have to do a great 
deal in the-matter of housing of Kailway workers. We are trying to do as 
much as the funds at our disposal permit. I have already referred the House 
to page 31 of the Explanatory Memorandum. It will be found that for the 
coming year 1950-51 Es. 2,87,53,000 are to be spent on the Indian Govern­
ment Railways and including the State Railways a total amount- of 
Rs. 3,10,97,000 are to be spent on housing. The estimated figures for 1949-50 
are much higher. If we are not able to do better, it is because the country’s 
finances will not permit a larger capital expenditure. But there is one thing 
which the House should not forget in this matter of housing. It is wrong to 
think that all the or 9 lakhs of Railway workers require to be housed. In 
the workshops large numbers of workers come from their own homes. Similarly 
in the case of gangmen and other stationary staff, they have got their own houses 
and certainly, I do not think it w’ill be quite prudent on the part of the Rail­
ways to dislodge them from their own houses and force them to come and live 
under the Railway housing.

Dr. Fattabhi (Madras): Are they never transferred?
Shri Santhanam: Not many of these classes. The gangmen for instance 

are seldom transferred, and similarly the workshop staff, especially the ordinary 
workmen and s('mi-skilled workmen, they are hardly ti-ansferred elsewhere 
and so, I think if we take 50 per cent, of the Railway staff as needing housing, 
We shall not be far wrong.

An Hon. Member: What about the running staff.
Shri Santhanam: They deserve housing as well as station-masters and 

generally class III staff. That is why I say if we put the number of workers 
requiring housing at 50 per cent. We shall not be far wrong. Out of this 50 
I'cr cent, we have alremly provided foi* 50 per cent, of them and we have to
make up for the balance. We have got two l.ikhs of houses and we have to
build another two lakhs of houses. Last year we [)rovided over Rs. four crores 
and this year again we are providing Rs. three crores and if the condition of 
the country improves next year, we shall be very glad to make a more liberal 
provision.

I fully sympathise with the remarks of my friend that the hoiises* of all 
Railway workers should be provided with sanitatioii, electric lights and other 
conveniences. Unfortunately, as in the case of class HE passengers, we have 
got to deal with the legacy that w;e liave .got. We are taking steps to deal with 
them as rnpidly as funds permit. If the House wants and will give us a 
vote of 30 or 40 crores for this purpose ajid the Finance Miinstry permits us, 
no one will be hapi>ier than myself to give them all these facilities.

Therefore it is a question of funds and of tempo and w'e are prepared to
go in this matter as fâ t̂ as the funds permit. We have already adopted as a 
general principle that wherever electricity is avjiilahle, electric lights should 
be provided but we have no funds and ŵe have no material and whatever 
funds are available we have to devote to the building of new quarters rather 
than improve the old quarters. At the same time I do agree that the condi­
tion of the Railway colonies is bad. I have visited many of these colonies 
during last year and I have met the workers and I fully sympathise with the 
need to improve them.

f  I spTf ^  ^  | %
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Sluri Bhatt (Bombay): I would like to ask one question. Is the hon. 
Minister aware that the houses occupied by the officers are repaired without 
delay even if it costs hnudreds of rupees, whereas it takes months to instal 
a light point in a labourer’s quarter? He has to wait for twelve months for 
the fitting of a water tap. Is this due to the lack of funds or to the apathy of 
the officers?

Sliri Banthftnam: I don’t think the Officers’ quarters are also repaired so 
easily as all that. I have seen many bjid (luartere of officers which require.......

Shri Sidhva: Which bungalows he has visited and which are the ones that 
are not repaired?

Shli Bmthanam: He wants me to give the names and numbers etc. I 
think the hon. Member will put down the* question for the next session.

I do tidmit that the very tradition in these matters has to be changed 
and wo are bringiuig about a change and 1 can give a promise that we shall 
try to show you some performance when we present the next budget.

The question of temporary workers has been taken up with great earnest- 
jiesB and very large numbers of temporary workers have already been con­
firmed. We are continuing this process and I think in a short time we shall 
have absorbed all workers for whom permanent vacancies exist but it will 
also be realized that in a vast undertaking like ours with nine lakhs of workers 
there are bound to b(̂  many thousands of temporary workers. Sometimes 
temporary work conies up and we cannot create permaneait vacancies for 
them. Some now construction may come up which will take two or three years. 
Do the House want ns to permanently absorb these temporary workers? Can we 
take', the workei-H who were employed in the construction of rail link to Assam 
to do work in Malabar? We have to recruit new workei-s at those places, 
keep tlu‘m durin‘» construction and then discharge them, [f it is insisted 
that every time we take workers for any purpose, that worker must be per­
manently maintained, then the position of Hailways will become very pre- 
cariouB. Already Mr. (iOi*nka rightly pointed out this morning that the work 
which wjis don 5 by tive lakhs of people is being done now by p.early nine lakhs 
of people. 1 have had a look at the total munber of workers in the American 
Railways. They have teri times our mileage— they have about niiles
and they have only 15 lakhs of workers as against our nine lakhs. In other 
words for every one railway worker in .\meriea, we have eight workers.

Shri Tirumala Rao (Madras): Are not their equipments more uî rto date and 
tliey eliminate human labour?

Bliri Sftnthanaxn: I agree and I do not bhnne the workers. W’e have not 
evoa educated them or trained them but toilay the condition is that we cannot 
shnply go on re<?ruiting more and more workers and make them permanent 
unless we can create more work to employ more men. Therefore while we 
should try to absorb Ihe temporary workers as fast as |X)ssible and confirm all 
for whom permpa^rnt vncftncies exist, we have to look to the future neeessi- 

of the Bailway administration also. We will take both these into con* 
dideration and do whatever is possible.
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Mr. Venkatiraman spoke about Cooperative Societies. It is our policy which 
hjfts been announced from house-tops that we want to encourage Coopera-tive 
Societies to the fullest extent and that all Railway administrations have been 
directed to give all possible aid but we also put one stipulation that it should 
not be an administration managed society. We have deliberately prohibited 
Railway officers from becoming Directors or Managers of Cooperative Societies. 
Because when once the higher officers take charge, the men lose interest in it 
and become only complainants and therefore we want the Labour Unions to run 
these societies and we are determined ot give all possible help.

Mr. Venkateiraman pointed out a case. I think in this case some Madras 
Assistant Registrar has been making some mistakes and giving trouble. I 
have already written to the Chief j\Iinister of Madras and I think that will 
be cleared up and in all the other places wherever the Unions are starting 
Cooperative Societies, we are giving all possible help. There is only one diffi­
culty. If in some place or workshop centre two rival Unions organize two rival 
Cooperative Societies, then our position will be a bit difficult. As far as possi­
ble 1 would suggest that in the matter of Cooperative Societies all the Unions 
should combine together because it is in the interest of the Railway workers 
as a whole and we shall see that, so far as any Cooperative Societies for which 
assistance is asked are concerned, that any one without reference to party 
affiliations shall be entitled to join the Cooperative society and enjoy its benefits.

My friend Mr. Avadeshwar Prasad made a few points. He was speaking 
about arbitrary dismissal.

The discipline and appeal rules prc.vide that before punishment is inflicted 
on. a railway servant, he has to be served with a charge-sheet requiring him to 
show cause against imposition of a penalty. He is given an opportunity to 
defend himself and is allowed to be accompanied by another railway servant 
at the Departmental Enquiry which is generally held in cases requiring major 
punishments. When the competent authority has come to a tentative deci­
sion on the penalty to be imposed on the railway servant concerned, he is 
given a further opportunity to “ show cause why the penalty proposed should 
not be imposed.”

There is no doubt the rule 1708 gives the General Managers power to dis­
charge the employees without assigning any reason. We have examined this 
provision and have strictly liinited the powtrs of the General Managers in the 
exercise of this provision only to two main categories of cases. One category 
is where the Criminal Investigation Department of a State has informed the 
railway administration that a i)articular person is en,gage(l in subversive acti­
vities. Obviously, we cannot reveal the source of information or evidence in 
such cases. All of you know to whom 1 am referring. In the South Indian 
Railway, for instance, cases of deliberate sabotage are becoming more and 
more frequent. Wherever the police can trace out the person and can intimate 
to the railway administration that such and such is the person, we have 
allowed the General Manager the power to take action immediately and report 
to the Railway Ministry. The second class of cases is where there 'is strong 
suspicion of corrupt activities on the part of the employees, and in whose 
case the normal procedure is not found feasible. The House has always banged 
us for not checking corruption. You know that in many cases formal proof is 
ijnpossible although we know for certain that so and so is corrupt. So, wliere 
it is more or Jpss evident and the facts are convincing to show that a parti­
cular person is corrupt and formal proof is not possible, we haVe allowed the 
General Manager to act and I think under this provision a great deal of cor­
ruption has been eliminated In the railways.

Bkd Joachln Alys (Bombay): Can you give a statement of the persons ao 
discharged in the second category? .
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Shri SanttiBnam; I am quite prepared if the hon. Member will raise it at
some other time. I have not got the figures immediately; I shall be willing
to give him information on this point.

The only other case in which General Managers may act is one in which 
gross indiscipline and misconduct is committed in the presence of the General 
Manager or the head of the department.* There have been instances where 
workers have gone to the General Manager’s room and threatened him with a 
assault. What Ciui be done when the General Manager himself is the chief 
witnessy Do you want ns to liave another formal enquiry wherever discipline 
has gone so bad that i)eople surround the head of the department or General 
Manager when he goes to the office or comes out of office and abuse and threaten 
all sorts of things? We felt that unless we put down indisciphne, the railways 
will go to rack and ruin and therefore we have given this power. Except in 
these three cases, in the otlier cases the ordinary procedure is followed. All 
the evidence is collectcd and it is only afterwards that disciplinary action is 
taken. I do not think that the char;^e of arbitrary dismissal can be maintained.

Tlien, the lion. Member spoke about promotions. Undi r̂ the scheme of the 
Central Pay Commission, long grades have been introduced. Normally if a man 
starts on Hs. 55, he goĉ s up to \U. i:K) unless any disciplinary action has been 
taken to stop his increments.

ShTl Tirumala Rao: Like all (i overiuuent servants.
Shri Santhanam: Yes; the railway workers have been brought under the

Central Pay Conunission. Tlurelore, the question of promotion arises only 
when a man has to be sliiftrd fioni one grade to another grade. There, it is 
a question of selection; it is jiot a <inestion of seniority. W^here ŵ e want to 
promote a nian, w  ̂ have to take into account not only seniority— seniority is of 
course taken into account in every case—but if a younger man is much more 
efficient, and his records and performance show that he is much more fitted, 
certainly, in tho intL*rests of Llliciency of tlie railway administration, the younger 
man has to bi* promoted. ( Ji*iu*rally, wlu*nevi*r a senior man is superseded, the 
(Committee which makes tlu* selection will have to submit an explanation as 
to why the senior man has Ixhmi suj)erseded. They will have to say that his 
records are so and so, or that Ik' has been found to be inefficient by his seniors 
or Fome such reason. In this matter, some element of human discretion must 
conu  ̂ in. Whatever be tin* tribunal or ( ’(^nunittee, you cannot eliminate human 
discretion altogethe r. I do not think that in the vast majority of cases, probably 
in ninety-niiu* cast*s out of one hundred there is any question of pei*sonal 
favouritism. The nuii ĝinal one case may happen; but 1 do not think any 
administrative machinery can eliminate such a thing.

My hort. friend spoke about anomalies. Keally speaking, even the labour 
leaders admit that there are hardly any anomalies as such. The Raliway Board 
and all tije mil way administrations have given etTect to the Central Pay Com­
mission rtconnuiMulations as far as it is humanly possible. The House should 
remember that the railways have developed in a rather chaotic manner; each 
administration had its own scales. All of them had to be brought under one 
uniform pattern. A station master was paid in one railway Rs. 25; in another 
he was paid Ks. 50 and in another Rs. ()(). All of tliem had to be brought under 
one* uniform pot tern. This is a very difficult and delicate undertaking which 
has been I think very well pei-formed.

Shri Tyagl (Uttar Pradesh): Has that process been completed?
Shri Santhmam; That process has not yet been completed in the sense that 

in giving effect to the reeonunendations, some sections where Ihe pay was very 
fow in the previous regime have got great advantages wliile those that were 
well of! in the old regime have not got equal advantages. Naturally the latter
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class complains saying that while some people have got a great deal out of the 
Central Pay Commission, they had not got so much. We sympathise with 
them; but we cannot change the basis. Generally, what is called an anomaly 
is a request for improving the recommendations of the Central Pay Conmiission. 
We have not ruled it out on technical grounds. That is why we are consulting 
the Advisory Committee here. If they declare that there is an anomaly, their 
recommendation is implemented. As the hon. Minister of Eailways pointed out, 
they have made 29 recommendations of which 18 recommendations have been 
accepted, two have been rejected and nine are under consideration. I  do not 
think people should judge by the numbers. Those reconamendations accepted 
are in respect of major grievances of railway men. Many of th© grievances are 
incidental to a particular railway system or a particular section in a particular 
railway system. The major grievances have been dealt with so far; there may 
be ten or fifteen more cases and they will be dealt with in another few months. 
We shall as far as possible try to implement the recommendations.

The last point inade by the speaker was about the so called diacriminaifcory 
treatment of the Federation and the I.N.T.U.C. 1 thinK the leaders of the
I.N.T.U.C. v/ili readily recognise that we have dealt with them in the most 
friendly manner possible. It should not be forgotten that in 1948, theic follo\ '̂- 
ing was very little and they had very few Unions under their control. Hie 
Railways cannot recognise or give facilities to organisations which do not com­
mand the support of the railway men. Therefore, we told the leaders of the
I.N.T.U.C. that it was a matter for them, and that if they got suppci*t from 
the workers, they would also get support from us. We cannot take sides in the 
matter of labour organisations. They accepted the spirit of our attitude and 
they worked up. It was only when they were able to get the support in the 
East Indian Kailway and thereby get recognition for their East Indian Kailway 
organisation, that they could conform to the minimum membership which would 
have entitled the I.N.T.U.C. or the National Railwaymen's Federation to get 
some support from us. As soon as they had the backing, we gave ti'em all 
the support and v.e are discussing matters with them. On the whole it is 
-  good for the Indian National Trade Union Congress or for .‘my other

organisation to build up their strength and then to make their demands 
on the basis of that strength. I think they will recognise that from the begin­
ning our attitude has been quite friendly. As for the Federation, we have been 
friendly and we propose to be friendly. We do not recognise party labels in the 
matter of trade unions. Whomsoever the workers set ap, we shall recognise 
them. .

Shri A. P. Sinha: I did not want that party labels should be recognised. 
Th(* hon. Minister of Ilailvvaya in his Budget speech referred to the Federation 
and the other organisations in a manner to which I expressed my resentment.
I have not been ciriectly reported here.

Shrl Saathanam: The Indian National E^ilway Workers’ Federation did 
not have the membership to entitle us to give them recognition and support 
and till then the only All-India organisation which was entitled to recognition 
by the Kail way Ministry was the Federation.

Dr. Deshmukh (Madhya Pradesh): Is not the correct name, the National 
Trade Union Congress?

Shri BanthEnam: They have got a branch under the name of Indian National 
Kail way Worker' Federation. Therefore when reviewing general policy the hon. 
Mnister was certainly entitled to refer to the only organisation which had been 
dealing with railway workers and with whom the JEl̂ lway li înistry had been 
dealing, and I do \ioi think there is any case for complaint about that. The hon. 
Member would have been entitled to complain if the Railway Ĵ îiustiiy had not 
been willing to recognise the growing strength of their organisation which we 
have already done.  ̂  ̂ _
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I  suppose I have dealt with all the points satiBfactorily and I hope my friend
w81 wi&draw his cut motion.

Dr. V, Subraawmiam (Madras): Labour is dismissed in certain circum­
stances, viz. when it has been engaged in sabotage or other subversive activities.
I f  after the dismissal it is known that they were not responsible for such acts
but on the other hand have actually helped the administration, will such cases
be reviewed after some time?

Bbn Saathanam; Most certainly.
Dr. V. Subramaniam: If that information is taken to the General Mangers,

they say that the police report is there against them, and in such circumstances
where is the appeal for them?

Shrl Saathanam: In such cases, the matter will he ivf(*iivd to the District
Magistrate and if the District Magistrate gives a clean hill, we will accept
that. After all when a person is accused of subversive activities, the i-ailway ad­
ministration have got to be careful in the public int^ r̂ests. They cannot simply
go.upon the statements of individuals regarding the iiuiocence or otherwise of
particular workers.

Shrl Yenkatraman: I beg leave to withdraw my cut motion.
The cut motion was, hij leave, withdrawn. ^

The H o u r c  then adjourned HU a Quarter to lAevcn of the Clock on Tuesday,
the 2Sth February, 1060. '




